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INTRODUCTION 
I. the Chairman, of the Public Accounts Committee. authorised by the 

Committee. do present on their behalf. this Thirty-first Report on 
Paragraph 19 of the Report of the Comptroller and Auditor General of 
India for the year ended 31 March. 1988 (No. 8 of 1989) on Delhi 
Administration relating to "Slum Clearance and improvement of Slums and 
economically weaker sections housing programme." 

2. The Report of the Comptroller and Auditor General of India for the 
year ended 31 March. 1988. No.8 of 1989 on Delhi Administration was 
laid on the Table of the House on 10 May. 1989. 

3. In this Report. the Committee have deplored the manner in which 
the Slum Wing of the DDA has been allowed to function both by the 
Delhi Administration and the DDA and the abroaation of its responsibility 
by the Ministry of Urban Development in regard"'to the functioning of this 
Department. The Committee have found thal"Deither DDA cared to 
ensure Proper implementation of the schemes and programmes of the Slum 
Wing nor the Delhi Administration evinced the' desired interest in 
monitoring the progress made under the Schemes and the utilisation of 
funds which it was disbursing so as to ensure that the objectives of slum 
clearance and improvement are achieved. Instead. funds were being 
released on a continuing basis. even without obtaining utilisation 
ce,rtificates. basing the releases on demands from the Slum Wing. 
According to the Committee. is the circumstances that existed. the Slum 
Wing of DDA extracted the maximum mileage without submitting itself to 
any authority and leaned on the Delhi Administration or the DDA as the 
exigencies demanded. The result has been unsatisfactory performance of 
the Slum Wing, financial irregularities. instances of unauthorised 
expenditure beyond budgetary allocations and crucial time was lost which 
could be utilised for improving the lot of the slum dwellers. 

The Committee have recommended that the reasons for the lapses on 
the part of both the DDa and Delhi Administration which adversely 
affected the performance of the Slum Wing during the last twelve years 
and thf circumstances under which the Ministry allowed matters to drift 
without taking any remedial measures till the Committee called the officers 
of the Ministry and DDA for evidence should be gone into and the 
responsibility fixed. 

4. The Committee have also found that the Slum Wing has not utilised 
almost Wrd of the total releases on accoun't of the scheme of 
"construction of flats for economically weaker sections and providing 
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developed plots for self-housing' not being approved and because of 
certain operational bottlenecks in the implementation of the other 
programmes. The Committee have noted with regret that in respect of the 
Scheme relating to 'construction of flats for economically weaker sections 
and providing developed plots for self-housing', funds to the tunc of Rs; 
15.82 crores wcre released by Delhi Administration during 1985-86 and 
1986-87 though the Scheme had not been approved and was still under the 
consideration of the Government. The Committee have also found that the 
unspent amount had been kept in fixed deposits by DDA which is a breach 
of terms and conditions governing the grants, as stipulated in the General 
Financial Rules. Further, this refund had been delayed despite repeated 
reminders from Delhi Administration and it was only after a directive 
given by the Ministry and the issue raised by the PAC at the time of oral 
evidence on 23.1.1992 that funds were refunded during FebruarylMarch 
1992. The Committee have been informed that the funds were refunded 
partly by eneashment of fixed deposits for Rs. 981.75 lakhs and the 
balance amount of Rs. 600.65 lakhs from the funds received for plan 
schemes for Delhi Administration on 27th March, 1992. The Committee 
have disapproved the manner of refunding the amount whereby 
implementation of approved schemes might be affected. The Committee 
have also seriously viewed the action on the part of Slum Wing to invest 
the unspent funds in short-term deposits without any approval of the 
Government and have desired that the entire matter be thoroughly 
examined expeditiously with a view to fixing responsibility at all levels. 

5. Yet another case illustrating the pathetic and miserable state of 
working of Slum Wing, DDA is the inordinate and unusual delay in the 
construction of 1024 flats initiated in June, 1984. Which normal time 
required for completing the construction of any housing complex was 
12-18 months, the Committee have expressed their deep concern that 
thcse houses could not be completed even by November 1988, i.e., after 
more than 4 years of starting construction. The Committee have desired 
that the reasons for the inordinate delay be looked into and remedial 
measures taken. 

6. Against the approved outlay of Rs. 26.45 crores for the scheme 
Environmental Improvement in Urban Slums during the period 1980-81 to 
1987-88, a sum of Rs. 32.35 crores was released to the Slum Wing, DDA. 
The Committee have found that the actual expenditure incurred on the 
scheme was only Rs. 25.69 crores and"that the scheme was executed in an 
ad-hoc and unscientific manner withoot' conducting any prior survey, fixing 
targets etc: The Committee have beca:jnhappy to note that lack of proper 
scrutiny had blocked about Rs. 6 crores from being deployed on some 
other scheme that might have been affected on account of scarcity of 
funds. Commenting on the execution of the scheme, the Committee have 
stressed the need for necessary documentation and reg\llar monitoring so 
that such schemes arc implemented in future in a planned and scientific 
manner. 
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7. The Committee have been pained to note that although several erores 
of rupees have been spent on the different schemes executed by the Slum 
Wing. no evaluation of the schemes have been done by any Government 
agency till the period of the audit report with a view to determine the 
extent to which the aims and objectives of the schemes have been 
achieved. The Committee have expressed the hope that with the creation 
of the Urban Improvement Department, review/evaluation of the plan 
schemes arc completed expeditiously. 

8. The Committee have been informed that the Slum Wing had been 
consistently evading accountability by taking advantage of the duality of 
control under the DDA and the Delhi Administration with the result that 
neitw:r of the organisations had complete information about its function-
ing. Further. the Slum Wing of the DDA had been resorting to excess 
expenditure on other schemes year after year over and above the budgeted 
allocations and at the same time depositing massive amounts of Plan funds 
in the banks for other schemes. The Committee have also been informed 
that the above as well as other financial complaints and adverse press 
reports received compelled the Delhi Administration to conduct a special 
audit of the Slum Wing by its Internal Audit Team in respect of all the 
accounts relating to plan funds released by the Delhi Administration. The 
special Audit Report submitted in 1991 has high-lighted several lapses and 
a number of financial improprities in the functioning of the Slum Wing. 
The Report clearly brings out the financial irregularities of non refund of 
unspent balances, depositing these unspent amounts in fixed deposits year 
after year without approvals, non repayment of Government loans, 
diversion of resources to meet the expenditure over and above the budget 
allocation without proper approvals, improper maintenance of accounts. 
non re-conciliation of accounts between the DDA Slum Wing and the 
concerned Departments, ultra-vire appointment and detention of 
deputationists etc. The Committee have recommended that the Govern-
ment should institute a high level enquiry by an independent authority to 
evaluate the functioning of the Slum Wing including the findings that have 
emanated in the special Audit Report with a view to fixing of responsibility 
for the lapses, financial and other irregularities. and for taking deterrent 
action against those found guilty. 

9. The Committee (1991-92) examined Audit paragraph 19 at their 
sittings held on 23.1. 1992(FN). 30.3. 1992(AN) ·and 31.3.1992(AN). The 
Committee considered and finalised the Report at their sitting held on 
30 JUly, 1992. Minutes of the sittings form Part 11* of the Report. 

10. For facility of reference and convenience. the observations and 
recommendations of the Committee have been printed in thick type in the 
body of the Report and have also been reproduced in a consolidated form 
in Appendix VI to the Report. 

• Not printed (one cyclostyled copy laid on the Tahle of the House and five copies placed in 
Parliament Lihrary). 
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11. The Committee would like to express their thanks to the Public 
Accounts Committee (1991-92) for taking evidence on Paragraph 10 and 
obtaining information thereon. 

12. The Committee would also like to express their thanks to the 
Officers of the Ministry of Urban Development for the cooperation 
extended by them in giving information to the Committee. 

13. The Committee place on record their appreciation of 'the assistance 
rendered to them in the matter by the office of the Comptroller and 
Auditor General of India. 

NEW DEUII; 
7 August, 1993 

16 Sravana, 1914 (Saka) 

ATAL BIHARI VAJPAYEE, 
Chairman, 

Public Accounts Committee. 



REPORT 

. This Report is based on Paragraph 19 of the Report of the Comptroller 
and Auditor General of India for the year ended 31 March. 1988 (No.8 of 
1989) on Delhi Administration relating to "Slum clearance and 
improvement of slums and economically weaker sections housing 
programme" which is appended at Appendix I to this Report. 

(A) Introductory 

2. The work relating to the implementation of Slum Clearance. 
Improvement and Allied Schemes and the Ihuggi Jhompri Removal 
Scheme was transferred from Municipal Corporation of Delhi (MCD) to 
the Delhi Development Authority (DDA) w.e.f: J~ May, 1980. 
Accordingly. the Slum Wing of DDA headed by Commissioner (Slums), is 
responsible for executing various schemes on. slum clearance and 
improvement of slums in the Union Territory of Delhi within the ambit of 
Slum Area (Improvement and Clearance Act 1956 as well as allied 
schemes of Government of IndialDelhi Administration. From 1980 
onwards. the execution of the following three schemes was undertaken by 
DDA through its Slum Wing. (i) Construction of flats for economically 
weaker sections and providing developed plots for self-housing; (ii) Slum 
Clearance and improvement of Slums. (iii) Environmental improvement in 
urban slums. Some important facts relating to these schemes arc as under: 

(iJ Construction oJ Flats Jor EconomicQlly Weaker Sections and 
Providing Developed Plots Jor SelJ Housing 

3. Delhi Administration included in their Seventh five Year Plan, 
1985-90, a scheme for providiG& developed plets for self-help housing to 
the economically weaker seetiol16 whose annUlil income did not exceed 
Rs. 84()()1- together with a sclieme for CQOstruction of houscs for 
economically weaker sections. Both these· sch.em.es were proposed as a 
feasible alternative to the Jhugi Jbompri Remcwal scheme which catered 
to pre 1977 squatter house-holds and had not been further extended. 

4. The project reports for these two new schemes were prepared by 
DDA seeking an allocation of Rs. 26.80 crores for the housing scheme, 
and Rs. 26. erores for developed, plots and referred to the Ministry of 
Urban Development, Government of India for approval. A pre-EFC 
(Expenditure Finance Committee) meeting was held on 17.9.1-986 in the 
Ministry of Urban Development and a decision was taken that the scheme 
for construction of economically weaker sections flats may be dropped and 
the Seventh Plan funds for this scheme may be utilised for Development of 
Plots since the beneficiaries of both the schemes were thc same. This 
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scheme was considered by Expenditure Finance Committee on 27.7.1987. 
The E.F.C. agreed to recommend the scheme for Cabinet approval. 
Howcvcr. Cabinet approval was not received and the Scheme was dropped 
in thc Ministry of Urban Development. 
(ii) Slum Clearance Scheme 

5. The Slum Clearance scheme has been under execution since 1956-57 
and was taken up initially by the MCD. The scheme contemplated the 
grant of financial assistance by the Central Government to State 
Govcrnmcnt and the guidelines were issued by thc then Ministry of Works. 
Housing & Supply. Under the Schcme. selccted areas were to be ear-
marked· for clearance after survcy of thc slum areas. the buildings whieh 
were dangcrous wcrc to be demolished. the areas cleared and utilised for 
providing community facilitics. The residents of such buildings were to be 
provided with flats on licence fee basis in the various slum rehabilitation 
colonies. 
(iii) Environmental Improvement in Urban Slums 

6. Thc scheme entitled environmental improvement in Urban Slums 
envisagcd the provision of 7 basic amentities in Slum areas viz. water 

. supply. sanitation. seweragc. roads. street lighting, public toilets and rains. 
based on the norms laid down by the Ministry of Works and Housing on a 
per capita expenditure basis. Govt. of India launched this scheme in 1972-
73 as a Centrally Sponsored Programme for improving the living conditions 
of population in the slum areas. The expenditure norm laid down by the 
Govt. of India was to impose a cost ceiling of Rs. 120 per capita in 1972-
73. which was raised by Govt. of India to Rs. 150. Rs. 250. Rs. 300 from 
time. to time. This scheme was to be followed in the Sixth Plan and to 
continue in the Seventh Plan also. 

7. The issues emerging out of the implementation of these three schemes 
have been separately dealt with later in this Report. 

(B) Organisational set-up of Slum Wing 
8. The audit paragraph relating to slum clearance and improvement 

was sclected for detailed examination by the Public Ar.counts Committee 
in 1989 and a list of questions for eliciting advance information on the 
subject sent to Ministry of Urban Development on 4 August, 1989 
requesting them to furnish the requisite information by 31 August. 1989. 
Although the Ministry of Urban Development sought extension for 
submission of replies from time to time. the replies were received only on 
11 December. 1991 i.e. after a lapse of more than two years. Further. even 
these replies were incomplete in certain respects and it was during the 
evidence held on 23/1/92. that the Committee directcd the ministry to 
scnd correct and complete replies within a period of 3 weeks. Accordingly. 
the Ministry furnished complete information which was received on 
14 February. 1992. 
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9. On a specific query by the Committee regarding the reasons for this 
inordinate delay in submission of information. the Secretary. Ministry of 
Urban Development stated during evidence: 

"The reason is that the Slum Wing has become an orphan child 
and wc still do not know whether it is functioning under the Vice. 
Chairman. DDA or the Delhi Administration." 

He also added: 

"We have been saying repeatedly that as far as this Ministry is 
concerned. this Organisation has been working under the DDA. 
but the Vice-Chairman. DDA. has been contending that it has no 
supervision, no control over the functioning of the Slums Wing. 
When we asked the Delhi Administration. they also came up with 
the same reply. We, therefore. yesterday took a meeting where the 
Minister of Urban Development. Lt. Governor. Chief Secretary. 
Vice-Chairman. DDA. were prescnt. We unequivocally told them 
that as far as the Ministry is concerned. the Slums Wing functions 
under the control of the Vice-Chairman of the DDA and the 
budget of the Slums Wing passes thwugh the DDA. We. 
therefore. insisted yesterday again that by a formal order it should 
be reiterated by the Lt. Governor. who is not only the Chairman 
of the DDA but also the Head of the Delhi Administration saying 
that the Slum Wing is functioning under the control of the DDA 
and all matters relating to it shall be taken up by the DDA.·-

lD. According to the information made available to the Committee. the 
wofk relating to implementation of Slum CJcarance. Improvcment and 
Allied Schemes and the Jhuggi Jhompri Removal Scheme was transferred 
from Munieipal Corporation of Delhi to thc Delhi Development Authority 
w.e.f. 15.5.1980 vide Delhi Administration Office order No. F. IV4174-
LSG (Vol. mY41711 dated the 14th May. 1980 which was issued in 
pursuant to Government of India's decision conveyed to the Lt. Governor. 
Delhi by the then Ministry of Works and Housing vidc thcir Icltcr No. N-
llOllIV8O-LSG dated the 28th February. 1980. The Ministry of Urban 
Development vide their letter dated the 21st January. 1992 addressed to 
the Lt. Governor. Delhi reiterated that "the Commissioners in charge to 
the S.lum Wing in the DDA should function under the supervison and 
control of VC. DDA for day today administration as also for execution of 
the Plan scheme." A elarifieatory letter was also issued on 22.1.1992 by the 
Chief. Secretary. Delhi Administration to the VC. DDA in this regard. The 
copies of all these Idlers arc appended at Appendix-II to this ~rt. 

11. The Committee desired to know the date from which the DDilhad 
indicated that thc Slum Wing was not un~er their charge specificaily ~hcn 
the orders issu<:d in 1980 made it absolutely c&ear th~t the Slum Wing was 
with the DDA. The Secretary. Ministry of Urban DcvelopMent informed 
the Committee during evidence that the order of 1980 "says that the work 
of Slums was removed from the MCD and transferred to the DDA. The 
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order of transfer of staff was also there. They said that the Slum 
Depattment would be maintained as a separate entity and its staff will 
not be merged with the Delhi Development Authority's staff." 

12. On being specifically asked as to when the DDA decided that they 
were not responsible for slum c1e~ance work, the Secretary. Ministry of 
Urban Development stated:· '~:. 

"The exact date is not Ivailable. The Vice-Chairman. DDA 
should be able .0 answCf.,.iI better." 

13. On being asked· as to when the Ministry came· to know that the 
DDA had disowned its responsibility. the Secretary. Ministry of Urban 
Development stated: 

"When we went into the paras. the Vice-Chairman said that he 
had nothing to do with the slum clearance." 

In this context. the Secretary. Ministry of Urban Development further 
stated: 

"The order of 1980 treated it (Slum Wing) as a separate entity. 
The feeling which we have now got is that they (Slum Wing) 
were functioning as an autonomous Board. t· 

14. On being asked about the opinion of Delhi Administration in this 
regard. the Chief Secretary of Delhi Administration stated during 
evidence: 

" ... The confusion arose because. of the peculiar organisational 
situation that had been created that here is a problem of slum 
which is a Delhi plan but sought to be implemented through an 
agency of Central Government which is not accountable to Delhi 
Administration. Most of the problems of slum development have 
arisen out of this peculiar organisational arrangement. We have 
represented against it. The matter has already been reviewed. In 
fact. it has already been decided that the DDA will be taken off 
the functions of slum development and that there will be a 
separate whole time autonomous body which will look after slum 
development. The proposal is under consideration of the 
Government. We have submitted a draft legislation on this 
subject. " 

15. On a specific query as to whether the slum wing was not under the 
authority of DDA. the Vice-Chairman of DDA stated during evidence: 

" .... Everything stems from the order of the Government of 
India which was issued at the time when a decision was taken to 
transfer the Slum Wing from the MCD to DDA and in the order 
of the Government of India which made this .possible. it was said 
that the Slum Wing~. will continue to be a separate entity within 
the DDA." 
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16. On being aked whether the Vice-Chairman. DDA accepted Slum 
Wing as part of the DDA. the witness replied: 

"It is under my overall supervision. But in the case of other 
departmental heads like Finance member, Housing member etc., I 
have a different relationship with them. The situation is a bit 
complicated........ ." 

He further said: 
". . . . . . There was a correspondence between Finance Secretary 
of Delhi Administration and our Finance Member as to what 
should' be their respective roles with respect to the expenditure 
incurred by the Slum Wing on those schemes. Funhermore, with 
regard to any scheme which is implemented by the Slum Wing 
under the provisions of the Slum Removal Act, it is the 
Commissioner (Slum) who exercises all the powers under that Act 
by virtue of being the competent authority and the Vice-Chairman 
has nothing to do with the same. I have derived my powers under 
the Delhi Development Act." 

17. In reply to a related query whether the Slum Commissioner came 
under the control of DDA, the Vice-Chairman. DDA stated: 

"That I accept. It has also been mentioned by the Secretary. 
Urban Development Ministry. I reiterate it. He comes under the 
overall control and guidance of the Vice-Chairman. That is there. 
That is acknowledged." 

18. In this context. the Committee desired to know the need for re-
issuing and reiterating the Order of 1980 through a fresh order. The Vice-
Chairman. DDA felt that, 

"That order need not have to be re-issued. ,. 
19. On being asked whether that fuss had been created to avoid 

scrutiny of the subject. the Chief Secretary of the Delhi Administration 
stated: 

"No Sir. I would not say that what I would like to submit is that a 
major part of failure to implement the programme of slum 
development in Delhi arose out of the organisational situation. 
This is my submission. The Slum Wing has not been fully 
integrated with the DDA." 

20. When asked whether the Chief Secretary of Delhi Administration 
was,;~ aareement that the Slum Wing was the responsibility of the Vice-
Chairman, DDA, the witness stated: . 

"It was. There is a failure in discharge of the duty." 
In this context. the Secretary. Ministry' of Urban Development stated: 

"The Delhi Development Authority refused to take action in the 
matter of slum clearance. This is what I had submitted.'1 stand by it". 
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He further stated: 

"The orders arc clear and we stand by it that the Slum Wing is the 
responsibility of Delhi Development Authority. They should have 
monitored the schemes. looked after the scheme," 

21. On being pointed out that the Slum Wing was under DDA and the 
funds should have been released through DDA. the Secretary. Ministry of 
Urban Development stated: 

"Fund were released directly by the Delhi Administration to the 
Slum Wing. This was, of course, a mistake." 

22. In reply to a question about the reasons for releasing funds by Delhi 
Admi.nistration directly to Slum Wing and why the DDA was not consulted 
in this regard. the Ministry of Urban Development have in a subsequent 
note. stated as under: 

"Delhi Administration reports as follows: 
The reasons for releasing funds directly to the Sl.urn. Wing of the 

DDA were: 

(a) A review meeting presided over by Chicf Secretary during 
which a decision was taken to release funds for the year 1986-
87. towards the Slum Clearance Scheme to the Slum Wing of 
the DDA. This decision appears to have become a precedent 
for the next few years. There is on file sufficient record to show 
that even the draft sanction order made out in the name of VC. 
DDA was altered and the name of VC. DDA was replaced by 
the name of Commissioner Slums. DDA. 

(b) Th~ administrative department may have been influenced 
further in ·Feb .. 1986 tbat Commissioner Slums was designated 
as competent authority under the Slum Clearance Act. 

The Delhi Administration did not consult with the DDA in 
respect of the specific proposal for release of funds to the Slum 
Wing of the DDA because the Chief Secretary had in a review 
meeting dated 20.1.1986 already given a note on this. Further 
the Finance Member. DDA was present at that meeting and he 
did not raise any objection either. These were the reasons that 
the DDA were not consulted." 

23. During evidence. the Secretary. Ministry of Urban Development 
inter-a/ill stated: 

....... for some reasons. some aberrations took place in the Delhi 
Administration, and they started releasing the funds directly to the 
Slum Board (Wing). That pertained to the schemes which arc 
being examined here." 
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24. When asked as to how the Delhi Administration reTeased funds 
directly to Slum Wing. the Chief Secretary of Delhi Administration stated 
during evidence: 

"After the transfer of the Slum Wing to the DDA for some years. 
the practice was that the funds were being released through the 
Vice-Chairman of DDA as it should have been. Somewhere in 
1986. our Finance Department and the concerned administrative 
Department seem to have started following the practice of 
releasing money directly to the Slum Wing of the DDA. I must 
state that no specific issue was raised for consideration by' the 
Chief Secretary or by the concerned Executive Councillor or L.G. 
Just a draft sanction was put up before the concerned Secretary 
and he seemed to have okayed. Sinee then. this practice was bcing 
followed. It was not specifically put up for consideration of the 
higher authorities." 

25. On being asked whether the concerned Secretary in the Delhi 
Administration applied his mind to ensure issue of proper sanction. the 
Chief Secretary of Delhi Administration stated: 

"To an extent yes. In retrospect. we may' not agree. But the 
Finance Secretary. concerned administrative Secretary did apply 
their mind. They did not seek higher orders. It was delegation of 
powers of the Authority to the Commissioner (Slums). They 
assumed that now grants can be placed directly under the disposal 
of Commissioner (Slums)." 

26. Whcn askcd about the latest position in regard to accountability of 
Slum Commissioncr towards DDA in financial matters. the Chief Secretary 
of Delhi Administration stated: 

"The competent authority for the plirposes of money matters is 
DDA and therefore he is accountable to the DDA.'· 

27. In this context. the Viee-Chairman. DDA admitted as follows: 
"As far as the overall charge is concerned. yes. I accept that 
responsibility. except where the Slum Commissioner is exercising 
his powers as competent authority under the Slum Cleara,nce Act. 
1956. whcre he has the power to notify certain areas as slum areas. 
Legally that cannot be controlled by me and Vice-Chairman cannot 
interfere with those powers. But. organisationally and so far as the 
receiving of Plan money from the Delhi Administration. etc .• are 
concerned and so far as getting the necessary project approvals. 
scheme approvals arc cor.cerned. I have a role to play in that. in 
putting it up to the Authority or Lieulenant-Governor-and also al 
my level. exercising whatever control that has to be exercised." 

28. When asked about his view th.tt duality of control would again create 
problems. the Vice-Chairman. DDA stated: 
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"Ideally the situation should be that the Slum Wing should be 
c(\mpletely integrated with the DDA. That should be the 
permanent solution because then, the Vice-Chairman can exercise 
full power and control over the activities of the Slum Wing and 
over the staff and so on. Until such time we arc in a position to do 
that, we will have to live with this situation where the Slum Wing 
does remain as a separate entity. In fact, those powers which were 
delegated to the Slum Commissioner in 1988 arc to be reviewed; 
and issues like whatever curtailment has to be effected in the 
exercise of those powers, restrictions have to be imposed etc., arc 
now to be placed once again before the Authority. We have 
appointed a Committee which is going into this in very great detail 
and we will be finalising those proposals very shortly. That should 
help us ensure that anything which has gone wrong, as in the past 
docs not continue." 

29. Clarifying the circumstances under which powers were delegated to 
Slum Commissioner in 1988. the Vice-Chairman. DDA informed the 
Committee during evidence: 

"Briefly, the position is that in April. 1988. a resolution was passed 
by the Authority stating that the powers of a Head of the 
Department under GFRlSRlFR (Fundamental Rules) actually 
should be deemed to have been continuously conferred on the 
Commissioner. Slums since 1974. When the Slum Wing was first 
transferred from MCD to DDA in 1974, there was a resolution of 
the Authority delegating these powers of the Head of the 
Department to the then Commissioner. Slums. Further. this 
Committee is aware that in 1978. the Slum Wing was re-transferred 
to the Municipal Corporation. and that it came back again to 
DDA in 1980. So, apparently between 1980-88. there must have 
been some confusion as to the exact powers to be exercised by the 
Commissioner. Slums because in 1988 this matter was considered 
afresh by the Authority. Thus. the Authority passed a resolution 
saying that the Slum Commissioner should be deemed to have had 
thcse powers continuously from 1974. The very same powers had 
been delegated in 1974 under FRlSR." 

30. At the instance of the Committee, the Ministry of Urban 
Development have sent a note regarding appointment of "competent 
authority" under Slum Clearance Act and the same is appended at 
Appendix III to this Report. 

(Cf-(i) Unspent Balance 
31. According to the audit para, .the loans and grants received by DDA 

from Delhi Administration under the Schemes 'Slum Clearance and 
Improvement of Slums'. 'Environmental Improvement in Urban Slums' 
and 'Construetion of flats for eeoJlomieally weaker sections and providing 
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developed plots for self housing' during 1980-81 to 1987-88, expenditure 
incurred thereon and unspent balance were as under: 

S. 
No. 

Scheme Loans Grants 

(In lakhs of Rupees) 

Total Expen- Unspent 
diture 

I. Slum Clearance and 1127.53 1227.52 2355.05 2076.08 278.97 
Improvement of slums 

ii. Environmental - 3002.50 3002.50 2376.67 625.83 
improvement in urban 
slums 

iii. Construction of flats for 425.00 843.80 1268.80 
EWS and providing 
developed plots for self 
housing 

0.38 1268.42 

Total 1552.53 5073.82 6626.35 4453.13 2173.22 

32. Later on. the Audit informed the Committee that thc Delhi 
Development Authority vide their letter of May 1989 had intimatcd them 
that loans and grants receivcd from Delhi Administration for S.No. (i) 
Slums Clearance and Improvement of Slums; (ii) Environmental 
Improvement in Urban Slums and (iii) Construction of flats for 
economically weaker sections and providing developed plots for sclf 
housing during 1980-88 amounted to Rs. 2255.05 lakhs and Rs. 32.10 
crores and Rs. 1582.40 lakhs, respectively as against Rs. 2355.05 lakhs, 
Rs. 30.02 crores and Rs. 1268.80 lakhs i{l.timated earlier. Thc Dclhi 
Development Authority however. has shown expenditure against schemes 
al S.Nos. (i) and (ii) upto 31.3.1989 as Rs. 2213.81 lakhs and Rs. 27.78 
crores, respectively. Accordingly. the unspent balance worked out to 
Rs. 2594.82 lakhs. 

33. However, the subsequent information furnished by the Ministry of 
Urban Development to the Committee revealed that the unspent balance 
as on 31 March, 1988 amounted to Rs. 2333.06 as on 31.3.1988. Clarifying 
the position in this context, the Ministry of Urban Development have in a 
written note, stated as under: 

"Originally, the figure of unspent balance of Rs. 2173.22 lakhs was 
submitted at the time of furnishing initial 'cply to the audit mcmos 
in August, 1987 and April, May, 1988 vide three letters dated 
26.8.87, 27.4.88 and 26.5.88. This was duc to errors which crept 
under 'Grants' for all the three schemes; also the figures under 
'Expenditure' were given originally only upto Feb., 1988 instead of 
31.3.1988. As a result of the above mentioned errors. changes 
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were made and intimated to DACR on 28th February, 1989 in 
response to their draft review dated 25th August, 1988. 
Accordingly. the DACR modified the unspent. balance as 
Rs. 2594.82. However. while intimating the figure.s on 28th 
February. 1989 to DACR the Slum Wing intimated ·.up-to-date 
figures of expenditure upto 31.12.88 instead of 31.3.88; A revisep 
statement showing the loans. grant received and expenditure. duly 
reconciled with the account and the unspent balance. scheme wise 
is given below: 

Fund i;: Reed. 1980·1111 Expo Balance 
LOlln Granl TOlal incurred as on 

uplO 31.3.88 
31.3.88 

(Rs. in Lakhs) 

Slum CIt:anlncc: & Imp. 
llf slum 

1127.53 1127.52 2255.05 21n9.1!4 85.21 

Environmental 3235.00 3235.00" 2561!.90 666.\0 
Imp. in urhan slums 
Consln. oi flalS for 
EWS & providing 
developed plols 

425.00 1157.40 15112.40 0.65 1581.75 

for self housing 

Tolal 1552.53 5519.92 .7072.45 4739.39 2333.06 
, 

• Includes Rs. 2HM' lar-hs released by lhe Govc;rnment oC India. Ministry oC WHS I'id~ leiter No. K·IOOIII 
5IlIJUD·IV·A daled 6.3.K~ OVer and above lhe plan 'Outlay. 

According to the Ministry the above errfrs have fundamentally clerical 
and duc to ovcrsight on the part of the dealing staff. The Commissioner(s) 
has initiatcd action against them. 

34. On being enquired about the reasons for the sizeable amount of 
unspent balances under the three specific schemes. the Ministry of Urban 
Dcvelopment have stated as u.nder: 

"As rcgards the re8.c;ons for unspent balance 0) Rs. 85.21 lakhs 
under< Slum Clearanc(; and Improvement of Sl~m Scheme it is 
clarified by DDA that all the Schemes are ongoing schemes and at 
anyone time it is not feasible to evaluate exactly the progress of 
work in financial terms hut at the same time tbe liabilities of on-
going work do continue and spill over into the,next financial year 
beyond 31st March. Such spill over in a development work 
involving outside contractors is an inescapable reality owing to 
rcasons such as Court stays. contractual disputes etc. Nevertheless. 
as would be seen in the subsequent years the balance was spent in 
fact there has been excess expenditure of Rs. 34 lakhs upto 
31.3.~1. In the ordinary course the rules do require that unspent 
balancc should be refunded to the sanction authority or else their 
approval for retaining the same should be obtained. However. as 
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already explained above since these were ongoing schemes. work 
was incomplete almost all the schemes and further funds were 
already in the pipeline till 31.3.86. 

As regards the reasori~ for unspent amount of Rs. 666.10 lakhs 
under EIUS scheme. a major portion of this. being 600 lakhs was 
actually received in DDA in the last week of March. 1988. 
Therefore. it was oot feasible for DDA to utilise the amount 
before 31.3.88. Apart from this the spill over of the work and the 
resultant delay in payment was ca.used due to certain inherent 
ground realities in executing such developmental work in narrow 
slum lanes. local resistance from the neighbourhood etc. 

As regards the unspent balance of Rs. 1.581.75 lakhs under the 
third scheme for construction of flats for EWS and providing 
developed plots for self housing. this amount was received in four 
instalments between 1985-86 and 1986-87. The scheme remained 
pending for clearance with Government till 31.3.88." 

35. A statement showing the receipt of fund. expenditure incurred 
thereon and unspent balance in each year during the year 1980 to 1992 
(upto February) in respect of these three schemes is appended at 
Appendix-IV. 

36. On being asked about the basis on which funds were released to 
DDA. the Ministry of Urban Development have stated: 

"Delhi Administration released funds to the DDA on the basis of 
budgeted provisions in different years. Schemes entitled Slum 
Clearance and Improyement, as well as Environmental 
Improvement in Urban. Slums were implemented by DDA in 
pursuance of pidelines issued by Ministry of Urban Development. 
and as these were ongoini1'hc~es. funds were released to meet 
the continuing expenditure OOing ineurred by DDA. Funds were 
released to DDA as per normal practiee being followed in Delhi 
Administration, in respect of the plan schemes of local bodies, like 
DESU. Delhi Water Supply and Sewerage Disposal Undertaking. 
As regards the Scheme of construetion of flats for EWS and 
providing developed plots for self housing funds were. released in 
anticipation of Government of India approval." 

37. On being enquIred as to how did Delhi AdministrationlMinistry 
satisfy itself that the funds released to Slum Wing were properly utilised 
for· the various schemes and for how many grants given during the year 
1981-91 were audited accounts and utilisation :certificates awaited in Delhi 
Administration and the Ministry. the Ministry of Urban Development have 
stated: f.. .:. 

"Since funds were released by Delhi Admn.. it was for the 
Administration to satisfy itself that the funds were utilised for the 
sanctioned schemes. The utilisation certificates were not required 
to be obtained in the Ministry. 
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It is reported that Delhi Admn. has been regularly obtaining 
detailed report of achievements of physical and financial targets 
from the Slum Wing, DDA. These reports along with the audited 
statement of accounts and the utilisation certtficatcs given by the 
Slum Wing were subjected to scrutiny in the Delhi Admn. in order 
to assess the physical targets achieved and the expenditure incurred 
by the Slum Wing, DDA. 

So far as the grants are concerned, under the Scheme of EIUS 
and Slum Clearance Scheme; the furnishing of the audited 
stateroent of accounts and utilisation certificates in time was made 
incumbent on the DDA (Slum), while releasing gnintslloans. 
During the meeting held on 20.1.1986 in the Chamber of Chief 
Secretary, Delhi. regarding the release and reallocation of funds to 
local bodies including DDA, MCD, NDMC, DESU & Water 
Supply Undertaking under annual plan 1985-86. it was specifically 
recorded that the release of funds should not be held up for want 
of utilisation certificates so that the execution of developmental 
works is not hampered. It is possible that the minutes of this 
meeting influenced the speedy release of funds from time to time." 

38. When enquired about the reasons for not recovering the unspent 
balances particularly relating to the unapproved scheme from the DDA. 
the Ministry of Works and Housing stated as follows: 

"The unutilised funds in the Schemes relating to the construction 
of flats for economically weaker sections and developed plots for 
housing have not been recovered from the Slum Wing, DDA on 
account of non-compliance by Slum Wing. DDA. Delhi 
Administration has issued repeated directives in this respect. ,. 

J 

39. The Committee was, however. informed during evidence that an 
amount of Rs. 1582.40 lakhs representing unspent balance in respect of 
scheme of construction of flats for EWS and providing developed plots for 
self housing had since been refunded to the Delhi Administration. In this 
context. the following observations made by the Secretary. Ministry of 
Urban Development during evidence are pertinent: 

" .... That has been refunded back to the Delhi Administration and 
also closed some of the loose ends which existed. Perhaps. it may 
be continuing or would have been continued but for the 
observations made by the Audit and by this august body. the 
un utilised fund has been returned. ,. 

40. On being enquired as to why this money was not refunded immediately, 
the Secretary. Ministry of Urban Development stated during evidence: 

"They wanted to utilise it for improving slum. Therefore. they were 
waiting clearance from the Government. The Delhi Administration 
but some scheme before the Planning Commission." 
He further added: 
...... We also had to issue a directive to the DDA to refund the 
money to the Delhi Administration, in pursuent of it, the molleY 
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was refunded to the Delhi Administration. Part of the money was utilised 
for getting land from the DDA. The new scheme which is coming into 
vogue and which is being cleared by the authority of the Delhi 
Administration, under that, they have paid Rs. 13 crores; and from that 
money has been refunded back." 

41. When asked about the need for issuing directive in this case, the 
Secretary, Ministry of Urban Development stated: 

"We brought to the notice of the Delhi Administration and the Lt. 
Governor when we found that the money was not received. Then 
we issued a directive." 

42. On being asked whether any responsibility has been fIXed for not 
refunding unspent balance immediately the Secretary, Ministry of Urban 
Development stated: 

"We have asked the Lt. Jiovernor to fIX the responsibility. We 
have sent a letter." ". 

43. As regards the reasons for not refunding the unutilised funds earlier 
to the Delhi Administration under the scheme 'Construction of flats for 
economically weaker sections and developed plots for self housing' despite 
repeated reminders in this regards, the Ministry of Urban Development 
have informed as follows: 

"Delhi Development Authority is of the view that the amount was 
not refunded because firstly they were not aware that the scheme 
was not approved by Government and secondly they believed that 
unutilised funds would be adjusted in the release of funds for 
Annual Plan of 1991·92 for the scheme of relocation of jhuggi jhompri 
families. On the other hand, Delhi Admn. is stated to have issued 
repeated reminders to DDA for refunding the amount." 

44. In this context, the following note furnished by the Ministry of 
Urban Development in reply to another question,.is pertinent: 

"Ever since the original scheme relating to construction of flats for 
EWS category was dropped during 1987·88, Delhi Administration 
has made very effort to recover in full the loan advanced to DDA 
for this scheme. During the meeting convened by Chief Secretary 
on 2.12.1988 a directive was given to DDA to refund the loan 
amount within 2 months of the date of the meeting. After the meeting 
several directives have been issued from Delhi Administration to 
DDA requesting for refund of the loan amount." 

_ 45. As regards the date on which the unutilised funds were refunded to the 
Delhi Administration, the Ministry of Urban Development has informed: 

AS reported by DDA, the dates on which funds were refunded are given 
below:-

21.2.92 
27.2.92 
9,3,92 

13.3,92 
28,3,92 

TOlal 

Rs, 781.75 lakhs 
Rs. 300.00 lakhs 
Rs. 300.00 lakhs 
Rs, 100,00 lakhs 
Rs, 600,65 lakhs 
Rs, 1582,40 lakhs 
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46. In reply to a question about the sourccs from which these funds were 
withdrawn by Slum Wing for payment to the Delhi Administration, the 
Ministry of Urban Development have stated: 

"It is reported by DDA as follows:-
The funds for refund of Rs. 1582.40 lakhs were partly frpm the 
available Fixed Deposits of Slum I. Rs. 981.75 lakhs was encashed 
on four due dates between 20th February, 1992 to 13th march, 
1992. The balance of Rs. 600.65 lacs was refunded out of Rs. 640 
lakhs received from Delhi Administration on 27th March, 1992. ,. 

47. On a spccific query as to whether adjustment of funds from the 
annual outlays earmarked for a specific seheme for refunding unspent 
balance of another scheme would not adversely affect the implementation 
of that scheme in a particular year, the Ministry of Urban Development 
have replied as follows: 

"It is clarified by DDA'that refund of unspent balance was made 
partly from the fixed deposits till 13th March, 1992 and partly from 
additional funds received on 27.3.1992. A Iso. anot he r su m of 
Rs. 425 lakhs which was lying in fixed deposit has since been 
eneashed on the due date on 31.3.92. Therefore. this has not 
adversely affected the implementation of the scheme in 1991-92." 

48. Aceording to the relevant rules unspent balance should either be 
refunded to the sanctioning authority or else their approval for retaining 
the same should be obtained. The Committee therefore. desired to know 
whether the approval of the sanctioning authority for retention of the 
unspcnt balance was obtained as prescribed under th~ rules. The Ministry 
of Urban Development have replied as follows: 

"The DDA has reported as follows: 
The Slum Clearance and the EIUS schemes were on going and at 
any time it is not feasible to evaluate exactly the progress of works 
in financial terms but at the same time the Iiabilites of on going 
work do continue and spill over into next financial year beyond 
31st March. Such spill over in a development work involving 
outside contractors is an inescapable reality and refund of balance 
immediately after the close of the year will not only rctard the 
progress of the work but will involve problems leading to 
litigations with thc contractors and will also involvc additional 
expenditure by way of escalation and non-availability of rebates 
which arc available for the timely payments. 

In this connection, attention is also invited to Rule GFR 149 (1), 
Government of India decision (iii) where by the sanctioning 
Authority is to incorporate while sanctioning recurring grants, a 
certificate that unspent balance of previous grant has either been 
surrendered to Government or has been taken into account in 
sanctioning subsequent grants. Slum Wing was regularly sending 
monthly financial and physical achievements reports. besides the 
plan Review Meetings by Delhi Administration periodically. DDA 
is of the view that there is no need for seeking separate permission 
for retention of unspent balance. It appears that such permission 
was not given by Delhi Adminstration. 



15 

As regards the unspent balance of Rs. 1582.40 lakhs on account of 
flats for EWS and developed plots for self housing the unspent 
balance was not refunded as this scheme remained under 
consideration of the Government of India and Delhi 
Administration. The Schemes were under detailed examination by 
the Delhi Administration as well as Ministry of Urban 
Development and DDA reports that no intimation was sent to 
DDAISlum Wing regarding non·approval of the scheme. Apart 
from this. no reasons have been given by DDA for retention of the 
unspent balance." 

49. On being enquired whether the unspent balances relating to loans 
and grants under the three specific schemes were readily available for 
refund by the Slum Wing. the Ministry of Urban Development have 
stated: 

"Regarding availability of unspent balance for refund of loans and 
grants under the three specific schemes. the position is reported by 
DDA as follows:-

(1) Slum Clearance and Improvement of Slums 

Unspent balance of Rs. 85.21 lakhs as on 31.3.88 has been 
fully utilised and there is no unspent balance as on 31.3.91 and 
31.3.92. 
(2) Environmental Improvement in Urban Slums 

On 31.3.88. unspent balance was Rs. 666.10 lakhs. 
Subsequently after incurring fu.rther expenditure. the unspent 
balance as on 31.3.91 was Rs. 90.91 lakhs and unspent balance 
as on 29.2.92 was Rs. 82.33 lakhs. This is. however. reported to 
be not available for refund as there arc some committed 
liabilities yet to be discharged. This has to be pursued by Delhi 
Administration. 

(3) .Collstructioll of flats for EWS alld providing developed 
plot.\· for self housing 

The balance on 31.3.88 was Rs. 1581.75 lakhs. after incurring an 
expcnditure of Rs. 65.000/- upto 1987-88. Subsequently. another 
expenditure of Rs. SOOO!- was incurred during 1988-89. leaving a 
balance of Rs. 1581.67 lakhs. This balance was available with the 
Slum Wing but was not refunded.'" 

50. Explaining the reasons for not refunding the unspent balance. the 
Commissioner (S&JJR·I) stated during evidence: 

" ..... in certain schemes. the amount has been overspent. The 
mOlley has been given in some schemes or while achieving the 
targets. the rates have been increased or certain other problems do 
crop up. There arc lots of problems in receiving the money from 
the Delhi Administration." 
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51. Elucidating the position further, the Commissioner (S&JJR-I) 
informed the Committee that Slum Wing had overspent Rs. 18.45 crores 
on certain Plan Schemes. A copy of the statement showing details of these 
schemes is reproduced at Appendix V to this Report. 

52. In response to another question, the Commissioner (S&JJR-I) 
informed the Committee during evidence: 

" .... this is a fact that the amounts which come to us in the Slum 
Department. the amounts are placed in the bank and the entire 
amount is not placed in the Current Account because we lose 
interest on that. We keep sufficient funds for ongoing expenditure 
to' give to the engineers and other expending divisions and the 
remaining amount is placed on short term deposits so that. at the 
same time. this money which is lying with you. it keeps generating 
the interest." 

53. At the instance of the Committee, DDA has furnished certain 
statements showing details of amount kept by the Slum Wing in various 
banks & interest earned each year on these deposits. It is seen from these 
statements that the closing balance of short term deposits as on the last 
day of last four years was as under: 

Year 

1987-88 
1988-89 
1989-90 
1990-91 

Closing Balance 
(Rs. in lakhs) 

2482.08 
3685.41 
3733.53 
1609.01 

54. The Committee desired to know as to why the Slum Wing did not 
discharge its obligations without waiting for further funding from Delhi 
Administration since the money was available with the Slum Wing. 

In reply, the Commissioner (S&JJR-I) stated: 
"In retrospect. I would have given that money but at the same 
time with lingering apprehension in my mind more about the 
liquidity of the Department which I was heading that it would have 
absolutely gone into financial problems. I spent money for other 
firms and Departments also, you are trying to take the money 
which belongs to you. I only wanted to reconcile a balance 
between the two to sec that the Department docs not land itself in 
financial problems." 

55. On being pointedly asked as to why the Slum Wing had now 
refunded the amount when it owe funds from Delhi Administration the 1 

Commissioner (S&JJR-I) stated: 
"It is the Ministry's desire." 
He also added: 
"Your might have seen from the records that they (Delhi 
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Administration) were conceding to my request. It is on record. 
They considered my request. They have also taken a stand recently 
thal they are proposing to adjust this amount overspent ...... 

55A. Reacting to specific query from the Committee regarding the letter 
of 22nd January. 1992, from Chief Secretary, Delhi Administration. to the 
Vice-Chairman, DDA, which inter alia states that "the established 
financial procedure of the DDA will have to be undergone before funds 
are utilised by Commissioner (Slums)" the letter opined that "What is now 
being believed in most of the Departments is not the excellence in 
performance but how excellent is the officer in following the procedure .. , . 
... Futher Commissioner (Slums) stated "If you want me to deliver the best 
results. you need not go into the particular way of working." The 
Committee desired to know the views of the Ministry on the above 
observations. Secretary, Urban Development clarified that, "As far as we 
are concerned, we are all creatures and function undcr various systems 
which are set up by the Government. It somc wishes to advocate his 
philosophy. it is the business but he cannot go beyond what is written in 
the procedt:re. in the systems. We have to function within that limit. There 
is no desire on our part to stop anybody's initiative but certainly nobody 
can also go beyond the rules." 
(ii) Non-Maintenance of separate Accounts for Loans & Grants 

56. The Audit Paragraph revealed that no separate accounts for loans 
and grants received and expenditure incurred therefrom were prepared by 
Slum Wing DDA. When asked about the reasons as to why no separate 
accounts for loans and grants received under the scheme had been 
prepared. the Ministry stated as follows:-

....... the Slum Wing has been maintaining account for all the loans 
received in Slums. What the Slum Wing has not done is to 
maintain separate account for loan and grant received for the same 
scheme of slum clearance. This is because the pattern of assistance-
cum-expenditure is pre-indicated in the scheme. being 50 per cent 
loan and 50 per cent grant for operating the scheme which indicate 
the 50 per cent of the same is on loan portion and 50 per cent is 
on grant." 

57. In reply to another question the Ministry have stated as under: 
"It has been clarified by DDA that separate accounts for loans and 
grants were being maintained. However. the expenditure under 
each scheme does not show separate component of loan and 
grant. " 

58. According to the MlDistry, DDA has been directed tQ restrUcture the 
accounts in accordance with the financial rules. 

When inquired whether the Slum Wing was preparing its own statement 
of accounts showing its receipts and expenditure. the Ministry have stated 
as follows: 
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"As reported by DDA. Slum Wing has been preparing its receipt 
and payment accounts since its transfer from MCD in 1980 which 
were duly audited by DACR every year. The accounts of Slum 
Wing were kept separate in accordance with the instructions issued 
by Financc Member. DDA vide his circular No. Alc's 9(10)/79-801 
Investt. dated 11th August. 1980." 

51). According to the Special Audit Report on the accounts of DDA. r 
Slum Wing for 1985-86 to 1990-91. the DDA. Slum Department is not 
following the procedures laid down in the DDA Budget and Accounts 
Rules. 1982 which are applicable to them. The Chapter IV of DDA 
(Budget and Accounts Rules. 1982) envisages for the preparation of annual 
statement of accounts. the preparation of annual balance sheet in the L 

prescribed form vide Rule 20 & 21 respectively. However. the DDA. Slum 
Department has admitted that they arc not preparing any balancc sheet 
and only the receipt and expenditure accounts reflecting thc overall 
position in repsect of Slum Funds and DDA's own fund are being prepared 
annually. According to this Special Audit Rcport. Slum Wing has not 
assigned any reason for not following thc procedure laid down in the 
Budget and Accounts Rules. 1982 and the Wing is adopting the faulty 
procedure for preparing its annual accounts which instead of giving true 
and fair picture of the financial affairs of the organisation give a misleading 
information thus defeating the very purpose of preparing annual accounts. 

(D) Outstanding Loans 
60. According to Audit Para. an amount of Rs. 646 lakhs on account of 

the loan instalment and Rs. 587 lakhs on account of interest as on 
31 March. 1988 had become payable to Delhi Administration ur,~ler the 
scheme "Slum Clearance and improvement of slums." However. not a 
single instalment of loan and interest thereon was paid (June. 1988) 
reportedly due to lack of resources. 

61. When enquired as to when the Delhi Development Authority was 
likely to commence the repayment of the instalments of loan and interest 
thereon as this could not be postponed indefinitely. the Ministry of Urban 
Development have in their note. stated: . 

"DDA has clarified the matter as follows: 
There are two schemes where loan component is involved 
requiring refund by Delhi Development Authority to Delhi 
Administration. 
In the first scheme "Slum Clearance and Improvement of Slums". 
the outstanding loan component as on 31.3.88 was Rs. 1127.58 
lakhs sanctioned in different period commencing from 1980-81 to 
1987-88. The sanctions envisaged repayment of loan in fifteen 
years.- the first instalment falling due on 1st anniversary of drawal. 
Accordingly. out of this loan. sum of Rs. 1312.93 lakhs has fallen 
due for refund upto 31.3.1991 of which Rs. 474.09 lakhs represents 
instalment of principal and Rs. 838.84 lakhs being normal interest 
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plus penal intt:rest at 2.5 per cent on over-due instalments as no 
instalment has yet been refunded. The entire amount was utilised 
for construction of Slum tenements for Sium Dwellers. An 
expenditure of Rs. 498.10 lakhs has been incurred on the 
maintenance during the year 1980-91. Another sum of Rs. 231.77 
lakhs was spent on individual plumbing of Slum tenements to 
provide independent water meters before transfer of lease-hold 
rights to Slum Dwellers. As against this, the licence fee recovered 
during this period has been a meagre amount of Rs. 185.23 lakhs 
due to number of difficulties in enforcing recovery from the Slum 
Dwelle~. In addition, the liquidation cost of tenements recovered 
up to March, 1991 is Rs. 490.32 lakhs. Because of lack of resources 
and slow liquidation of slum tenements, the DDA will submit 
proposal to Delhi Administration Government of India to seek 
conversion of this amount of loan into grant subject to the 
provision that the future recovery by way of liquidation will be 
remittcd Delhi Administration on quarterly basis. Budget 
proposals of DDA are likely to be placed before the Authority for 
both these iteltls. 

As regards the second scheme for construction of houses for EWS, 
it had a loan component of Rs. 425 lakhs and grant of Rs. 1157.40, 

l both of which are due for refund in toto except Rs. 65,0001- spent' 
out tlf the grant as thi's scheme did not receive Government 
approval till 31.3.88 .... Accordingly, in the Slum Budget. revised 
estimat~s for 1991-92 provision has been made for refund of 
Rs. 1581.75 lakhs from a sum of Rs. 13 crores due from Delhi 
Administration for' the scheme, of, "DeveloRment of Sites & 

~ " -Services Plots for squatters." ande the balance of ·is. 2281.75 lakhs 
from the funds of Slum-I, before 31.3.92." . . ..... ~ . 

62. In this connection,. the relevant extract relating ,to expenditure on 
unapproved .schemes from out of plan funds from the, Special Audit Report, 
on the Accounts of DDA (Slum) Wings No. I and nfor 1985-86 to 1990-
91 conducted by Directorate ~f Audit, Delhi Administration is rcprodu., 
below: . , .,' . jf, 

tI 
"During the course of. scrutiny of records we have eom~ aeross 
with some instances where the DDA has incurred the plan funds in 
connection with the works/schemes which have not heen approved 
by the Delhi Administration. Some illustrations ar).,~'s under: 

(aJ IndiVIdual Plumbing in the Slum Tenements'-

The DDA has constructed about 22,000 (approx). Slum 
Tencments and allotted the same to those families whose 
properties were demolished under Slum Clearance Schemes. on 
licence fcc basis. In 1984. the Govt. of India decided that lease 
hold rights may be given to all the allottees of Slum Tenements 
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after charging 20 times of the concessional licence fee of their 
tenements. It was also decided by the Govt. of India that the 
DDA will stop maintenance of these tenements except the civic 
services by NDMClMCD. Despite these clear orders of Govt. of 
India. the DDA continued to incur expenditure on Slum 
Tenements and provided individual plumbing without any approval 
of Government. An expenditure to the tune of Rs. 140.27 lakhs 
has been incurred by the DDA between 1985-86 to 1989-90. Out of 
which Rs. 6.36 lakhs only has been recovered so far. This 
expenditure has been debited by DDA to the lottery fund account. 
The entire expenditure is infructuous and now it is very difficult to 
recover the same. The Slum Department was requested vide Memo 
No. 130 and 131 to furnish the reasons and circumstances under 
which this loss has been caused to the Government. No reply has 
been received from the Slum Wing-I while S&JJ-II has intimated 
that the matter pertains to S&JJ-I and the information can be had 
from there." 

• • * * * 
(E) Scheme on Construction of Flats for Economically Weaker Sections and 

providing developed Plots for Self-Housing 
63. The Audit Paragraph revealed that an outlay of Rs. 26.80 crores for 

construction of flats for economically weaker sections and Rs. 26 crores for 
p.roviding developed plOlS for self help housing for economically weaker 
sections. were approved in the Seventh Five Year Plan. The Ministry of 
Urban Development informed the Committee that with the discontinuance 
of the jhuggi jhompri removal scheme with the Sixth Five Year Plan under 
which 21 Sqm. to 26 Sqm. plots were provided to squatters. the Delhi 
Administration had included in their Seventh Five Year Plan the above 
two schemes for economically weaker sections. After detailed 
consideration. the Ministry in September, 1986 decided that both these 
schemes may be integrated as a single unified scheme by which 45000 
developed plots could be allotted to the Economically weaker sections 
families. The integrated proposal was placed before the Cabinet in June 
1988 which however decided in July 1988 that the presentation should 
indicate the full package of measures to solve the problems of housing in 
urban areas. The Minstry in the meantime were of the view that the 
scheme could be pursued further only when land for these plots are 
identified but subsequently felt that this could be taken up as a part of the 
normal activities of Delhi AdministrationlDelhi Development Authority 
and further reference to the Cabinet was not necessary. Also es this was 
conceived of as an i!1tegrated scheme for the Seventh Plan and the 
modalities could not be completed even by January. 1990 and another 
related scheme was being proposed for Eighth Plan. the Ministry dropped 
consideration of the scheme altogether. 

64. As regards release of funds. the Committee has been informed that 
as these schemes of DDA proposed for incorporation in 1985-86 were 
submitted for the approval of the Ministry. the Delhi Administration had 
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released the funds in anticipation of their approval. Also it was fclt that 
preliminary steps including acquisition of land for executillg the above 
schemes could be completed. However. as the schemes were not approved 
in 1985·86 they were again proposed for incorporation in 1986·87 but in 
September. 1986 Ministry held the view that the scheme for construction of 
EWS flats may be dropped and the plan funds approved for this scheme in 
the Seventh Plan may be utilised for the scheme for development of plots 
for self help housing whose beneficiaries were also the same. 

65. However. in response to a specific query as to why approval was not 
accorded despite the Ministry themselves proposing the scheme in 
September. 1986. the Committee has been informed subsequent to 
evidence that the unified scheme for providing developed plots to EWS 
families had a different target group when compared to the target group of 
a similar scheme during earlier plan periods i.e. families living in 11 
dusters. According to the Ministry as the Delhi Administration and the 
DDA could not furnish satisfactory information on identification of target 
group of beneficiaries the scheme could not been finalised as the two 
factors-identified target group and availability or otherwise of land would 
have affectec the execution of the scheme. 

(F) Slum clearance scheme 
(i) COllstruction of flats and utilisation 

66. According to information furnished to the Committee. the flats 
constructed under Slum Clearance Scheme arc meant for the families 

I affected by Slum Clearance Operations staying in dangerous properties! 
katras. Only those families are given alternative flats who have been 
residing in the affected propcrties!katras as on 1.1.1980. However. some 
of the tenements have also been utilised as per directions from the 
Government of IndialDelhi Administration for the families affected by the 
riots of November 1984 and for institutional allotment. A group of 24 slum 
tenements in Sarai Kale Khan. Nizamuddin arc being kept for allotment as 
transit camp for accommodating the occupants of Kasturba Niketan. Lajpat 
Nagar. 

67. It is pointed out in audit para that against the total eonstruetion of 
6646 flats completed during 1980·81 to 1987·88. 4518 flats were allotted 
and 2128 flats remained vacant by March. 1988. The Mfnistry of Urban 
Development in a written note have. howevel. clarified the position in this 
regard as under: 

4. 

"The DDA has reported that the correct figure as regards the 
number of flats completed and allotted arc as follows: 

1. No. of tenements constructed during 1980·88 (as 
per P&M Division) 

2. No. of tenements allotted out of 6474 
3. No. of tenements vacant out of 6474 as on 31.3.88 

No. of tenements allotted during 1980·88 out of 
other housing stock constructed prior to 1980·88 
transferred from CPWDIDDA 

6474 

3864 
2610 
1079 
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5. Allotment made out of 2610 vacant lying 726 
tenements during 1.4.88 to 3.12.91 

6. Overall vacancy position out of 6474 1884 

68. In reply to another question. the Ministry of Urban Development 
have informed that the Slum Wing. DDA constructed 6474 flats upto 
31.3.1988 as against the project targets of 5850 prescribed during the years 
1980-85. In addition. the work relating to construction of 1096 flats located 
at Jahangirpuri (288 flats). Tilak Vihar (608 flats) and Sangam Park (200 
flats) was in progress as on 31.3.1988. 

69. The Committee pointed out that the DDA under this scheme 
constructed 6474 flats upto 31.3.1988 as against the projected target of 
5850 flats upto the year 1984-85 and desired to know as to why no targets 
were prescribed after 1984-85. Clarifying the position in this regard. the 
Commissioner (S&JJR-I) stated during evidence: 

"This (the scheme) was discontinued from June. 1984. Then the 
determination of targets thereafter was not there. Whatever was 
coming forward in the list. that was spillover which was already in 
different stages of construction in different locations." 

70. When asked as to why DDA constructed 6474 flats as against the 
target of 5850 flats. the Commissioner (S&JJR-I) stated during evidence: 

"In 1984. anti-Sikh riots took place. The Delhi Administration had 
desired a large number for resettling the affected persons. The 
assignment was given to me. Then gave us the money and targets 
have excee(led on account of that." 

71. In reply to a question about the action taken by Delhi Development 
Authority to convince the slum dwellers to shift to the vancant houses. the 
Ministry of Urban Development have stated: 

"The DDA have given their reply as below: 

With a view to allotting the available vacant flats Slum Wing carried 
out physical inspections of old katrasipropcrties under its 
management and control located in the walled city and its extension. 
A survey of all the propertieslkatras under the control of the Slum 
Wing was conducted by its Engineering Wing for identifying 
dangerous katraslproperties and those unfit for human living were 
identified. The persons staying in the dangerous propertieslkatras 
were issued notices. and they were informed. that on technical 
inspections these katraslproperties of the Slum Wing were 
dangerous. and unfit for human living. and thesG are to be 
demolished. and the occupants can obtain alternatively built-up flats 
in different parts of the DcJhi on easy terms and conditions of 
payment of cost of flats. 
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Earlier. upto 1987 the allotment policy contcmplated provisions of 
alternative built-up flats to every male member in a family. 
However, subsequently it contemplated provision of only one 
tenement on a ration. card irrespective of the size of the family. 
In 1989 this policy was further reviewed by the Authority which 
contemplated provision of one additional flat to a family having 
more than 5 mem~rs with a married male member or widow 
daughter. Even after applying this criterion there had been no 
response from the public. 
The public has been insisting that all married members in a 
family be allotted individual flat. The public has tried to hold the 
department to ransom as Slum Wing cannot allow the public to 
stay in a dangerous/unfit katras/properties. The occupants 
continued to exploit the situation by not accepting the alternative 
flats as per policy in vogue. In addition, the occupants have 
sentimental. economic and ancesteral attachment with the areas 
and the flats were constructed in different parts of Delhi. DDA is 
now considering a revision of its existing policy of alloting 
alternativc accommodation to residents of dangerous katras which 
is under examination with Delhi Administration.' 

72. 0" being asked about the steps taken to allot the vacant flats to 
other eligible slum dwellers. the Ministry of Urban Developmeat have 
stated: 

"The DDA have been asked to consider the question of allotting 
the vacant flats to other slum dwellers if the selected slum 
dwellers arc still refusing to accept the tenements." 

73. In a subsequent note, the Ministry of Urban Development have 
also stated: 

" ............... it is further submitted by DDA that an item to 
liberalise the conditions of eligibility of allotment of tenements 
constructed under the Slum Clearance Scheme has been placed 
before Authority and is pending for its consideration. Once the 
same is approved, allotment of vacant flats could be made to the 
eligible occupants, to implement the Plan Scheme for 
redevelopment of the Slum katras in the walled city." 

74. On a specific query about the number of applicants on the waiting 
list as on lst April, 1991 for allotment of the flats, the Ministry of 
Urban Development have informed the Committee that "Delhi 
Administration has reported that no waiting list of eligible applicants is 
maintained by Slum Wing of DDA for allotment of slum tenements. 
However. as soon as the eligibility of the residents of pro"erty is 
determined as per allotment policy. the eligible occupants fire issued 
eligibility letters asking them . to pay initial instalment equivalent to 
10 per cent of cost of flat." 
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75. To a question about the policy of DDA for location of alternative 
flats for slum dwellers keeping in view the availability of means of 
transport to their places of livelihood. the Ministry ,.have replied: 

"Due to shortage of land near and around the walled city the slum 
rehousing flats are being constructed in residential colonies. The 
tenements built are not so far-off from the walled city. The distance 
of the colonies where slum tenements have been built are within 20 
kilometeres from the city and these colonies are having very good 
transport facilities." 

76. In reply to another question about the policy of the DDA for the 
provision of alternative flats for slum dwellers. evenly distributed over the 
city. so as to prevent slums again growing up in or near the affluent and 
industrial areas where means of livelihood are available for them. the 
Ministry have stated as under: 

"The Slum tenements are being constucted in various residential 
colonies near affluent and industrial areas. However. some 
rehousing flats have been constructed in the walled city where large 
chunks of land were made available after demolition of properties. 
On account of paucity of land. katraland dwellers are 
'accommodated as nearest as possible taking into view their place of 
work." 

(ii) Riot Victims Allotment 
77. According to a policy decision taken in Jaunary 1985. where a riot 

affected victim owned property in Delhi at the time of riots. the allotment 
of slum f1atsIDDA Janta flat was to be made in lieu of his property. 
Under this category. if the assessed value of property was greater than that 
of slum flat/DDA Janta flat. there would be a straight barter and where 
the assessed value of the property was less than the cost of the flat. the 
difference between the two would be payable by the allottee in easy 
instalments. Further. at the time of allotment. the initial deposit of 
Rs. 3000/- was to be made by the allottee except the widows. 

78. According to the Audit. though 755 allotments were made to the 
riot affected persons who owned properties in the Union Territory of Delhi 
at the time of riots. the properties in lieu of allotment made had not been 
taken over. The matter regarding disposal/surrender of the properties of 
these riot victims was stated (December 1988) to be under con5ideration by 
a Committee constituted for the purpose. No initial deposit had also been 
obtained from the allottees by the Slum Wing. 

79. When enquired about the report of the Committee and its 
recommendations. the Ministry of Urban Development have stated as 
under: 

"A Committee was constituted under the Chairmanship of 
Additional District Magistrate (Relief) in the Office of the Deputy 
Commissioner. Delhi by an order No. 157IPADCl85 dated 
23.1.1985 to assess the value of the property surrendered by 
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the riot victims." It was contemplated that the properties 
surrendered by the riot victims would be taken over by the Delhi 
Administration and auctioned, and in lieu of these surrendered 
properties a tenement/flat would be allotted to the concerned riot 
victim. The cost price of the tenement allotted was to be adjusted 
out of sale proceeds from the surrendered properties auctioned. 
Any excess balance would be refunded to the original owners of 
the property. 
On 17.1.86 the Committee submitted an interim Report, evaluation 
209 out of 755 properties. When the Delhi Administration 
commenced taking over possession of the surrendered properties, it 
was seen that either these properties did not belong to the 
allottees, or the properties had been sold out or at any rate, they 
were not free from encumberances. 
The Law & Judicial Department of the Delhi Administration gave 
an opinion received in December 1987 that it is not feasible for 
Delhi Administration to auction these surrendered properties. The 
possibility of acquiring these properties was also examined. Since 
these properties had been either sold out or were not free of 
encumberances, the aquisition proceedings could not be initiated. 

In view of the advice of the Law Department, Delhi 
Administration, the Committee was rendered infructuous. The 
terms of reference for the Committee was to assess the value of 
the properties surrendered by the allottees. Afte-r completing 
some evaluation, the Committee submitted an interim report in 
January, 1986. It has not submitted a final report." 

80. As regards the position relating to the initial deposit, the Ministry 
of Urban Development have stated as under: 

"The broad strategy in regard to allotment of flats to riot victims 
was that tenants who were affected by the riots were to be 
treated differently from property owners. For the latter, the 
property owned by the riot victim would be disposed off by the 
Administration. The excess of proceeds from the disposal over 
the cost of the tenement allotted was to be returned to the owner 
of the property. On the other hand, in respect of tenants who 
were allotted flats, an initial deposit of Rs. 3000 was insisted 
upon Q,y Slum Department, DDA and the balance of the cost was 
to be paid by the allottee in instalments. Of the initial deposit of 
Rs. 3000, Rs. 1000 was to come from the allottee and the balance 
Rs. 2000 as subsidy from the Prime Minister's Relief Fund. 
The initial deposits were not insisted upon in the case of riot-
victim allottees who were property owners as per the orders of 
Chief Secretary, Delhi vide DC Delhi letter dated 22.11.85. Chief 
Secretary's orders were passed on thi! anak'- r_1 
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pas.4Ied by the LG, Delhi on 31.1.85 in respect of widow allottees 
who were property Gwners. 

Subsequently, it was decided in a meeting chaired by LG held on 
29.1.90, that in view of the various legal and administrative 
difficulties involved in taking over properties of the property 
owners, they will be treated on par with the tenant category. 
Accordingly, an initial deposit of Rs. 3000 (with no subsidy 
element of Rs. 2000) was to be obtained from them and the 
balance recovered in instalments over a period of time. The matter 
was again reviewed, and with the approval of LG the quantum of 
initial deposit required has been enhanced to 
Rs. 10,000 in 1991, taking into account the highcr paying capacity 
of the property owners, in comparison to the paying capacity of 
the tenant category allottees. This is now being recovered beforc 
handing over possession to allottees. As on 31.3.88. l187 allotment 
in tenant category+755 in exchange category were made. As on 
31.12.91, the allotment figures were 1285 in tenant category+ 754 
in exchange category. The Deputy Commissioner's office has 
intimated after the date of audit that erroneously one allottee had 

, been included in the exchange category of allottees decreased to 
754". . 

81. In reply to another question, the Ministry of Urban Development 
have informed the Committee that: 

"16 riot victims under the Exchange category have been allotted 
flals on 'iurrendering their properties to the Department." 

82. Enquired about the latest position relating to the remaining 738 riot 
victims in the exchange category, the Ministry of Urban Development have 
in a subsequent note stated as under: 

"574 notices for deposit of initial payment of Rs. 10.000/- from 
each allottee in the exchange category now converted into tenant 
category have been issued upto 31.3.92 and for the balance. the 
same are being issued by 30.4.92. An amount of Rs. 4.30.000 1-
have been received from the 43 allottees @ Rs. 10,000/- each." 

(iii) Delay in construction of flats 

83. According to the audit para, normal time taken for construction of 
housing complex was 12 to 18 months. However, the construction of 1024 
flats initiated prior to June 1984 was reported to be in progress in 
November 1988. In a note on this aspect furnished to the Committee, the 
Ministry of Urban Development have stated: 

"The Slum Clearance Scheme was discontinued in 1984 (by the 
Government of India) and as a result construction of slum 
tenements for rehabilitating slum evictees was also excluded from 
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the plan funds. However. the work of construction of flats 
which was no, was completed during the Seventh Five Year 
Plan period and funds are provided by the Delhi 
Administration on year to year basis, except 200 flats at 
Sangam Park, which arc under litigation, thc work of 
construction has been completed. Fixing of doors and windows 
in 288 slum tenements at Jahangirpuri is held up and the so-
called Punjab Migrants have unauthorisedly occupied them." 

84. Asked to explain the causes of litigation in the case of 200 flats 
at Sangam Park. the Ministry of Urban Development have informed 
the Committee as under: 

"DDA reported as follows. 

One Shri Umrao Singh, General Secretary, 'Harijan Hitarth 
Cooperative Housing Society' (Un-registered) filed a case for 
permanent injunction before the sub-judge Court and obtained 
status-quo on 6.8.82 and the stay was confirmed by the sub-
judge on 12.1.83. 

D.D.A. went in appeal before the Add\. Distt. & Session 
judge against the orders of sub-judge and ADJ allowed the 
appeal of DDA on 17th January 1985. 

The palintiff filed a Revision in the Hon 'ble High Court and 
the Hon'ble Court dismissed the Revision filed by the plaintiff, 
on 3.5.88. The plaintiff withdraw the suit from the sub-judge 
Court. 

The plaintiff filed a writ petition against DDA & others on 
25.5.88 in the Hon'ble High Court of Delhi and Interim Stay 
was granted on 7.10.88 and the stay still continue till today and 
the proceedings are pending in the Hon'ble High Court of 
Delhi. The matter is pending to bring on record of the High 
Court the legal Representatives (RS) of some of the petitioners 
who have expired during the pendency of the writ petition. The 
previous dates of hearing was 24.1. 92 and the NDCH is 
21.5.92. 

85. As regards the steps taken to get the slum tenements at 
Jahangirpuri vacated, the Ministry of Urban Development have stated: 

"In Jahangirpuri Complex tenements have been trespassed by 
so called Punjab Migrants, Riot Victims and Delhi Police 
Personnel. A Programme for removal of trespassers from slum 
tenements in Jahangirpuri was fixed in May 90, July 90, 
Oct, 90, July 91, January 92 and on the 4th Feb. 1992 in a 
phased manner. However, due to non-availability of the 
adequate police force for the operations, the programme had. to 
be postponed. A fresh programme is being scheduled for the 
purposes of e\liction operations. The Police Authorities are 
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being requested for providing adequate police force on the 
appointed date to maintain law and order in the area." 

(iv) Incorrect reporting 
86. It is seen from audit para that the number of flats constructed under 

Slum Clearance Scheme during 1983-84 as reported to Delhi 
Administration was 1540 whereas the number of flats as per records of 
Engineering wing was 1500. Asked to explain as to how a misleading 
report showing higher achievements by the Delhi Development Authority 
was sent to the Delhi Administration. the Ministry of Urban Development 
clarified the position as under: 

S.No. 

1. 
2. 
3. 

"It is an error in reporting for which Slum Wing of DDA was fully 
responsible. DDA reports that the actual number of flats 
constructed during 1983-84 alongwith the locations are given 
below: 

Location No. of Re-housing flats 
constructed 

Sangam Park 200 
Tilak Vihar 1184 
Katra Karim 32 

Total 1416 

The figure of 1500 slum tenements quoted in the above question 
related to the target fixed for 1983-84." 

Land and Encroachments 
87. It is noticed from audit para that out of 1194.96 acres of land 

acquired for construction of flats. 1081.18 acres had been utilised for the 
purpose, 71 acres was lying vacant whereas 42.78 acres had been 
uncroached upon. The details of the land uncroached upon and the steps 
taken to get the same vacated, as furnished by the Ministry of Urban 
Development, are indicated below: 

"The encroachment on 31.46 acres is by six jhuggi clusters. The 
land in question will be cleared by the Slum Wing as and when the 
same is required for any project as per the policy guidelines laid 
down by Delhi Administration. The area 3.63 acres of land has 
been encroached upon by religious structures such as Gurudwara, 
Mandir and Satsang Bhawan. Action under PP Act has been 
started. 
An area of 6.54 acres of land is under the commercial as well as 
residential encroachment. Action under PP Act hal been initiated. 
An area of about 4.00 acres. of Slum land at New Patel Nagar is 
encorached upon and PP Act proceedings have been initiated 
against the encroachers. An area of 1.34 acres is encroached upon 
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by a dairy and Khaddi, dyeing work etc. against which PP Act 
proceedings have been completed and eviction orders ~ere passed 
by the Estate Officer, but the encroachers have brought stay order 
and cases are pending in the Court: On vacantion of stay order/ 
disposal of Court cast the land will be got vacated. On an area of 
0.40 acres of land, the MCD has set its stores from the period 
when the Slum Wing was with the MCD. It is being proposed to 
transfer the land to MCD. 
Likewise on an area of 0.75 acre, the MCD has set a Hot Mix 
Plant at Raghubir Nagar." 
It would be seen from these details that the total land encroached 
upon works out to 48.12 acres. 

88. When asked about the measures taken by the Delhi Development 
Authority to avoid further encroachment of land the Ministry of Urban 
Development have stated that: 

"On the vacant land now security personnel have been deployed to 
protect the Slum Land." 

89. As regards further steps proposed to be taken to control the menace 
of encroachment/unauthorised occupation of public land, the Ministry of 
Urban Development have, inter-alia, furnished the following information: 

"The land owning agencies are expected to take vigilant action to 
protect their lands from encroachment. Local bodies and DDA 
take regular action under the provisions of relevant acts to remove 
encroachments/unauthorised occupation of public land under their 
jurisdiction. It is reported that a scheme has been launched by 
Delhi Admn. under which any person informing Delhi Admn. or 
any local body about the unauthorised encroachment would be 
offered a cash reward. Mobile squads are also in operation to 
detect unauthorised encroachments. Control Rooms have also been 
set up by the various local bodies to which information regarding 
unauthorised. encroachments can be given whereupon necessary 
action would be taken. 
It is reported, however, that the encroachers/squatters rebuilt the 
temporary structures as soon as these are removed. Encroachments 
of public land on roadside by vendors and hawkers take place 
round the year and the staff available for its removal cannot be 
commensurate with the scale of encroachment. Action is taken 
against the local municipal staff wherever collusion is detected. 
Some of these squatters/encroachers function under stay orders 
from various courts and action against these squatters can only be 
taken after the decision of the court. It is, however not possible to 
station persons permanently on the land beloginS to them by the 
land owning agencies as a large man power would be required for 
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the purpo~e. the agencies take the help of police during the raids 
on the squatters/encroachers and hence the availability of police is 
also a factor which has to be taken into consideration." 

90. On being enquired whether the DDA has drawn up any plan with a 
time frame for utilising vacant land of 71 acres the Ministry of Urban 
Development have stated as under: 

S. 
No. 

1. 

2. 

3. 

4. 

"The break up of 71 acres of vacant land with the Slum Wing is as 
follows:-

Name of Scheme Area Detail~ 

(in a<.:rcs) 

Sarai Rohilla 6.78 Reserved for commercial 
complex and cinema plot. 

Sarai Kale Khan () .41 Reserved for Gohar Gas 
Plant. 

Najafgarh Road 55.00 Reserved for District 
Centre. 

Gazipur ~UH A deep ditch of ahout 10'. 

70.97 

DDA reports that no plan with a time frame for development of 
the above has been finalised yet. This will be pursued by the 
Ministry". 

Environmental Improvement in UrblU/ SIlims 

91. According to the information made available to the Committee. the 
total funds released to the slum wing, DDA under the Scheme 
'Environmental Improvement in Urban Slum' during the years 1980-81 to 
1987-88 was Rs. 3235 lakhs against the approved outlay of Rs. 2645 lakhs. 
However, the expenditure incurred on the scheme was Rs. 2568.90 lakhs. 
Further, against the targetted beneficiaries of 1254 lakhs under the scheme 
for the period 1980-81 to 1987-88 per approved outlay, the number of 
actual beneficiaries was only 1221 lakhs. 

92. the Committee enquired about the reasons for releasing more funds 
than the approved outlay under the scheme 'Environmental Improvement 
in Urban Slums' during the period 1980-81 to 1987-88. In a note. the 
Ministry of Urban Development have inter alia stated as under:-

"It is reported by Delhi Administration that Plan funds were 
released by Delhi Administration to· DDA on yearly basis as per 
allocation approved by the Planning Commission with some 
adjustments made by Delhi Administration in view of the progress 
in the Plan Scheme." 
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Delhi Admn. reports that as a whole. additional funds were 
released over and above the budgeted allocation of plan funds only 
upon the specific request made by the Slum Department of thc 
DDA. 

93. As regards the reasons for lower achievements as against the targets 
prescribcd as per approved outlay. the Ministry of Urban Development 
have stated: 

"The DDA reports that the major reaons for lower aehievements 
of the prescribed target (12.54 lacs beneficiaries) was that the total 
approved outlay could not be utilised because of inherent problem 
of execution of development of such works in narrow slum lanes 
and local resistance from the neighbourhood. However. the target 
was achieved to the extent of 12.21 lacs beneficiaries which is 97% 
of target.·' 

lJ4. During evidence. the Committee specifically desired to know 
whether the remaining beneficiaries have been covered under the scheme. 
111 reply. the Commissioner (S&JJR-II) stated: 

"The target is fixed in relation to the financial target based on the 
per capita norms. This is currently Rs. 525. What happens is that 
the outlays are incurred area-wise and it is not Possible to identify 
the individual beneficiaries." 

llS. Clarifying the position further. the Chief Secretary Delhi 
Administration stated during evidence: 

"The target is fixed on the basis of the per capita expenditure. The 
plan outlay is divided by the per capita expenditure to arrive at the 
figure of beneficiaries. Whenever, there is less expenditure than 
the approved outlay. then the necessary corollary is that the 
physical target has not been met." 

lJO. On being asked as to why the physical targets could not be met 
when the funds were available. the Chief Secretary. Delhi Administration 
stated: 

"They arc not able to spend the fund due to operational reasons." 
117. According to Audit. no detailed records relating to fixation of 

targets. areas identified. the requisite facilities provided under the scheme 
in different areas were produced to them. It is also stated that the records 
relating to survey conducted by DDA prior to fixation of targets were not 
showh to Audit. 

98. The Committee. therefore. desired to know the reasons tor not 
maintaining such records showing fixation of targets. areas identified. the 
requisite facilites provided in different areas. The Ministry of Urban 
Development in their written reply have stated as under: 

"The targets for extension of minimum basic civic amenities under 
the scheme of environmental improvement in urban slums are 
fixed il,l relation, to coverage of Slum dwellers staying in notified 
slums under Slum Areas (Improvement and Clearance) Act. 1956. 
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The areas to be covered under the scheme of environmental 
improvement in urban slums are predetermined with earmarked 
boundaries which can be covered for provision of minimum basic 
civic amenities at community level under the scope of the scheme. 
The minimum basic civil amenities have been provided in notified 
slums of walled city and its extensions, a few urban villages, rural 
villages and authorised-regularised colonies/unauthorised 
colonies falling within the notified slums. The requisite data of 
facilites provided in different areas are available with the 
Engineering Division. The targets are fixed in relation to per 
capita approved norm for extension of minimum basic civic 
amenities and the availability of funds from the plan resources by 
simple arithmatical calculation. The targets so fixed have been 
reflected in the approved Annaul Plan document." 

99. As regards the audit observations for not showing the records 
relating to survey conducted by DDA prior to fixation of targets, the 
Ministry of Urban Development have informed the Committee that: 

"No survey was undertaken as the magnitude of the target 
population was taken on the basis of census figure for 1981." 

Further, 
"the census hand-book was made available to the Audit wherein 
it is submitted that under notified Slum Areas (Improvement & 
Clearance) Act, 1956, 18 lakh population is living." 

100. Asked about the areas identified for environmental improNement, 
the Ministry of Urban Development have stated as follows: 

"The Delhi Administration stated that DDA has identified for 
environmental improvement in all those areas which are notified 
under Slum Areas (Improvement and Clearance) Act 1956. These 
areas consist of the entire area of Shajahanabad, walled city of 
Delhi, some portions of old Delhi, Bhatti mines area of few 
urban villages, rural villages, and unauthorised-regularised 
colonies." 

101. When enquired about the areas covered and areas left out to show 
targets versus achievements, the Ministry of Urban Developemnt have 
stated that: 

"DDA has not been able to provide information regarding areas 
covered and left out." 

Licence Fee Recoverable from Occupants/ Allottees of Slum Tenements 

102. According to Audit, licence fee for the slum flats amounting to 
Rs. 208.85 lakbs was recoverable by the end of March; 1985 against 
which a sum of Rs. 68.53 lakhs was recovered during 1985-88 thus leaving 
an outstanding balance of Rs. 140.32 lakhs as on 31 March, 1988. 
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103. Enquired about the reasons due to which the licence fee could not 
be recovered by the Delhi Development Authority, the Ministry of Urban 
development have in a written note stated:-

"The Government of India vide their letter No. K 17011171183-
DDIA dated 11th June, 1984 decided on the grant of perpetual 
lease hold rights in respect of tenements constructed under the 
Slum Clearance Scheme. The sanction provided is as under:--

Sub-para V: Arrears of licence fee, if any, should be cleared before the 
tenements can be transferred on lease hold basis. 

Sub-para VI: the option to continue in the tenements by paying licence 
fee is withdrawn. 
With the issue of these orders the progress of recovery of licence 
fee slowed down as the entire arrears had to be recovered before 
the grant of lease hold rights. Whenever the lease hold rights were 
granted the arrears of licence fee was recovered. In other cases 
demand notices were issued. Despite the issue of demand notices 
the allottees did not pay the licence resulting in poor realisation 
licence fee. In fact the progress of recovery of licence fee is 
continuing and after 1987-88, the Slum Wing, has recovered the 
following arreas: 
1988-89 14.53 lacs 
1989-90 22.15 lacs 
1990-91 16.68 lacs 

14 (i). 3 It is expected that entire arrears of licence fee will be recovered 
along with the liquidation costs after the work relating to the 
liquidation picks up speed. 

104. Enquired as to what action was taken against the defaulters in this 
case, the Ministry of Urban Development have stated: 

"No action was possible against the defaulter because the defaulter 
belonged to indigent section of society and there were compelling 
circumstances which made initiation of coercive measures against 
them infeasible. 

Slums in Delhi 

105. According to the information made available to the Committee, the 
number of slum dwellers is assessed from the Census Report. The Slum 
Wing of DDA is stated to have surveyed Jhuggi Jhompri Clusters during 
1983-84, June, 1986 and 1990. 

106. The Committee therefore, desired to know the number of slums 
and slum dwellers in Delhi as assessed in 1983·84. In 1986 and in 1990 as 
well as those rehabilitated between 1983 and 1990 to,ether with the cost 
thereon, The Ministry of Urban Development have, in their reply, stated 
as under: 

"As per the available information liven by DDA, the position in 
respect of number of jhulaies for selected years is liven below:-
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S.No. Year No. of Jhuggies Remarks 

1. 1951 12.749 
2. 1956 22.415 
). 1961 42.815 During 1960-85. about 2.40 

lakh squatter families were 
resettled under 11 Resettle-
ment scheme & only about 
20.000 families were left in 
1977. 

4. 1966 42.668 (In 414 11 Clusters) 
5. 1971 62.594 
6. 1973 98.438 
7. 1977 20.000 
8. 1981 98.709 (In 414 11 Clusters) 
Y. 1983 1.29.000 

W. 1985 1,S0.(K)0 (In 446 11 Clusters) 
11. 1987 1.71.000 (In 652 11 Clusters) 
12. 1988 2.10.000 (In 929 JJ Clusters) 
D. 1991 2.59.344 

Details of rehabilitation of these families arc being collected by DDA. 
This will be pursued by the Ministry." 

107. When enquired about the number of slums that have developed in 
private properties and on the Government land or land owned by public 
bodies controlled by Government. the Ministry of Urban Development 
have stated as follows: 

"Detailed information is not available with the Ministry or DDA. 
Information has to be collected from the land owning agencies to 
indicate as to how many land pockets belonging to them arc under 
encroachment by the slum/jhuggi dwellers. It may'. however. be 
stated that as per available information with DDA. there arc 929 
jhuggi jhompri clusterslbastees in Delhi as in January. 1991. This 
data is based on the list provided by Civil Supplies Department of 
Dclhi Administration which conducted a comprehensive survey for 
issue of Food Cards and it also includes jhuggi c1usterlbastees for 
which the information was collected by the staff of the Slum Wing. 
DDA. No specific data on proliferation of slums on private 
properties!lands is available." 

108. On being enquired about the action taken by the DDA and other 
agencies of the Delhi Administration for prevention of new slums from 
growing. the Ministry of Urban Development have stated: 

"The Delhi AdministrationIDelhi Development. Authority arc 
developing the city and new areas according to the Master Plan. 
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The DDA has a'specific enforcement agency by dividing Delhi into 
six zones, headed by one Deputy Director each. Regular patrolling 
is conducted and demolition operations arc carried out with the 
help of the local police. Ho~ever. unauthorised colonies have 
come up which are causing tre menace of slum growth. Strict 
instructions have been issued to the land owning agencies to 
maintain strict vigil and to take preventive action in respect of 
encroachment/unauthorised occupation of public land under their 
jurisdication. ,. 

109. As rcgards the laws and rules available to the administration for 
removal of squatters from public places within the city. the Ministry have 
informed as under: 

"The MCD removes the squatters from public places within the 
city under the provision of DMC Act. 1956. 
Thc DDA removes squatters from public places within the city 
under thc provision of DDA Act. 1957 and also under the 
provision of the Public Premises (Eviction Act). 1971 the New 
Delhi Municipal Committee remove' the squatters from the public 
places under the provision of Punjab Municipal Act. 

The local bodies like MCD and NDMC do remove the squatters 
through their enforcement agencies from the municipal lands. As 
regards public lands, the land owning agencies arc responsible for 
removal of squatters from their respective land pockets. DDA, the 
main land owning agency, as stated earlier in para 6 above, have 
regular programme for removal of squatters and demolitions etc. 
through their enforcement agency. During the last one year, 6304 
number of demolitions have been carried out and 286 acres of land 
have been reclaimed by the DDA by way of removal of squatters! 
unauthorised constructions. The provisions of the Public Premises 
(Eviction of unauthorised Occupants) Act are applicable for this 
purpose. 

110. On being enquired about the rights of slum dwellers under the 
various laws and how far do these laws promote or discourage slum 
development. the Ministry of Urban Development have stated: 

"Housing is a state subject and policies relating to slum dwellers in 
urban areas are formulated by State Governments according to the 
requirements. The policies so formulated and State legislation 
relating to slum improvement and clearance lay down the 
parameters under which the scheme relating to services for slum 
dwellers are to be taken up and executed. and security of tenure, 
powers of competent authority etc. 

The present policy of the Government of India is to promote in-
situ upgradation and provision of basic amenities in the slums and 
conferment of occupancy rights whenever feasible and discourage 
relocation of slum dwellers as far as possible. The emer.ence of 
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slums is due to a number of factors like rapid urbanisation, 
inadequate development of small and medium towns, shortage 
of affordable shelter etc. The National Housing Policy 
emphasises the need" to liberalise plannin~ standards and take 
other steps to reduce the cost of shelter for the poor, and to 
promote balanced growth of urban settlements so as to 
discourage additional migration to larger cities:" 

Ill. In reply to a question whether the Slum Wing, DDA have 
independently or in collaboration with any other agency, carried out 
any research on slum growth and the manner in which it would be 
restricted in the city, the Ministry have stated as under: 

"The Slum Wing, DDA assigned the task of undertaking base-
line survey of 457 JJ Clusters comprising of 1,27,460 jhuggies 
involving a population of 4,57,224 persons to the Institute for 
Socialist Education. The survey was conducted w.e.f 2nd' 
October, 1988 to 31st May, 1989. The study mentioned above 
basically indicate data on socio-economic profile and the growth 
of slums in Delhi. Strictly speaking, the scope of the study did 
not include in it the manner in which the growth of slums is to 
be restricted in the city as the immigration to the urban areas 
from different parts of the country is linked with the Regional 
Economic Imbalances for which neither the DDA nor the Delhi 
Administraiton has got any control. The immigration is basically 
due to larger availability of gainful employment opportunities in 
the UTof Delhi. In the Master Plan 2001, Delhi, it has been 
laid down that no new industrial complexes will be developed 
by the DDA. It is aiso proposed to take up development of 
growth centres in NCR and to reduce the attraction of Delhi 
for the migrants during the VIIIth Plan Period. ,. 

Demolition of Properties 

112. According to audit para, the Slum Wing, DDA could neither 
furnish any records nor intimate as to how much land/properties were 
vacated and acquired as a result of allotment to slum dwellers. The 
Department, however, intimated Audit in May 1989 that 64 properties 
were demolished during 1980-88 but records connected with demolition, 
land acquired thereby etc., were not available. The Committee 
therefore, enquired as to why were the relevant records in this regard 
not produced to Audit for examination. In their reply, the Ministry of 
Urban Development have stated: 

"DDA has reported that in 64 demolition operations, 90 
properties were demolished during 1980-88. 

Demolition reister was maintained, but separate register 
showing the area of land/properties vacated, acquired and 
utilisation thereof for the period ending 1980-88 was not then 
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maintained. However. Register showing the details of land and 
utilisation thereof is now being maintained." 

113. When asked to furnish information on the area of tne properties so 
demolished and utilised, I the Ministry of Urban Development have 
furnished the following information: 

"161976.95 sq.m. of land was made available after demolition of 90 
properties during the period 1980-88 and area of 4342.51 sq.m. was 
utilised for three MCD Schools, 12 Community HallslBarat Ghars, 
one Akhara and one Anganwadi and Open Air Theatre etc." 

114. Enquired as to how and when the balance of area is proposed to be 
utilised. the Ministry of Urban Development have stated: 

"8199 sq.m. of land has been earmarked for construction of 262 
flats in Chunk No. IV & V Ward No. VIII. 20 tenements in Ward 
No. X and the remaining area is proposed to be utilised for 
providing community facilities." 

115. When enquired whether there is any encroachment on these lands. 
the Ministry of Urban Development have stated as under: 

"There are two temples. one at Chunk IV & V in Ward No. VIII 
and the other in property No. 587-88 Ward No. X. These 
encroachments are on an area of 205 sq.m. and 20 sq.m. 
respectively ... 

116. In reply to a related question about getting the encroached land 
vacated, the Ministry of Urban Development have stated: 

"As per the policy of the Administration. a religious place is 
normally not demolished. However. action against encroachments 
other than the sanctum sanctorum is in progress under PP Act." 

117. In response to another question. the Ministry of Urban 
Development' have. inter-alia, stated as under: 

"Delhi Administration have reported that 365 properties have been 
declared dangerous by the Engineering Cell of Slum Wing and 
PWD, Delhi Administration. About 3000 families are residing in 
these properties and they are to be shifted to Slum tenements. 
Notices were issued by the DDA to the occupants directing them 
to approach for alternative accommodation. But, occupants of 
about 20 properties turned up wholly or partially for alternative 
accommodation. " 

118. On a query as to how the authorities propose to secure vacation of 
the remaining 345 properties. the Ministry of Urban Development have 
stated: 

"It is reported by DDA as follows:- , 
In securing the vacation of the dangerous properties. the Slum 
department is facing many problems which are as under:-

(i) Most of the occupants of these properties are resisting their 
eviction and insisting on allotment of a slum tenement to every 
married male member in addition to the head of the family. 
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(ii) They arc also resisting on the ground that their widow or divorced 
daughters should be allotted separate tenements. 

(iii) Particularly in Muslim families, it has been experienced that the 
married daughter~ ar~ living with their parents and hold a ration 
card jointly with the parents. The parents contend that they marry 
their daughters to the boys of close relations and that the couples 
reside with thcm after marriage and look after them in their old 
agc. This is a factor which is posing considerable problcms where 
muslim families are residing. 
In order to enable smooth and early clearance of presently 

dangerous properties!katras and such other properties!katras 
which may become dangerous in the future or those which arc 
beyond economical repairs as laid out in the plan scheme for repair 
of katras which arc required to be cleared to improve the 
environment of the area. a modification of the allotment policy is 
imperative. An itcm for modification of policy has already been 
placed before the Authority. It is anticipated that with the 
operation of the relaxed policy. after its approval. the pace of 
clearance will improve considerably. The matter has been taken up 
by DDA with MCD for undertaking demolition as it is their 
statutory reponsibility to identify and demolish dangerous 
properties ... 

119. As regards demolition of properties declared dangerous. the 
Committee note that only 5 have been demolished from 365 so classified. 
Demolition has been stayed as the families are not willing to vacate the 
properties occupied or they are engaged in household business ncar their 
places of stay and any shift away from the Walled city will not fetch them 
their clientele. In fact, the Committee has been informed that the Slum 
Wing has engaged the school of social working of Delhi University to 
conduct a survey for identifying the reasons for the unwillingness of the 
families to move out of the dangerous katras/sites. 

Evaluation 
120. According to audit para, no evaluation of the programme was ever 

done by the Delhi Administration/Central Government as a result of 
which it was not clear to what extent the aims and objectives of the scheme 
were achieved and whoUler these had any impact on clearing of slums or 
improving the living conditions of the slum dwellers. 

121. To a question as to why no evalutionlindepth study of the scheme 
had been got conducted by the Delhi Administration/Central Government 
to ascertain the results of the schemes on which several crores of rupees 
had been spent, the Ministry of Urban Development have informed the 
Committee as follows: 

"No evaluation was done by Delhi Administration or DDA till the 
period of the Audit Report. However, in February, 1990 Delhi 
Administration looked into the matter and started taking some 
action as Jiven below: 

For effective control on the work of the Slum Win/Z. DDA. a new 
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department 'Vrban Improvement Department' has been created in Delhi 
Administraton in February 1990. VI Department has set tip a Planning & 
Monitoring Cell for planning and monitoring of all the schemes being 
executed through Slum Wing. The Cell is taking up the review of all the 
schemes of Slum Wing. 

The following evaluation and review work has been completed by Delhi 
Administration to date. 

(i) DDA Plan Scheme entitled 'Environmental Improvement in 11 Clusters' 
was evaluated at different intervals during 1991. It was found that the 
maintenance of civic services in 11 Clusters inclusive of scavenging, "the 
sanitation was not being attended to on a regular basis by DDA (Slum). 
Chief Secretary, Delhi conducted a meeting on 10.5.91 as a result of 
which Commissioner, MCD was given a directive to undertake 
cleanliness drives once a week. Commissioner (Slums) was directed to 
arrange for motivating 11 dwellers, with the help of the VBS team, to 
assemble the refuse and waste material from outside their residential 
premises into community dust bins and dhalaos. 

Department of VI kept a vigil over the situation and found that there 
was some improvement on the ground but not such as could be 
sustained on a long term basis. LG Delhi was requested to further 
evaluate the implementation of EllJ by DDA (Slum) given the 
performance in the field. LG Delhi held a meeting during September 
1991. Commissioner (Slum) DDA took the view that maintaining civic 
services was not his responsibility. Accordingly, and after considering 
the overall situation, Delhi Administration issued an order transferring 
the EIlJ Scheme from DDA (Slum) to MCD during October, 1991. 

(ii) The Department of VI, Delhi Administration evaluated the Plan 
Scheme entitled In-situ Vpgradation on 11 Clusfers during 1991 at two 
distinct intervals. The first evaluation was made between May to 
September, 1991. Repeated attempts were made to persuade land 
owning agencies to give "No Objection Certificates" for (i) granting 
tenurial rights to JJ dwellers for the next 15 years and (ii) for permitting 
DDA (Slum) to construct Jan Suvidhas and other upgraded facilities 
like roads, strom water drains etc. on the encroached lands. Although 
the land owning agencies were unable to get rid of the encroachments 
and the lands had zero value for them, they were not willing to concur 
with the requirements of the DDA plan scheme. 

Of the 180 sites encroached, 137 sites belong to DDA. DDA itself 
was unable to give concurrence to in-situ upgradation at any state, in 
respect of any encroached site given this background, Delhi 
Administration evaluated that implementatjon of this scheme will 
amount to permanent alienation of these lands virtually involving a 
transfer of property and therefore, advised that DDA must make a 
realistic assessment and scale down substantially the physical targets and 
financial outlays projected in respect of this scheme. During 1990-91 
DDA (Slum) had surrendered 7.5 crores not utilised against this 
scheme. An agenda note was communicated to Secretary. DDA for 
placing the scheme before the Authority during October 1991. Vice 
Chairman. DDA has not brought this item before the Authority todate. 
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Special Audit of Slum Wing, DDA 

122. During evidence, the Committee was informed that a special audit 
of the Slum Wing, DDA has been got conducted by Delhi Administration. 
On being asked about the reasons for gening this special audit conducted, 
the Chief Secretary of Delhi Administration stated during evidence: 

"We had been receiving a number of complaints about the financial 
irregularities in the Slum Wing. We had also a situation where the 
utilisation certificates had not been forthcoming." 

He also added: 
"And then unspent balances were not returned to the Delhi 
Administration. " 

In this context, the witness further stated: 
"The immediate report before us that after we ordered the return of 
unspent balances, we started finding out why the money was being 
released for other schemes and why the utilisation certificates were 
not being sent." 

123. On being asked as to how long this practice was being followed, the 
Chief Secretary of Delhi Administration stated: 

"That I do not know. When we found' that there were unspent 
moneys we were wondering why was the expenditure being incurred 
without our authority, on our behalf. We had given them enough. If 
they wanted this money to be deducted under the Plan expenditure, 
then we were entitled to know in advance as to whether additional 
money was available or not and it should be spent or not. So that 
was the thinking on our side and we thought that this should bc 
seriously taken up with the Slum wing." 

The witness also added: 
"I am talking of the immediate background in which this special 
audit was ordered. If we consider Slum Wing fully to be a part of 
the DDA, strictly speaking it was the prerogative of the DDA to 
order an internal audit or seek a proper audit from the CAG. At 
the same time, as the funding agency we were also entitled to order 
a special enquiry." 

124. Subsequently, the Ministry of Urban Development furnished a 
detailed note on the reasons which led the Delhi Administration to 
conduct a ~pecial audit of the Slum Wing. The same is reproduced below: 

"Delhi Administration reports as follows: 
The Delhi Administration hand been observing fbr some time that 
on the one hand the Slum Wing of the DDA, year after year 
resorted to excess expenditure over and above the budgeued 
allocations provided against specific schemes. It was becoming 
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difficult for Delhi Administration to accept this position since it 
seems that there were no end to demands made on plan funds over 
and above sanctioned budget amounts. Simultaneously it had come 
to the notice of the Delhi Administration that massive amounts of 
plan funds were being retained by the Slum Wing and deposited in 
banks. One such instance in this respect had been adversely 
commented upon in the report of the Comptroller & Auditor 
General of India and was already under consideration of the PAC. 
This practice was viewed as a serious financial irregularity. 

It was further observed that the Slum Wing has been consistently 
evading accountablity, by taking advantage of the duality of control. 
It responded to the DDA or the Delhi Administration as suited its 
purposes, with the result that neither of the two organisations had 
complete information about its funct;oning. 

In order to prevent recurrence of this kind of situation of Speical 
Audit by the Internal Audit Team of the Finance Department of the 
Delhi Administration was ordered by the Lt. Governor, Dclhi in 
respect of all the accounts. relating to plan funds released by the 
Delhi Administration. 

Delhi Administration also received specific complaint with detailed 
comments on the internal working of the Slum Karamchari Sangh, 
DDA. 

Additionally there were prominent press releases during this period 
published in the 'Economic Times' dated 3.4.1991 and 20.3.1991. 
This press report pertains on an early report which was conducted 
by the one wing Qf the DDA. Delhi Administration could not 
obtain any information from the DDA about that report." 

125. The special audit party had been directed to examine in detail all 
the relevant records/documents in respect of plan funds released by the 
Delhi Administration and utilised thereof by the Slum Department. In 
addition the audit party was also asked to go into the representation 
submitted by the Slum Karamchari Sangh and certain other financial 
complaints that had been levelled against the Slum Wing. 

126. The Committee have been given a copy of the Special Audit Report 
on the accounts of DDA·Slum Wing No. I & II for 1985·86 to 1990·91 
conducted by Directorate of Audit, Delhi Administration. Some of the 
salient features brought out in this Report ~n be summarised as under: 

(i) Unspent balances of grants amounting to Rs. 23,28,32,000 
(Approximately) as on 31.3.91 neither refunded nor adjusted in 
future grants but invested in fixed term deposits. (Para I) 



42 

(ii) Interest of Rs. 1,667,669 lacs (approximately) earned by 
investment of unspent grants in fixed term d~posits and utilised as 
Slum revenue by DDA Slum Department sincp. 1985-86. (Para 2). 

(iii) Up-paid instalments of Government loans amounting to 
Rs. 9,62,81,42l1-(Appr.) and interest of Rs. 18,84,98,3421-
outstanding as on 31.3.91 (Para 3). 

(iv) Un-wanted benefits given to many private paties in dis-gu~e of 
NGOs in violation of Govt. Rules (Para 4). . 

(v) LoaniAdvanceIMobilisation Money On account payment to the 
tune of Rs. 1,52,30,0001- (Approximately) given to Private Parties 
viz. Building Centres, etc. and other benefits extended to these 
Institutions in contravention of provisions of GFR and other 
Government Rules-Unwanted benefit extended by the DDA 
Slum to building Centres (Private registered institution) by the 
Commissioner who himself is one of the beneficiary in the income 
of Building Centre.(Para 8). 

(vi) 'Heavy irregularities in deployment of 18 consultants and thousands 
security guards in violation of Govt. orders.(Para 12 + 10). 

(vii) Conversion of 1113 Tenements into staff quarters depriving the 
benefit of allotment to actual beneficiaries. (Para 14). 

(viii) The benefit of subsidy under various plan schemes meant for 
beneficiaries being swallowed by DDA-5lum (Para 18). 

(ix) Striking difference in the figures of loans and grants maintained by 
the DDA-Slum Department, Land & Building Department, 
Urban Improvement and Pay & Accounts Office, Delhi 
Administration- No reconciliation since long. (Para 39). 

(x) Ultravire appointments of many deputationists and their retention 
beyond approved tenure, excess payment of pay and allowances 
and other irregularities in such cases. 

(xi) Excess departmental charges being levied by DDA (Slum). 

Administrative Matter 

127. The Committee was informed during evidence that the present 
Commissioner of Slums was orginally a member of State Civil Service of 
Delhi and other Union Territories and he had subsequently lOught 
absorption in the Slum Wing of DDA which had been allowed. 

128. In reply to another question about the proposal to permanently 
absorb the present Commissioner (Slums) in that particular post, the Vice-
Chairman, DDA stated during evidence: 

... "This was done in a particular context. He came on deputation. He 
decided to stay as Commissioner and resign from· his original cadre 
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on the condition that he would be absorbed in.. this post 
permanently. It was agreed to by the Lt. Govern.or." 

129. In reply to another question the Vice-Chairman, DDA stated 
during evidence: 

"He (the present Slum Commissioner) resigned from his Cadre in 
November, 1986. The resignation was accepted by the Home 
Ministry subject to the condition that he would be absorbed." 

He further added: ,. 
"Now, he does not belong to any service. However, I am given to 
understand that there was some· Court stay against his absorption 
which was lifted only recently." 

130. Clarifying the point, the Chief Secretary, Delhi Administration 
stated during evidence: 

"He sought absorption against the post in which he was fun.:::ionitlg 
and DDA supported it. We said we have 'no objection'. We sent it 
to the Home Ministry to accept it. The proposal was specifically for 
absorption against that post which he was holding." 

131. In reply to a question whether an Officer who had come on 
deputation to an organisation might be absorbed in that organisation 
against a' particular post, the Secretary, Ministry of Urban Devel9pment 
Stated during evidence: 

"It does sound out of the normal procedure because you are 
absorbing a person in an Organisation. I have not seen the Order 
which was passed in his case. You absorb him in an organisation 
and thereafter you can give him any job." 

132. At the instance of the Committee, the Ministry or Urban 
Development have furnished the factual note tJjl the absorption 'of present 
Commissioner (Slum) in DDA and the same is reproduced below: 

"The Services Department of Delhi Adm. was informed throuah a 
letter from Commissioner (Personnel), DDA dated November. 10, 
1987 that Lt. Governor/Chairman, DDA had given his conc-urren('(' 
to the absorption of Shri Manjit Singh as Commissioner (Slum & 
JJ). It was further stated therein that these orders were conveyed to 
Shri Manjit Singh who had given his willingness in writing for his 
absorption. Resignation letter of Shri Manjit Singh from DANICS 
was also forwarded along with a copy of his willingness for 
absorption for necessary action. On receipt of the letter cited above, 
a letter was sent to the Ministry of HDme Affairs along with the 
copy each of the resignation letter of Shri Manjit Singh from 
DANICS and his willingness to be absorbed as Commissioner (Slum 
& JJ) in the Slum Wing of DDA for acceptance of his res:gnation 
by the Cadre Controlling Authority. In response to this, the 
Ministry of Home Affairs accepted the resignation of Shri Manjit 
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Singh from DANICS with effect from November, 30, 1987. A 
Notification to this effect was issued by tbe Ministry of Home 
Affairs on December 3, 1987." 

133. The Slum Wing of Deihl Development Authority Is responsible for 
Improving the quality of Ufe of slum and JhuUI Jbomprl dweUen 'In the 
Union Territory or DelbJ by undertaking programmes and Implementing 
poUcles concerning extension of minimum basic fadlltles required for 
human. Uvlng. The DDA (Slum) alms at provldlnl sbellen to tbe sbelterless, 
residential units to tbe Ilum dweUen and economically weaker sectlonl etc. 
The tbree specific: scbemes relating to Slum Clearance and Improvement of 
Slums, Environmental Improvement in Urban Slums and construction of 
Flats for EconomlcaUy weaker sections and providing developed plots for 
self-housing Included In the Audit Para under examination come under tbe 
purview of Slum Wing of the DDA. 

134. Tbe Slum Wing beaded by Commissioner (Slum.), is primarily 
responsible for implementation of the scbeme within the ambit of the Slum 
Area (Improvement and Clearance) Act, 1956, and allied schemes of 
Government of IndlalDelhl Administration. Tbe Scheme of Slum Clearance 
and Improvement wblcb forms part of tbe Deihl Plan Schemes Is funded by 
the Deihl Administration but executed by tbe Central Government throulh 
the Deihl Development Authority. 

135. The execution of tbe Slum Clearance, Improvement and allied 
schemes and th~ Jhulgi Jbomprl removal scbeme was transferred from the 
Municipal Corporation of Deihl to Deihl Development Authority w.e.!. 
15.5.1980 by tbe Deihl Administration on the specific directive Issued by the 
then Ministry of Works" Houslnl In February, 1980. 

136. The .Commlttee were Informed durlnl evidence by the Secretary, 
Ministry of Urban Development tbat 'the Slum Wlnl has become an orphan 
child and we stili do not know whether It is functioning under the Vice 
Chairman, DDA or the Deihl Administration.' In view of duality of control 
by the DelbJ Administration and the Vice Chairman, DDA, the Slum Wing 
DDA bad been functlonlnl Independently and evadlnl accountability as 
neither or the two Organisations had complete Information relardlng the 
functioning of the Slum Winl. The Committee were also Informed that In 
view of this situation a formal order reiterating the earlier order of 1980 
was Issued In January, 1991 stating that "the Commlsslqnen In charge of 
the Slum Wing In DDA shall function under the supervision and control of 
Vice Chairman, DDA for day to day administration as also for execution of 
the Plan Scheme and for any work relating to his charge." 
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137. The Committee are unable to appreciate the necessity for issuing the 
above mentioned order. The 1980 order clearly provided for transfer of the 
Slum Wlng from MCD to DDA retaining It as a separate entity for staff 
purposes only. Even In regard to service matters It clearly provided that the 
Slum Deptt. would be the concern of the Slum establishment headed by the 
Director (Slum" JJ) under the overall direction and control of V.C., DDA. 
In the circumstances, the Committee fan to understand as to how a doubt 
had arisen In regard to the Slum Wing being not an integrated part of 
DDA. The Vice Chairman, DDA admitted before the Committee that the 
Slum Wing was under his overall control and guidance and the recent order 
of 1992 need not have been Issued. This Is further strengthened by the 
Secretary of the Ministry of Urban Development who unequivocally stated 
that the Slum Wing is the responsibility of the DDA who should have 
monitored the Schemes entrusted to it. 

138. The Committee find that the Slum Wing had been functioning 
against all established norms and procedures. It was formulating and 
submitting proposals in respect of slum clearance and allied schemes 
directly to the Dehli Administration without reference to the DDA and 
without Its prior approval. Further, as the budget of the Slum Wing forms 
part of the Budget of DDA, the funds for these schemes should have· been 
released by the Delhi Administration to the DDA and the established 
financial procedures of the DDA should have been followed before these 
funds were utilised by the Commissioner (Slums) for these schemes. 
However surprisingly, the funds were released ~irectly by the Delhi 
Administration to the Commissioner (Slums) from 1986 onwards although 
earlier the release of funds to the Slum Wing had been through DDA. The 
Committee could get no satisfactory explanation for this aberration from the 
established financial procedures from the Deihl Administration. The 
Committee cannot but deplore the manner In which the Slum Wing of the 
DDA has been allowed to function both by the Delhi Administration and the 
DDA and the abrogation of its responsibility by the Ministry of Urban 
Development In regard to the functioning of this Department. Neither DDA 
cared to ensure proper Implementation of the schemes and programmes of 
the slum wing nor the Delhi Administration evinced the desired Interest in 
monitoring the progress made under the Schemes and the utilisation of· 
funds which it was disbursing so as to ensure that the objectives of slum 
clearance and improvement are achieved. Instead, funds were being 
released on a continuing basis, even without obtaining utilisation 
certificates, basing the releases on demands from the Slum Wing. The 
Committee find that In the circumstances that existed, the Slum Wing of 
DDA extracted the maximum mileage without submitting Itself to any 
authority and leaned on the Deihl Administration or the DDA as the 
exigencies demanded. The result has been unsatisfactory performance of the 
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Slum WIng, financial irreplarlties, Instances of unauthorised expenditure 
beyond budgetary allocations and crucial time was lost in improving the lot 
of the slum dweUen as detaUed In subsequent paragraphs. 

139. The Committee recommend that tbe reasons for the lapses on the 
part of both the DDA and Deihl Administration which adversely affected the 
performance of the Slum Wing during the last twelve yean and the 
circumstances under which the Ministry aUowed matters to drift without 
taking any remedial measures till the Committee called the omcers of the 
Ministry and DDA for evidence should be lone Into and the responslbWty 
rlXed. 

140. The Committee we Informed during evidence that the Slum 
Development would be removed from the DDA and be given an autonomous 
status for which a draft legislation submitted by the Deihl Administration 
was under consideration. The Committee desire that an early decision be 
taken in the matter and suitable guidelines drawn up to govern the 
functioning of this body so as to effectively implement the programmes of 
slum improvement. 

141. According to the Audit paragraph, out of the total loans and grants 
amounting to Rs. 66.26 crores received by DDA from Delhi Administration 
under the Schemes (I) Slum Clearance and Improvement of Slums (Ii) 
Environmental Improvement in Urban Slums and (ill) Construction of Flats 
for Economically Weaker Sections and providing Developed Plots for Self-
housing, an expenditure <i Rs. 44.53 crores was only Incurred during the 
period 1980-81 to 1987-88 leaving an unutillsed balance amounting to 
Rs. 21.73 crores which is almost lI3rd of the total releases. The Audit Para 
has also highlighted that no separate account for loans and grants received 
and expenditure incurred therefrom were prepared by the DDA. 
Subseqllently, the audit informed the Committee that the unspent balances 
worked out to Rs. 25.95 crores, wh.ile according to the information 

. furnished by the Ministry of Urban Development to the Committee the 
amount of these unspent balances as on 31.3.1988 was Rs. 23.33 crores. 
According to the Ministry of Urban Development, these errors were 
fundamentally clerical and due to oversight. The explanation furnished by 
the Ministry is hardly convincing. The Committee are of the view that the 
discrepapcles 'n fipres given· above cast a serious reOection on the manner 
in which records are maintained In the DDA and Delhi Administration and 
the careless and perfunctory approach by the DDA, Delhi Administration 
and the Ministry In furnishing Information desired by the Committee. 
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141. They would like to point out in this connection that the Audit 
paraaraph relatlnl to' slum clearance and Improvement of slums and 
economically weaker sections housing programme was selected for detailed 
examination by the Public Acccounts Committee in 1989 and a list of 
questions for eliciting advance information on the subject sent to the 
Ministry of Urban Development on 4th August, 1989, requesting them to 
furnish requisite Information by 31st August, 1989. The replies were 
however, received only on 11th December, 1991. I.e., after a lapse of more 
than 1 years. These replies tbough Inordinately delayed were stiD Incomplete 
in certain respects and It was in pursuance of the specific directions of the 
Committee on 13.1.1991, that the complete Information was made available 
on 14th February, 1991. That the Information furnished to the Committee 
even after the lapse of more than two years was still full of discrepancies Is 
a sad commentary on the functioning of Lite concerned department. Tbe 
Committee cannot but help recording their displeasure over the scant 
regard shown by the Ministry and the Department concerned in compiling 
and transmitting information required by the Committee. They hope that In 
future there would be proper scrutiny and promptness In furnishing 
information desired by the Committee. 

143. The Committee find that the Slum Wing has not utilised almost 
V3rd of the total releases on account of tho: q:heme of construction of flats 
for economically weaker sections and providing developed plots for self-
housing not beinl approved and because of certain operational bottlenecks 
in the implementation of the other programmes. They regret to note that in 
respect of the· Scheme relating to construction of Flats for Economically 
Weaker Sections and providing developed plots for self-housing, funds to 
the tune of Rs. 15.81 crores were released by Deihl Administration during 
1985-86 and 1986-87 though the scheme had not been approved and was stili 
under the consideration of the Government. The Committee are unable to 
accept the plea of the Delhi Administration that a large amount of Rs. 15.82 
crores was released before approval of the scheme to Initiate the preliminary 
steps Including acquisition of land. The Committee are deeply distressed to 
note that during the meeting convened by Chief Secy. Deihl Administration 
on 2.11.1988, a directive was given to DDA to refund this amount within 
two months, that Slum Wing continued to retail) this amount unauthorlsedly 
in flagrant violation of the prescribed procedure according to which the 
unspent balances have to be either refunded to the sanctioning authority or 
else their approval for retaining the same needs to be obtained. The 
Committee also find that unspent amount had been kept In fixed deposits by 
DDA which Is a breach of terms and conditions governing the grants, as 
stipulated In the General Financial Rules. Further, this refund had been 
delayed despite repeated reminders from Delhi Administration and it was 
only after a directive given by the Ministry and the issue raised by 
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the PAC at the time of oral evidence on 23.1.1992 that funds were 
refunded durlnl FebruarylMarch 1991. The plea' of the Commissioner, 
(Slum Wing) that "In retrospect, I would have given tbat money but at 
the same time the "neerine apprehensions in my mind were about the 
liquidity of the department which I was headlnl that it would bave 
absolutely gone into financial problems" Is untenable particularly when 
the Slum WinK had substantial balances in the banks i.e. Rs. 1482 lakhs 
in March, 1988, Rs. 3685 lakhs In March 1989 and Rs. 3734 lakhs In 
March, 1990. The amount of Rs. 1581.40 lakhs was finally refunded by 
the Slum WI,ng, DDA to Deihl Administration In five Instalments paid on 
21.2.92, 27.2.92, 9.3.92, 13.3.92 and 28.3.92. The statement made by 
Secretary of the Ministry that the issue of refund would have still 
continued but for the observations of audit and the PAC bein& seized of 
it is clearly Indicative of the mishandling of the financlal matters by the 
Slum Wing and the DDA. The Committee were also informed that the 
funds were refunded partly by encashment of fixed deposits for Rs. 
981. 7S lakhs and the balance amount of Rs. 600.65 lakhs from the lunds 
received for plan schemes from Delhi Administration on 27th March 
1992. They disapprove of the manner of refundin& the amount whereby 
implementation of approved scheme mIght be affected. 

144. The Committee are inclined to conclude that there has been a • deliberate attempt on the part of the DDA (Slum Wln&) in wlthholdin& 
the unutllised funds sanctioned for a scheme which was not eventually 
cleared by the Government and stron&ly disapprove the recalcitrant 
attitude adopted by the DDA, Slum Wing In the matter. They also 
seriously view the action on the part of Slum Wing, DDA to invest the 
unspent funds in short term deposits without any approval of the 
Government. The Committee have been informed that the Lt. Governor 
of Delhi has already been requested by the Ministry to fix responsibility 
in this regard. The Committee desire that the enUre matter be 
thoroughly examined expeditiously with a view to fixing responsibility at 
all levels. 

145. The CommIttee note that no separate account under loans and 
grants in respect of the individual schemes of Slum Clearance is 
maintained. Also the Slum Wing of the DDA has been only preparing 
receipt and payment accounts reflecting the overall position in respect of 
plan funds and DDA's own funds without the supporting explanatory 
memorandum/statement. The Special Audit Report that went 'into the 
functioning of the DDA in 1991 has indicated that no r'asons have been 
assigned by DDA for not foliowin& the procedure laid down in the DDA 
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budget and Accounts Rules 1982. The Committee desire that the 
maintenance of accounts and preparation of balance sheet be done as per 
the procedures that have been laid down. 

146. According to the Ministry of Urban Development, an amount of Rs. 
13.13 crores upto 31.3.1991 on account of outstanding Instalments of loan 
under the scheme 'Slum Clearance and Improvement of Slums' has become 
payable by Slum Wing, DDA. Out of this, Rs. 4.74 crores represents 
instalments of principal and Rs. 8.39 crores being normal interest plus 
penal Interest on over-due Instalments as no Instalment has yet been paid. 
According to DDA, the entire amount was utilised for construction of slum 
tenements for slum dwellers. An expenditure of Rs. 4.98 crores Is claimed to 
have been Incurred on the maintenance during the years 1980-91 and 
another sum of Rs. 2.32 crores was spent on Individual plumbing of slum 
tenements to provide Independent water meters before transfer of lease-hold 
rlehts to slum dwellers. It has been further stated that DDA found it 
dlmcult to enforce recovery of instalments and Interest because of the 
problem of recovery of licence fee from allottees belonging to weaker 
sections and due to pressures beyond their control. The Committee have 
been Informed that because of lack of resources and slow liquidation of 
tenements, the DDA would submit a proposal to Delhi Administration and 
Government of India to seek Conversion of this amount of outstanding loan 
Into grant subject to the provision that the future recovery by way of 
liquidation will be remitted to the Deihl Administration on quarterly basis. 
The plea of lack of. resources for non-payment of loan Instalments by the 
DDA does not carry conviction. While on the one hand the Slum Wing has 
been pleading- lack of resources, on the other hand, massive amounts of 
unutilised balances have been deposited In banks from year to year without 
proper approvals. The Committee are thus unable to appreciate lack of 
funds as the factor responsible for the outstanding loans. Scrutiny of the 
Special Audit Report of the Directorate of Audit, Delhi Administration 
reveals that In the light of the decision taken by the Government of India in 
1984, DDA was required to stop maintenance of tenements except the civic 
services by NDMCIMCD but despite this an expenditure of Rs. 4.98 crores 
is c1almd to have been Incurred by DDA in this regard during the years 
1980-91. Also a sum of Rs. 2.32 crores spent on individual plumbing of 
slum tenements to provide independent water meters before transfer of 
lease-hold rights to slum dwellers are in contravention of the clear orders of 
Government of India. 

147. The Committee cannot help concluding that the portion of the 
amount of Rs. 7.30 crores specified above expended after 1984 has been 
Incurred In violation of the decision taken by the Government of India In 
1984 and are of the view that there is no locus standi on the 
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part of the DDA to go In for conversion of overdue Instalments of loans Into 
grants which wlU only Imply placlng a premium on mismanagement of 
financial resources and contribute to unapproved spending. 

148. The slum clearance and Improvement of slums had been under 
execution since 1956-57 and initially this was don& by the Munlclpal 
Corporation of Delhi. Under the scheme, selected areas were to be 
earmarked for clearance after a survey of the slum areas, the buildings 
which were dangerous were to be demolished, the areas cleared and be 
utilised for providing community facilities. The residents of such buildings 
were to be provided with nats on licence fee basis In the various slum! 
rehabilitation colonies. About 1100 hectares of area in Delhi bas been 
designated as slum area from time to time since 1956 onwards. Against a 
physical target of 5850 nats for the period 1980-85 a total of 6474 fiats 
were constructed up to 31.3.1988. Additionally the work relating to 
construction of 1096 nats located at Jabangirpuri (188), TUak Vihar (608) 
and Sangam Park (200) was in progress as on 31.3.88. Out of 6474 nats 
constructed during the period 1980-88 for allotment to the families 
residing in propertieslKatras declared dangerous and unfit for human 
living, the Committee nnd that 1884 tenements were awalling allotment as 
on 31.12.91. The various criteria applied by DDA to attract residents to 
accept tbe constructed tenements could not evoke the requisite response 
from them. Tbe main reasons, according to DDA for these tenements lylnl 
vacant were sentimental, economic and ancestral attachment with the areas 
and nats apart from the intention of residents to take greater advantage by 
not accepting the llrlglnal nats as per the policy In vogue of providing one 
additional nat to a family having more than 5 members with a married 
male member or a widowed daughter. The Committee have now been 
informed that the DDA was considering further liberallsation of the 
conditions of eligibility of allotment of tenements constructed under slum 
clearance scheme and the detailed proposals have been placed before the 
authority for their consideration. 

149. The Committee are dissatisned with the efforts made on tbe part of 
the DDA to allot the remallilng 1884 nats wblcb has been allowed to remain 
vacant for such a long lime since construction. This according to the 
Committee has not only resulted in dead Investment but also affects the 
security of the families living in dangerous properties. The Committee desire 
that all necessary steps In this regard should be taken expeditiously so that 
the families affected by the slum clearance operations are suitably 
rehabilitated as early as possible. 

150. Yet another case .lIIustrating the patbetic and miserable state of 
working of Slum Wing, DDA Is the Inordinate and unusual delay In tbe 
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construction of 1024 nats initiated In June, 1984. While normal time 
required for completing the construction of any housing complex was 
11·18 months, It Is • matter of deep concern that these houses could 
not be completed even by November, 1988 i.e., after more than 4 
years of starting construction. On the basis of the Information now 
furnished by the Ministry of Urban Development, the Committee are 
distressed to find that 488 of these 1024 nats still remain to be 
completed. The Committee desire that the reasons for the inordinate 
delay be look~d Into and remedial measures taken. 

151. Out of the 488 nats yet to be completed, 200 nats at Sangam 
Park have been under litigation since August, 1982 and 288 slum 
tenements at Jahangir Puri have been trespassed. What Is more 
disturbing is the fact that a number of Delhi Police Personnel have 
also trespassed apart from the other trespassers. The Committee take 
a very serious view of the situation and recommend that apart from 
getting the trespassers at Jahangir Puri evicted, Ministry of Home 
AtTairslDelhi Administration should be approached to take 
appropriate action again!Ot the Delhi Pollee Personnel involved hi this 
case. In the opinion of the Committee, this lIJegal act would have not 
been possible without the connivance of the officials of the Slum 
Wing who were responsible for the maintenance and supervision of 
this complex. The Committee recommend that the question of 
Involvement of these omcials of the Slum Wing in this case should be 
thoroughly examined and stringent action taken against such officials 
for dereliction of their duty. 

152. The Committee note as against the actual construction of 1416 
nats under the slum clearance scheme during 1983·84, the 
construction of 1540 nats was reported to Delhi Administration. The 
Ministry of Urban Development have conceded that It was an error 
In reporting for which Slum Wing of DDA was fully responsible. In 
the light of the fact -"that the number of nats constructed under this 
scheme had a bearing on release of funds, the Committee would like 
the matter to be enquired into with a view to finding out whether 
there was a deliberate attempt on the part of the Slum Wing officials 
to present a misleading picture. The Committee would like to be 
apprised about the findings In this regard and hope that the Slum 
Winl, DDA would be careful and vigilant while furnishing such 
statistics In future. 

153. The Committee find that licence fee for the slum fiats 
amountlnl to Rs. 2.09 crores was recoverable from occupants! 
allottees of slum tenements by the end of March, 1985. Against this, 
a sum of Rs. 0.68 crores was recovered during 1985·88 and Rs. 0.53 
crores recovered during 1988.91, thus leaving an outstanding balance 
of Rs. 0.88" crores. The Ministry has contended that no action was 
possible against the defaulters as they belonged to Inaigent sectlon of 
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society which made initiation of coercive measures alalnst them infeasible. 
The Committee desire that necessary measures be taken to recover the 
arrears of licence fee. 

154. The Committee note that of the 754 allotments made to the riot 
affected persons who owned properties In the Union Territory of Deihl only 
16 riot victims have surrendered their properties to the Department. 
Initially it was contemplated that the properties surrendered by the riot 
victims would be taken over by the Deihl Administration and auctioned and 
in lieu of these surrendered properties, tenementlOat would be allotted and 
the excess of proceeds returned to the owners. In view of this, the initial 
deposits were not Insisted upon In the case of riot victim allouees who were 
property owners on the same analogy as widow allouees. However, this was 
later found Infeasible as these properties either did not belonl to the 
allottees or had been sold out or were not free from encumberances. In view 
of the various legal and administrative dimcultles Involved In taking over of 
the properties of the property owners, in January, 1990 It was decided that 
riot victim property owners be treated at par with tenant category and an 
initial deposit of Rs. 300(Y- be obtained from them and the balance 
recovered In instalments over a period of time. The matter was alaln 
reviewed in 1991 and the amount of iniUal deposit enhanced to Rs. 10,00CY-
taking into account the higher paying capacity of the property owners In 
c~mparison to the tenant category all~ttees. As of date an amount of Rs. 4.3 
lakhs has been recovered from 43 allottees. The Committee trust that the 
notices issued to the riot victims will be monitored and the Initial deposit 
colle~ted expeditiously and In respect of others where notices are to be 
issued the same will be done without further delay and followed up. 

155. The Committee are liven to understand that a survey of all the 
properties taken under the control of the Slum Wlnl II conducted for 
Identifying dangerous katraslproperties and those unnt for human living 
IdenUned to be demolished. 

The Committee nnd that 90 properties were demolished as a result of 64 
operations during 1980-88 and durin •. the period 1988-1991, 365 
properties have been declared dangerous by Slum Wing, DDA and PWD, 
Deihl Administration. Further In respect of properties demolished no 
separate rellster showlnl the area of land, properties acquired and 
utilisation thereof was maintained. It has been stated that such a register 
showing the details of land and utlllsation thereof Is now being maintained. 
Of the total of 16197.95 sq. mts. of land, only 4342.51 sq. mts. has been 10 
far utilised and the rest of the land to the tune of 11855.44 sq. mts. 
remained unutilised so far. DDA has not been able to furnish any valid 
reasons justifying the delay In utilisation of this large portion of land which 
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clearly indicates lack of planning and purposeful approach on the part of 
DDA. It Is needless to say that keepinl vacant land for so long only invites 
encroachers and the consequent problem of evacuating them. The 
Committee desire that the Delhi AdministrationIDDA draw up a time 
bound programme for the utilisation of land acquired and meticulously 
follow the same. They also recommend that suitable measures be taken to 
demolish the remaining properties that have been declared dangerous for 
living. 

156. The Committee further note that 365 properties have been declared 
as dangerous by Slum Win" DDA and PWD, Delhi Administration during 
the period 1988 to 1991. Surprisingly only 5 of these properties have so far 
been demolished. The reason for delay In the demolition of these properties 
Is that the property holders are bent upon to have allotment of one nat to 

'j each of the married male member in addition to the one to the head of the 
family which is against the present policy of allotment of maximum of 2 
flats to each of the family. Another difficulty is stated to be the hesitation on 
the part of the property owners to shift to far off places where their 
clientele will not be willing to visit them. The Slum Wing is stated to have 
engaged the services of social workers of Delhi University for conducting 
survey, among other things, to find out reasons for their unWillingness to 
move from the existing dangerous sites. The Committee hope that the DDA 
(Slum Wing) would make all efforts to resolve the difficulties urgently so 
that the demolition of the remaining 360 properties is taken up without any 
further delay. They would like to be apprised of the latest position is this 
regard. 

157. The scheme of environmental improvement in Urban Slums 
envisages the provision of 7 basic amenities in Slum areas viz., water 
supply, sanitation, sewerale, roads, street lighting, public toilets and drains, 
based on the norms laid down by the Ministry of Works & Housing on a 
per capita expenditure basis. This scheme was launched In 1972·73 as a 
Centrally sponsored Programme for Improving the conditions of people 
living In the Slum Areas. The expenditure norm with a cost cellini of 
Rs. 1201· per capita laid down by the Government of India In 1972·73 has 
been reviewed and Increased from time to time and present ceiling is Rs. 
3001· per capita. 

158. Against the approved outlay of Rs. 26.45 crores for the scheme 
'Environmental Improvement In Urban Slum' during the period 1980·81 to 
1987·88, a sum of Rs. 32.35 crores was released to the Slum Wing, DDA. 
The Committee, however, nnd that the actual expenditure Incurred on the 
scheme was only Rs. 25.69 crores. Further, against the tarletted 
benenciarles of 1254 lakhs under the scheme for the period 1980·81 to 1987· 
88 as per approved outlay, the number of actual benenclarles was 1221 
lakhs with a shortfall of 33,000 benenclaries. ACllOrdlng to DDA, the funds 
released could not be spent because of the inherent problems in the 
execution of development of such works. Thus, while the expenditure 
incurred was 79% of the funds released the physical achievement was 97%. 
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In this context the basis on which Delhi Administration released funds to the 
tune of Rs. 5.90 crores during 1980-88 over and above the plan outlay or 
Rs.26.4S crores are not clear. Apparently, Deihl Administration did not 
scrutinise the request of DDA for additional funds on a sdentlflc basis 
before acceding to the request of DDA. The Committee are unhappy to Dote 
that lack of proper scrutiny had blocked about Rs. 6 crores from being 
deployed on some other scheme that might have been affected on account of 
scarcity of funds. 

159. The Committee are deeply concerned to further note that the project 
for the extension of minimum basic civic amenities under the scheme of 
'Environmental Improvement In Urban Slums' Involving an expenditure to 
the tune of Rs. 25.69 crores was executed by DDA, Slum Wing In an ad hoc 
and unscientific manner without conductin, any prior survey and fixing 
targets, etc. What is even more surprising is the fact that DDA has not eve., 
been able to provide Information regarding areas covered or those excluded. 
The Committee cannot help observing that such a situation where ad hoclsm 
holds sway leaves scope for corruption and malpractices. Also, had the 
targets been fixed In a scientific manner, the beneficiaries under the scheme 
would have been much greater keeping In view the extent of funds that were 
available with the authorities. The Committee strongly deprecate such a 
enfunctory approach on the part of the authorities and recommend that 
execution of such schemes In future should be done In a planned and 
scientific manner. The Committee also recommend the DDA to Initiate 
necessary action to compile all relevant Information and maintain necessary 
records relating to fixation of targets, areas Identified, achievements, 
expenditure incurred area-wise etc., so that release of funds will be more 
realistic and In keeping with the actual requirements. The Committee stress 
the need for necessary documentation and suggests regular monitoring of 
the scheme in terms of the objectives envisaged in order to assess the 
progress made under the scheme. 

160. The Committee note that in Seventh Five Year Plan (1985-90) an 
outlay of Rs. 26.80 crores was approved for the construction of 9,000 
dwellin& units for economically weaker sections. An outlay of Rs. 16 crores 
was also approved in the Plan period for a related scheme I.e. development 
of about 26,000 plots containing basic facilities for self help housing for 
economically weaker sections Including scheduled castes Dnd squatten. The 
detailed project reports relating to these two schemes were submitted to the 
Ministry of Urban Development for approval in October, 1985. The 
Ministry after almost one year decided (September, 1986) that both the 
schemes might be Integrated as a single unified scheme by which 45,000 
developed plots could be allotted to the EWS families. The Ministry again 
took another 20 months and In June 1988 submitted 'a note on the 
integrated project received from Deihl Administration to the Cabinet for 
their approval. Meanwhile, the Delhi Administration had already released 
about Rs. 15.82 crores to the Slum Wing of DDA In 1985-86 and 1986-87 to 
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acquire land and initiate the preUminary steps for execuUq tIu!Ie schemes. 
accordinl to tM Ministry, a final view to drop the lDtearated proJect was 
taken as the scheme had not been cleared even by January 1990 wbkh It 
was to form part of the Seventh Plan (1985-90) aud another slmUar 
scheme wal on the anvU- for conlldentlon In the 8th Plan period. 
Subsequently, wblle furnlshina poll evidence information the dropplq of 
lhe scheme durina the Seventh Plan .... been attributed to the non-
identification of taraet lfouP of beae&iII ... for the allotment of developed 
plots. 

161. The shlftlq ItaDdi or abe MIaIItry as to why the scheme wa. 
ultimately dropped atve • dismal pldun. The Committee .re unable to 
appreciate the lnord .......... y lDIdaIIy .............. the ldaemes by the 
Ministry for Cabinet .pprow .. and &benafter la relubmlttln, to the Cabinet 
the fuU packa. 01 ..... to IOIv. the problems of "'''111 lD urban 
areal as desired by till C ........ T'IIeJ ., no nuon .. '0 wily the lauel or 
identlftcaUon of ........... , or av .. WU.y of laad could not be decided 
expeditiously. AP ...... dy, tile MlnIs.ry IacW dear perapdon of IIow the 
schemes could be form ...... ad ............... and In tile procell. lost a 
whole plan period to UlCllIl dae ICMmes wll. the objedJve of the 
Governmen. to atve ..... 1IIICIt '01' 1M ...... D' ...... a' .... dlllaDt lOai wllh 
the proble .. of ..... 'or the lower Itrata .... dDy .... vatlDl. The 
Commlak ..... In dial the ........., dnw ., • ~ .... live plan In 
respeet 0' reIocatloa of JJ ......... to ada ... the objectives Nt without 
undue. wutap of 111M. 

162. The C.-.Il ........ 10 ........ e .... a _a or 1194.96 acres of land 
acquired ,_ COMtncdGII ., n.u, 71 ICI'II was I,.... Y8C1na out of which 
41 acrn ................... ,.. TIle ...... b ..... nt on 31.46 acres of 
dill Iaad II by ........ cIMIen. 'or aM ..... 10101 portloo or encroached 
Iud (17 KnI), ahe acdGII ........ bIIe ~ (EYlcUon) act Is stated to 
have been InItIa .... It II .,.... tM' 00 ...... bas yet been chalked out for 
lbe deY ....... o. 0171 IICI'II 01 YMUa laad. This clearly reveals that there is 
abtolulely DO ........ ctlv. pia ...... 'or .he development of the vacant land. 
TIle delay Ia ." .. ,1. the v .... a laad uaaeceuarlly puts pressure on the 
........... __ to take ..,. to avoid encroachment and to Incur 
elpeDdlt.. .. abe ...... power deployed 'or security besides deprlvlnl the 
lIkel)' beaef'lclarln of the benefits which could be accrued therefrom. The 
Committee recommend that a Ume bound proar-mme for the early 
developmen. of the vacant land should be dnwn up and implemented 
wltbout an)' further .lay. 

163. The Committee are conceroed to note the cradual increase in 
number of Jhuul-Jhomprles ID Delhi over the YearI. From a mere filDre of 
12,749 In 1951 the number of Jhugis bave lDcreased to 98,709 In 1981, 
1,71,000 in 1987 and to 1,59,344 In 1991. The Dumber of Jhuui-Jhompri 
dusters have also Increased from 414 in 1983 to 919 in 1991. The 
CommiUee are unhappy to note tbat the detailed inrormation regarding 
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slums that have developed on the Government land or land owned by pubUc 
bodies controlled by Government and those on private land Is not avaOable 
either with the Ministry or wltb the DDA. The Committee are uoable to 
understand as to how In the absence of such lnformatlon the DDA and the 
other concerned agencies take acllon for removal of squatters from tbe 
public places or Inltlate foUow-up acllon to provide slum tenements to them. 
The Committee desire that appropriate steps be taken to collect all tbe 
requisite Information relating to the existence and proliferation of slums In 
Delhi and necessary remedial steps taken not only to check the proliferation 
of slums but also to Uquldate the existing slums. 

164. The Committee are informed that the local bodies like MCD and 
NDMC remove the squatters from the Municipal lands. As regards the 
Pubfic lands, the land owning agencies are responsible for removing the 
squatters from their respective land pockets. DDA, the land owning agency, 
have regular programme for removal of squatters and demolllion etc., 
through their enforcement agency. During the last one year, 6304, 
demolitions have been carried out and 286 acres of land have been 
reclaimed by DDA. The Committee are given to understand that replar 
patrolllng Is conducted to prevent the growth of new slums and demolition 
operations are carried out with the help of the local police. Strict 
Instructions are stated to have been Issued to the land ownlnl alendes to 
maintain vigil and to take preventive action In respect of encroachment! 
unauthorised occupation of public land under their Jurlsdlcllon. 

165. In view of the Iradual but steady Increase both In the number of 
jhuggi-Jhomprl clusters and the actual number of Jhuul-Jhomprles, the 
Committee Jare IncUned to believe that the programmes formulated by the 
DDAlDelhl Administration In the sphere of slum development have not been 
properly planned and executed. Tbe Committee feel tbat timely and 
afl'e«lve measures to prevl!nt encroachments and unauthorised construction 
is a necessary pre-requisite. Proliferation of unauthorised structure and 
subsequently their demolillon Is avoidable particularly when detailed 
guidelines are there with the Delhi AdmlnlstratlonlDDA. The Committee 
recommend that the Delhi AdministratlonIDDA should review their 
guidelines, modify tbem wherever necessary, strictly enforce the same and 
take penal action against those who collude or connive with the encroachers 
on public land. .. 

166. The Committee are constrained to observe that no study has so far 
been conducted to nnd out as to how the growth of slums can be restricted 
In the city. Such a study would have hel~i·d r.~e Government to take suitable 
remedial steps. However, the emergence ur the slums can generally be 
attributed to rapid urbanisation, Inadequate developmeht of small and 
medium towns, migration to the urban areas from dlfl'erent parts of the 
country etc. The Committee recommend that Ministry should document the 
results of the studies on slums conducted by the Research Organisations! 
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State Government aleneles In other metropoUtan cities Ub Bombay for 
lackllnl the Irowth of slums In Deihl. They should also take up with the 
various other concerned Government Departments the question of speedy 
development of the National Capital Region so that the areas around Deihl 
could be developed adequately at the earliest with a view to dlscourallng 
mllralion of people to Deihl from the peripheral areas In future. 

167. A1thoulh several crores of rupees have been spent on the dlfTerent 
schemes belnl executed by the Slum Wlnl, the Committee are surprised to 
nnd that no evaluation of these schemes bas ever been done by any 
Government alency till the period of the Audit Report with a view to 
determlnlnl the extent to whleh the alms and objectives or the schemes have 
been achieved. It Is also stranle that whUe budletary aUocations have been 
made annually, the DDAlDelbi Administration have not reviewed the 
manner In wblch the schemes have been implemented and the targets set 
have been achieved. The Committee strongly deprecate the total apathy on 
the part of the Ministry of Urban Development, Deihl Administration and 
above all the DDA In this regard. They are now Informed that the Deihl 
Administration has created an 'Urban Improvement Department' In 
February, 1990 for efTective control on the work of the Slum Wlnl and that 
the Plannlnl and Monltorlnl Cell of that department Is stated to be taking 
up the review of all the schemes of Slum Wlnl. The Committee have also 
been Infortned that the review on schemes on 'Environmental Improvement 
In JJ Clusters' and 'In-situ uPlradation of JJ Clusters' have already been 
completed and certain remedial measures initiated by Deihl Administration. 
The Committee hope that the review/evaluation of other plan schemes 
would be completed expeditiously. They would like to know the outcome of 
such evaluation ,Ionplth conclusive action laken thereon. 

168. The Committee note that the present Incumbent to the post of 
Commissioner, Slums had moved a proposal for his absorption on the same 
post to which the Lt. Governor/Chairman, DDA' had given his concurrence 
and the resignation of the Omcer from Deihl Admn. had been accepted in 
November, 1987. The Committee nnd It rather strange that the DDA has 
processed the case for absorption or a penon on a particular post which is 
against the established procedure. The Committee need hardly point out 
that persons can be absorbed Into the orlanlsatlon where they are serving 
but not on a particular post as 'In the present case. The Committee. 
therefore, desire that the question of absorption of the present Incumbent to 
the post of Commissioner. Slums on that -post should be reviewed. 

169. The Committee have been Informed that the Slum Wing had been -
conSistently evadlnl accountability by taking ~dvantage of the duality -of 
control under the DDA and the Deihl Administration with the result that 
neither of the organisations had complete information about its functi.onlng. 
Further. the Slum Wing of the DDA had been resorting to' excess 
expenditure on other schemes year after year over and above the budgetted 
!llIocations and at the same time depositing massive amounts of plan funds 
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in the banks for other schemes. The Committee have also been Informed 
that the above as well as other financial complaints received and adverse 
press reports compelled the Delhi Administration to conduct a special audit 
of the Slum Wing by Its internal Audit Team in respect of all the accounts 
relatine to plan funds released by the Deihl Administration. The special 
Audit Report submitted In 1991 has bl&h-llehted several lapses and a 
number of financial ImproprletJe. In the functJonlnl of the Slum Wine. The 
Report clearly brinas out tbe financial Irrqularltles of non refund of 
unspent balances, deposltlna these unspent amount In nxed deposits year 
after year wltbout apprevals, nOll repayment of Government loans, 
diversion of resources to meet the ezpendltun over and above the budlet 
allocation without proper approvals, Improper maintenance or account., 
DQII reconciliation of 8CCO .... ta betweea tbe DDA Slum Wlnl and the 
concerned Departments, ultra-YIn appointment and detention of 
depulatlonlsts etc. 11M Committee ...... that the Government may 
Instllute a hlah level enquiry b)' an ladtptadtDt authorlt)' to evaluate the 
functioning of the Slum WI ... locludlna tbe ftadl .... tha. bave emanated In 
the special Audit Report wltb a view to nx.... of respoallbllity tor the 
lapIH, nnanelal and other lrreaularltles, and tor taklal deterrent action 
.. alnst those found auUty. 

The foregolnl paracnpbs clearly reveal tbat oae-thlrd of the total 
releases amountlnl to R.. 13.ll crores reaaalDtd .nutUllM; 

Release 01' fund. to tbe tUDe of RI. 15.11 cronI b)' DtIbI Admlalltntlon 
even before tbe .cbe.... was approved; 

llnauthorlsed retention 01 uupent baIaDCeI ... nr.. of the ..... only 
after recelvln, a dlrectJve from tbe MlnIIIrJ ... tM .......... by the 
PAC; 

Mismanagement of flnaDdai reI4MU"CeI tIaroaP .u ................. _ 
Items like malnteaaac:e or Ie ......... ; 

Non.repayment 01 loan lDItalments; 
Financial ImproprletJel In the rue ...... 01 aM ... WIllI. DDA; 
Delay In con.tructlon 01 ... oat 01 1134 ..... eeat ...... .lUI, l_ 

and non-allotment or 1984 out of 6474 nata ............... I-.a; 
Delay In demollsblna as many u ]A oat 01 l65 ~ .. ........ 

dangerous durlna 1988-91; 

Ad hoc and unsclentlftc manDer 01 expead .. nIOUrceI ..... the ICMaIt 
Environmental Improvement In Slums; 

Absence of essential data relatloa to ... ",llb 01 II.ID., plan for IaDd 
acquired for construction of nats etc. 

Inadequate plannlnl and Improper execution 01 .cbe_ UDder dum 
development; 

Lack of review/evaluation of the schema covered In the audit para; and 
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Duality of eontrol by Delhi Admlnlstntlon aDd Vlc:e-Cbalrman, DDA, 
resuUlna In tbe Slum Wlnl funetlonlDI Independently and evadlnl 
responsibility. 

Tbe Committee take serious Dote or tbe fundloninl of tbe Slum Wlnl, 
DDA, and tbe elrc:umstanees under wbleb tbe Ministry, tbe Delbl 
Adminlstntlon and tbe DDA aUowed matlen to drift over more tban a 
deeade resultlnl In tbls ebaotlc: state of alfaln. Tbey rec:ommend lbat 
necessary aetlon be taken aDd responsibility fixed In respec:t of tbe 
Irregularities 'polnted out by tbe Committee and tbe IIDdlngs tbat bave 
emerled from tbe Spedal Audit Report. Tbe Committee were Informed tbat 
slum development would be removed from tbe DDA and be liven an 
autonomous status for "bleb a dnft letlslaUon submitted by lbe Delbl 
Admlnistntlon was under eonsldentlon. Tbe Committee desire tbat an 
early dec:islon In tbls r'lard be taken and suitable guidelines evolved to 
govern tbe functioning of tbls body to elfec:tlvely Implement tbe procnmmes 
or slum improvement. 

NEW DELHI; 
7 August, 1992 

Sravana 16, 1914 (Saka) 

ATAL BIHARI VAJPAYEE. 
Chairman, 

Pllnlic A ('counts Committee. 



APPENDIX I 
(Vide Para 1) 

Slum Clearance and Improvement of Slums and Economically Weaker 
Sections Housing Programme 

Audit Para 
19.1 Introduction 

The slum clearance scheme was taken up in 1956 initially by the 
Municipal Corporation of Delhi (MCD). Under the scheme. selected areas 
were to be ear-marked for clearance after a survey of the slum areas. the 
buildings which were dangerous were to be demolished. the areas cleared 
and utilised for providing community facilities. The residents of such 
buildings were to be provided with flats on licence fee basis in the various 
slum-rehabilitation colonies. About 2200 hectares of area in Delhi has been 
designated as slum area from time to time since 1956 onwards. 

The scheme 'Housing for economically weaker sections' designed to 
improve the quality of life by providing them shelters linked with their 
capacity to pay was taken up by the Slum Wing of the Delhi Development 
Authority in Seventh Five Year Plan. 

The scheme 'Environmental improvement in urban slums' was to be 
followed in the Sixth Plan and to continue in the Seventh Plan also. 

19.2 Scope of Audit 

The records for the period 1980-81 to 1987-88 of Slum Wing of DDA 
were test checked during April to July. 1988 and the points noticed 
thereon are given in the succeeding paragraphs. 
19.3 Organisational set I rJ 

The Slum Wing of DDA headed by Commissioner (Slums). is primarily 
responsible for implementation of the scheme within the ambit of the Slum 
Area (Improvement and Clearance) Act, 1956 and allied schemes of 
Government of IndialDelhi Administration. 

19.4 Highlights 

Against the total loans/grants of Rs. 6626.35 lakhs released to the 
Delhi Development Authority during 1980-81 to 1987-88 for the 
schemes on slum tlearanc!J::", .and improvement of slums. 
environmental improvement of slum a.reas and construction of flats 
for economiCally weaker sections and providing doveloped plots for 
self housing, a~xpenditure of Rs. 4453.IJ'lakhs had been incurred 
resulting in untltilised balance of Rs. 2173.221akhs. 

60 
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Against the loans for the total amount of Rs. 1705 lakhs released to 
the Slum Wing of DDA during 1954-55 to 1987-8&, Rs. 646 lakhs on 
account of principal and Rs. 587 lalths as interest were due to Delhi 
Administration from DDA as on 31st March, 1988. 

Against 6646 flats completed during 1980-81 to 1987-88, only 4518 
were allotted and 2128 flats were lying vacant in March, 1988 
reportedly due to unwillingness of the families to move from slums. 

As many as 1942 flats were allotted to riot victims during 1984-85 to 
1987-88 and a sum of Rs 10.46 lakhs on account of subsidy was due 
from Delhi Administration. 

Riot victims were allotted 755 flats in lieu of property owned by 
them but properties against which the allotments were made had not 
been taken over. 

No detailed records relating to fixation of targets, different facilities 
provided in the slum areas were maintained by DDA. The survey 
prior to fixation of targets was also not conducted. 

A total amount of Rs. 140.32 lakhs on account of licence fee for the 
period ended March, 1985 was recoverable from the flat dwellers as 
on 31st March, 1988. Land comprising 42.78 acres which was meant 
for construction of flats for slum dwellers had been encroached 
upon and 71 acres of land lying vacant. 

19.5 Financial arrangements 

19.5.1 Unspent balance-The loans and grants re.ceived by DDA from 
Delhi Administration under the scheme 'Slum clearance and improvement 
of slums' 'Environmental improvement in urban slums' and construction of 
flats for economically weaker sections and providing developed plots for 
self housing during 1980-81 to 1987-88, expenditure incurred thereon and 
unspent balances were as under: 

Sl. 
No. 

1 

Scheme 

2 

(i) Slum clearance and 
improvement of 
slums 

(ii) Environmental 
improvement in 
urban slums 

Loans Grants 

3 4 

(In lakhs of rupees) 

Total Expen- Unspent 
diture balance 

5 6 7 

1127.53 1227.52 2335.05 2076.08 278.97 

-- 3002.50 3002.50 2376.67 625.83 
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(iii) Construction of flats 
for economically 
weaker sections and 
providing developed 
plots for self housing 

Total: 

62 

3 4 5 6 7 

425.00 843.80 1268.80' 0.38 1268.42 

1552.53 5073.82 6626.35 4453.13 2173.22 

No separate accounts for the loans and grants received and expenditure 
incurred therefrom were prepared by the DDA. (I was stated in 
November. 1987 that no separate expenditure under the head loan/grants 
of the Plan Schemes was booked by the Engineering Department. 

19.5.2. Outstanding loans-During 1954-55 to 1987·88. the Slum Wing 
received loans amounting to Rs. 1705 lakhs from Delhi Admini~tration for 
the Scheme "Slum clearance and improvement of slums". As on 
31st March. 1988. Rs. 646 lakhs on account of loan in5talment and Rs. 587 
lakhs on account of interest had become payable to Delhi Administration 
under the scheme. Not a sinJic instalment of loan and interest thereon wa 
paid (June 1988) reportedly due to lack of resources. 
19.6 Construction of flats for economically ",ulcer HctioM lind providing 

developed plots for self /towing 
(i) In the Seventh Five Year Plan (1985·90). a sum of lb. 26.~ crores 

ha been provided for the construction of 9000 dwellin, units. In March 
1986. a loan of Rs. 425 lakhs wu released to Slum Win, of DDA on 'on 
account' basis by Delhi Administration for construction of 1700 dwellin, 
units for economically weaker sections of the society witt: the specific 
condition that the loan amount would be utilised ellclu~valy for the 
project. Not a singie unit has been constructed by DDA and entire loan 
amount of Rs. 425 lakhs remained unutilised with the Slum Wing. The 
detailed project report forwarded earlier by Delhi Administration in 
September 1985 was, however, not cleared by the Ministry of Urban 
Development as the Planning Commission did not approve the scheme and 
favoured only site and services scheme to cover the increased number of 
beneficiaries. 

(ii) Likewise in the Seventh Five Year Plan an outlay of Rs. 26 crore" 
w_s approved for development of about 26,000 plots of 26 sq. metres each 
containing basic facilities of water. electricity and toilet in each plot for self 
help housing for economically weaker sections including scheduled castes 
and squatters. For the implementation of the scheme. Rs. 78.40 lakhs and 
Rs. 765.40 lakhs were released during 1985·86 and 1986·87 respectively 
against which an expenditure of Rs. 0.38 lakh only had been incurred by 
Slum Wing of DDA during 1986-87. 

(iii) In September, 1986, the Ministry of Urban Development proposed 
that outlay for Seventh Plan for both the schemes should be utilised for 
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providing developed plots to more persons belonging to economically 
weaker section and developed plots for self help housing to lower strata of 
the society in the Union Territory of Delhi. The proposal has not been 
cleared so far (December 1988). 

1 

Thus the funds to the extent of Rs. 1268.42 lakhs (including loan of 
Rs. 425 lakhs) were lying unutilised with the DDA (May, 1988). 

19.7 Construction of flal.f find utilisation 

Against the total construction of 6646 Oats completed during 1980-81 to 
1987-88, 4518 Oats were allotted and 2128 nats remained vacant by March, 
1988. 

It was observed that 1942 nats were allotted to riot victiml durin, 
1984·85 to 1987·88. Accordin,to a policy decision taken in January, 1985, 
where a riot affected victim owned property in Delhi at the time of riots, 
the allotment of slum natslDDA Janta nat was to be made in lieu of hili 
property. Under this catelory, if the assessed value of property was greater 
than that of the slum natIDDA Janta nat, there would be a IItraight bartcr 
i.e. pure and simple exchange and where tbc aueued "alue of the 
property wa!i less than the cost of the slum natlDDA Janta nat. the 
difference between the two would be payale by the allottee in easy 
instalments. Further at the time of allotment, the initial deposit of 
Rs. 3000 wu to be made by the allottee except the widows. The depmit 
was to be adjustedlrefunded dependinl upon the astessed value of the 
surrendered property. 

Thoulh. 755 allotments were made to the riot affected rcnons who 
owned propertiel in the Union Territory of Delhi at the time uf riob. the 
properties in lieu of allotments made had not been laken over. The matter 
re.ardin, disposaVsurrendcr of the properties of these riot "ietlml wu 
stated (December 1988) to be under consideration by a Committee 
constituted for the purpose. No initial deposit had allO been ohtained from 
the allottees by the Slum Win •. 

Another 1114 nats were 10 be allotted to the widows whose husbands 
were killed due to dilturbances. The allotment was to be made on payment 
of Rs. ·1000 by the allottee and Rs. 200n from the Prime Minister's Relief 
Fund as subsidy in each casco The balance cost of the nat was !o be paid 
hy cal:h of the allottees in 15 annual instalments together with the interest. 
Initial deposit uf Rs. 11.14 lakhs at the rate of Rs. 1000 each from all the 
1114 allottees upto 31st March. 1988 and subsidy of Rs. 11.82 lakhs in 
respect of 591 cases had been received. Balance suhliidy of Rs. 10.46 lakhs 
was yet to be recovered from Delhi Administration. Besides. rate of 
instalment was yet to be fixed reportedly (December 1988) as the costing 
of the flats in various colonies was not finliscd. As many as 73 slum flats 
were allotted to the victims on receipt of their full cost. 
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The scheme for construction of flats was discontinued from June 1984 as 
per instructions issued by the then Ministry of Works and Housing. The 
Aats constructed after this date were those, the execution of which was 
initiated prior to the discontinuance of the scheme. Normal time taken for 
construction of housing complex was 12 to 18 months. however, the 
construction of 1024 flats initiated prior to June 1984 was still in progress 
(November, 1988). 

The number of flats constructed during 1983-84 (as reported to Delhi 
Administration) was 1540, the number of flats as per records of the 
Engineering Wing was 1500. The difference has not been reconciled by 
DDA. 

Although there was acute shortage of housing in Delhi, yet slum flats 
ranging between 348 and 3092 remained vacant during 1980-81 to 1987-88. 
It was intimated that the families residing in slums did not move 
voluntarily. This led to the slum ·flats remaining vacant. 

The DDA (Slum Wing) could neither furnish any records nor intimate as 
to how much land/properties were vacated and acquired as a result of 
allotment of flats to slum dwellen and how the same were utilised. 

19.8 und and encroachments 

It was noticed that out of 1194.96 acres of land acquired for construction 
of flats, 1081.18 aores had been utilised for the purpose, 71 acres was lying 
vacant whereas 42.78 acres had been encroached upon. 

The slum Wing had not maintained any Property Register showing 
details of property. 

19.9 Environmental improvement in urban slums 

Under the scheme of Environmental improvement in urban slums. on 
taplhand pump for 150 persons; one lavatory seatlbath for 20 to 50 
persons; widening and paving of existing lanes and street lights (one pole 
30 metres). parks and play ground; multipurpose community halls and 
baratghars for socio-cultural functions. vyayam-shalaslakharas and any 
other item of improvement considered on merits in the conservation and 
rehabilitation areas on an extensive scale were to be provided. 

Although no detailed records relating to fixtion of targets. areas 
identified. the requisite facilities provided in different areas were produced 
to Audit. it was mentioned. however. in the Annual draft plan of 1987-88 
of DDA that against the targets of 12.31 lakhs of population of slum-
dwellers to be covered during Sixth Plan and first three years of Seventh 
Plan. 11.76 lakhs of population of slum dwellers was covered. The records 
relating to survey conducted by DDA prior to fixation of tar8'=ts were not 
shown to Audit. In the absence of which. it is not clear how the targets 
were fixed without any formal survey. 
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19.10 Licence fee recoverable 

Slum flats were provided to slum dwellers and licence fee for total 
amount of Rs. 208.85 lakhs was recoverable by the end of March 1985 
from the slum dwellers as per details given below: 

Year Amount due Amount Amount yet to be 
realised realised 

(In lakhs of rupees) 
Upto 31.3.80 70.29 
1980-81 39.50 3.30 36.20 
1981-82 39.50 13.34 26.16 
1982-83 39.50 17.11 22.39 
1983-84 39.50 13:54 25.96 
1984-85 39.50 11.65 27.85 

TOTAL: 208.85 

In October 1986, it was decided by the Commissioner (Slums) that no 
licence fee would be charged with effect from 1st April, 1985 as the flats 
were· to be liquidated as per the decision of the then Ministry of Works 
and Housing taken in Juen 1984. A sum of Rs. 68.53 lakhs was recovered 
during 1985-86 to 1987-88 leaving outstanding balance of Rs. 140.32 lakhs 
as on 31st March, 1988. 
19.11 Evaluation 

No evaluation of the programme was ever done by the Delhi 
administration/Central Government. As a result, it is not clear to what 
extent the aims and objectives of the scheme were achieved and whether 
these had any impact on the clearing of slums or improving of the living 
conditions of the slum dwellers. 

The matter was reported to Ministry in August, 1988; reply has not been 
received (December 1988). 



To 

APPENDIX·D 

(Vidt Para-lO) 
No. N-llOl1l2l8O-LSG 
Government of India 

Ministry of Works cl Housinl 
(Nirman Aur Awas Mantralaya) 

New Delhi. Dated the 28th Feb., 80 

The Lt. Governor, 
Raj Niwas, 
Delhi. 

SUB: Slum Clearance, Improvement and Allied Schemes and the Jhulli & 
Jhonpri Removal Scheme. 

Sir. 

With reference to your leiter No. 7l~SGI8O, dated the 24th 
February. 1980, on the above mentioned subject, I am directed to say that 
it has been decided to entrust the execution of the Slum Clearancc 
Improvement and Allied Schemes and the Jhulli & Jhonpri Removal 
Scheme to the Deihl Development Authority, and thal the details of 
implementation of this policy will be worked out in consultation with you. 
2. I am to request you kindly to take necessary action in the matter 
accordingly and let us have your proposals about details of implemcntation 
of this policy. 

Copics scnt for information to:-
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Yours faithfully, 
seV-

(V.S. K~ara) 
Joint Secy. to the Govl. of India 
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1. The Ministry of Home Affairs (Smt. Vineeta Rai, Dy. Seey) New 
Delhi. 

2. The Director of Audit, Central Revenues, New Delhi. 

3. The Director of Audit, C.W. & M, New Delhi. 

4. File No. G-l9011/lJ8O..DDII-B. 

RAJ NIWAS DELHI- 54. 

Sdi. 
(Krishna Pratapa) 

Dy. Seey, to the Govt. of India. 

A copy of letter No. N. llOll/2l8O·LSG, dated 28th February. 1980 
received from Shri V.S.Katara, Jt. Secretary to Govt. of India. Ministry of 
Workl at HOUlin" New Delhi, re,ardin, Slum Ocaranee. Improvement 
and allied Scheme and the Jhugi at Jhompri removal Scheme. is enclosed 
below for information and neceuary action. 

1. Chief Secretary, Delhi. 

Z. Vice Oaalraaaa, DDA. 

J. Secretary (LSO) 

4. Commillioner, MCO. 

SdI· 
(Anil Bailjal) 

Socrotary to Lt. Governor 
29.2.1980 

U.O. No. F. 14 (3) 80- R.N.I330 dt. 1.3.80. 



DELHI ADMINISTRATION, DELHI 

Local Self Government Department 

No. LSG (Vol. IIV4171) Dated the 14th May, 1980 

OFFICE ORDER 

In pursuance of Govt. of India, Ministry of Works & Housing Letter 
No. 1l0111218O-LSG dated 20th February, 1980 the Lt. Governor of Delhi 
is pleased to order the transfer of Slum Clearance, Improvement and 
Allied Schemes and the Jhuggi Jhompri removal Scheme from the 
Municipal Corporation of Delhi to the D.D.A. w.e.f. 15.5.80. The transfer 
of staff of the Slum and J.J.R. Department will be in accordance with the 
foUowing directions:-

(i) The Slum Department will be maintained as a separate entity and 
its st .. Cf' ' .. ;" not be merged with the DDA main staff. The service 
matttl'S of the Slum Deptt. will be the concern of the Slum Estt, 
headed by the Director (Slum & JJ) under the overall direction 
and control of V.C., DDA. 

(ii) Such regular staff as were transferred with the Slum Department 
on 1.4.78 to the MCD will now be transferred with the Slum 
Department to the DDA. Also such staff as have been directly 
recruited at the lowest and initial levels in the Slum Department 
after 1.4.78 will be transferred with the Slum Deptt. to the DDA. 
All additional staff posted from· the MCD General Wing to the 
Slum Deptt. will revert to the MCD before, transfer of the Slum 
Deptt. to the DDA. 

(iii) Such regular staff of the JJR Department as were transferred to 
MCD on 1.4.78 will now be transferred with the JJR 
Establishment to the DDA. This will include the regular sanitation 
staff transferred with the JJR Establishment vide order No. PAl 
D(P)/7813O-II dated 31.3,78. All such regular staff will form part 
of CJmmon cadre of the DDA. Also such staff as have been 
directly recruited in the JJR Establishment after 1.4.78 will stand 
transferred with JJR Establishm~nt to the DDA and their inter-se-
seniority determined in the' relevant category of the DDA as per 
rules, Such persons as are on deputation with the JJR 
Establishment will revert to their parent establishments befo~ 
transfer of JJR Establishment to the DDA. 
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(iv) Work charged and daily wages staff as were transferred by the 
Engineering and· Horticulture Departments of the DDA also with 
Slum and JJ Establishment on 1.4.78 and are still in the service of 
these departments, will be transferred along with their relevant 
establishments to the DDA. The responsibility for ensuring such 
transfer will be that of Chief Engineer; DDA and Director 
(Hort.), DDA who will for the purpose consult the concerned 
Accounts Officers of the Slum and JJR Estt. with regard to the 
precise number of such staff transferred on 1.4.78 to the MCD. 

(v) All the assets and liabilities of the Slum and JJR Scheme as on 
15.5.80 will stand transferred to the DDA and the concerned 
departments of the DDA and the MCD will prepare inventories of 
assets and liabilities jointly, and the decision of the Lt. Governor 
of Delhi will be final with regard to any disputes that may arise. 

The order of transfer of the Slum and JJR Establishment will also take 
effect from 15.5.80. 

Copy to: 

SdI-
(W. Shaiza) 

Secretary (LSG) 
Delhi Administration, Delhi. 

Dated the 15th May, 1980 

1. Shri V.S. Ailwadi, Vice-Chairman, DDA, Vikas Minar, New Delhi. 
2. Shri J. N. Singh, Commissioner, MCD, Town Hall, Delhi. 
3. Shri V.S. Katara, Joint Secretary to the Govt. of India, Ministry of 

Works & Housing, Nirman Bhawan, New Delhi. 
4. The Secretary, M.H.A. New Delhi 5. J.S.(L&H) 
5. The Director of Audit, Central Revenues. 
6. The Director of Audit, C.W.&M, New Delhi. 
7. Dy. Commissioner (Slum), MCD Jhandewalan, New Delhi. 
8. Secretary to the Lt. Governor, Raj Niwas, Delhi. 

SdI-
(W. Shaiza) 

Secretary (LSG) 
Delhi Administration, 
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Deihl 
No. D/1701AClIlQ180 Dated the 16-5-88 

DELHI DEVELOPMENT AUTHORITY SLUM WING 
Copy forwarded to aU heads of departments for information " necessary 

action. . 

All concerned 
R.V. PlUal 
Additional Secretary 

. Dear Shrl, 

Sd/· 
A.C.(HQ) 

Govt. of India 
Ministry of Urban Development 

Dated New Deihl· 110011 , the 21.1.83 

Secretary. Urban Development, took a meeting yesterday in the contex 
of queries raised by the PAC on the utilisation of grants by the Slum Wing 
of the DDA for the years 1980-81 to 1987·88. The meeting was attended 
on behalf of Delhi Administration by the Finance Secretary and the 
Secretary (Urban Improvement). 

2. During the course of the discussions. it was noted that upto 1986 the 
Delhi Administration used to release funds for slum improvement to the 
DDA. but this procedure was changed thereafter and funds were released 
directly to the Commis~ioner (Slums). It could not be substantiated as to 
why this procedure was changed and whether the Commissioner (Slums) in 
the DDA enjoyed the necessary financial powers to directly receive funds 
I!nd to spend them without the approval of the Authority. It may also be 
recalled that with reference to the Special Audit on the Slum Wing carried 
out on your orders. VC. DDA has been of the view that Commissioner 
(Slums) reportin, directly to Delhi Admn. did not come under his control. 
It is· this Ministry's view that funds released for slum improvement being 
part of DDA. budget grants should be appropriately released to the DDA 
and the established financial procedures of the DDA have to be undergone 
before funds are utilised by Commissioner (Slums) for slum improvement 
programme. I would request that necessary illltructions are issued to the 
concerned departments of Delhi Administration, as well as to the VC, 
DDA. 

3. It is allo reiterated in the above context that the commissioners in 
charae of the Slum Win, in the DDA should function under the 
supervision and control of Vet DDA for day to day administration as also 
for execution of the Plan Schemes. The Schemes relatin, to slums and JJ 
clusters should be executed by the Slum Wins of DDA with the formal 
approval of the DDA. This arransement will obviously operate till a 
decision is taken on restruc:turin, the DDA and determinins the 
orpnisation for implementin, sc:bemes relatin, to slums and JJ clusters. 
Neceuary instructions in this relard may also be issued. 

With best reprds. 
Yours Sincerely. 

SdI· 
(R.V. Pillai) 



Shri Markandey Singh, 
Lt. Governor, 
Raj NiwlS, 
DELHI. 

71 

cc: 1. Shri R.K. Takkar, Chief Secretary, Delhi Admn., 
5, Sham Nath Marg, Delhi. 

2. Shri Cecil Noronha, Vice Chairman, DDA, 
Vikas Sadan, New Delhi. 

R.K. Takkar 
Chief Secretary 

SelI-
(R.V. Pillai) 

Additional Secretary 
(UD) 

D.O. No. F-I214n41W1V01.I1I227 
5, Sham Nath Marg 

Delhi-llOOS4 
Dated 22nd January, 1992 

I am to draw your kind attention to Government of India. Ministry of 
Works and Housing communication dated 28.2.1980 (copy enclosed) 
addressed to Lt. Governor, Delhi which clearly stated that "it has been 
decided to entrust the execution of the Slum Clearance Improvement and 
allied Schemes and the Jhuggi & Jhompri Removal Scheme to the Delhi 
Development Authority, and that the details of the implementation of this 
policy will be worked out in consultation with you". 

2. In pursuance thereof. Delhi Administration ordered the transfer of 
the Slum Clearance. Improvement and Allied Schemes and the Jhuggi 
Jhompri Removal Scheme from the Municipal Corporation of Delhi to the 
DDA w.e.f. 15.5.1980 vide Delhi Administration Local Self Government 
Department Order No. F.IV4I74-LSGlVol: III dated 14.5.1980. The 
Delhi Administration order clearly specified that the Slum Wing will 
function under the overall direction and control of the Vice Chairman, 
DDA. However the Slum Wing will have a "separate entity" so that its 
staff will not merge with the staff of the DDA. Additionally. the Delhi 
Administration order conveyed the following instructions: 

(i) Such regular staff as were transferred with the Slum Department on 
1.4.78 to the MCD will now be transferred with the Slum Department to 
the DDA. Also such staff as have been directly recruited at the lowest and 
initial levels in the Slum Department after 1.4.78 will be transferred with 
the Slum Department to the DDA. All additional staff posted from the 
MCD General Wing to the Slum Department will revert to the MCD 
before transfer of the Slum Department to the DDA. 

(ii) Such regular staff of the JJR Department as were transferred to 
MCD on 1.4.78 will now be transferred with the JJR Establishment to the 
DDA. This will include the regular sanitation staff transferred with the 



72 

l.l.R. Establishment vide order No. PAID(p)n&l8O-N dated 31.3.78. All 
such regular staff will form part of a common cadre of the" DDA. Also 
such staff as have been directly recruited in the IJR Establishment after 
1.4.78 will stand transferred with llR Establishment to the DDA and their 
inter-se-seniority determined in the relevant category of the DDA as per 
rules. Such persons as are on deputation with the IJR Establishment will 
revert to their parent establishments before transfer of llR Establishment 
to the DDA. 

(iii) Such Work-charged and daily wage staff as were transferred by the 
Engineering and Horticulture Departments of the DDA alongwith Slums 
and llR Establishments on 1.4.78, and are still in the service of these two 
departments, will be transferred alongwith their relevant establishments to 
the DDA. The responsibility for ehsuring such transfer will be that of 
Chief Engineer, DDA and Director (Hort.), DDA who will for the 
purpose consult the concerned Accounts Officers of the Slums and JJR 
Estt. with regard to the precise number of such staff transferred on 1.4.78 
to the MCD. . 

(iv) All the assets and liablities of the Slums and JJR Scheme as on 
15.5.80 will stand transferred to the DDA and the concerned departments 
of the DDA and the MCD will prepare inventories of assets and liabilities 
jointly, and the decision of the Lt. Governor of Delhi will be final with 
regard to any disputes that may arise. 

3. The DDA Act 1957 recognises only one DDA. There is no 
DDA(Slum) and DDA(Main). These two orders dated 28.2.80 and 14.5.80 
read together contemplated that the Slum Wing of DDA is an integral part 
of the DOA and it will be governed by the rules and regulations pertaining 
to any other wing of the DDA for the execution of the Slum Clearance 
Improvement and Allied Schemes and the Jhuggi Jhompri Removal 
Scheme. 

4. It was in pursuance of this arrangement that (a) the Budget of the 
Slum Wing, DDA has invariably beC'n placed before Authority under 
Section 24 of the DDA Act and Rule 80f the Delhi Administration 
Budget and Accounting Rules 1958; and (b) Delhi Administration has 
been releasing funds for Slum Clearance and allied schemes on the same 
pattern as are released to the local bodies. Funds released for slum· 
improvement from time to time, are part of the DDA Budget grants and 
the established financial procedures of the DDA have to be (ollowed 
before these funds are utilised by CommissiO"1er Slums or any other officer 
of the DDA for Slum Improvement programmes. . 

5. However, it has been observed that for some time in the past, DDA 
(Slum) has been formulating and submitting proposals in respect of the 
Slum Clearance and allied Scheme directly to the Delhi Administration 
without reference to the Authority, and without its prior approval. 
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Further, there have been instances of unauthorised expenditures by Slum 
Wing, DDA beyond budgetary allocations. 

6. Therefore, I am to draw your attention to Ministry of Urban 
Development letter dated 21.1.92, and reiterate that: 

(i) Commissioner'S, in charge of the Slum Wing in DDA shall 
function under the supervision and control of Vice-Chairman, 
DDA for day to day administration as also for execution of the 
plan schemes and for any other work relating to his charge. 

(ii) All the Schemes relating to Slums and JJ clusters shall be 
formulated and executed by the Slum Wing of Delhi Development 
Authority with the prior approval of Delhi Development 
Authority. 

(iii) Funds for Slum Improvement Schem;es and any other budget grants 
shall be appropriately released by Delhi Administration to Delhi 
Development Authority and the established financial procedures of 
the DDA shall be undergone before these funds arc utilised by the 
Commissioner (Slums) or any other officer of DDA for Slum 
Improvement Programmes. 

(iv) The DDA shall regularly monitor the progress of implementation 
of all such schemes and shall also render the· necessary accounts as 
per rules to Delhi Administration in respect of funds released by 
Delhi Administration. 

7. This arrangement will continue to be in force till a decision is taken 
on the re-structuring of the DDA and the organization/agency determined 
for implementation of the schemes relating to Slums & 11 clusters. 

Shri Cecil. Noronha 
Vice Chairman. DDA. 
Vikas Sadan. 
New Delhi. 

Yours sincerely. 

(R.K. T AKKAR) 

No. F. 1214174-LSGIUINol.lI1227 Dated: 22nd Jan. 1992 
: Copy to Shri R.K. Bhargava. Secretary. Ministry of Urban 
Development. Government of India. Nirman Bhawan. New Delhi. 

SdI­
(MEENAKSHI DATTA GHOSH) 

Secretary (UI) 



APPENDIX 10 

(Vide 'Para 30) 
Note on appointment 01 "competent authority" under the Slum Clearance 

Act. 

Section 2(C) of the Slum Areas (Improvement and Oearance) Act, 1956 
reads as follows:-

. "Competent Authority means such Officer or authority as the 
Administrator may, by notification in the Official Gazette, appoint as the 
Competent Autority for the purpose of this Act". 

Section 36(1) of the Slum Areas (Improvement and Clearance, Act, 1956 
reads as follows:-

"Competent Authority means such officer or authority as the 
Administrator may, by notification in the Official Gazette, appoint as 
the Competent Authority for the purpose of this Act". 

Section 36(1) of the Slum Areas (Improvement and Clearance) 
Act. 1956 provides that the Competent Authority may, by notification in 
the Official Gazette, direct that any power exercisable by it under this Act 
may also be exercised by such officer or the local authority as may be 
mentioned therein. 

The Government of India (the then Ministry of Works and Housing) 
vide Order No. K-17011119n1-UD III dated 11.2.74 issued orders 
transferring the Slum Wing from MCD to DDA. The orders stipulated that 
the Lt. Governor may also take further action to appoint a suitable officer 
of the Delhi Development Authority as the competent authority as the 
slum areas under the Slum Clearance and Improvement Act, 1956 has also 
to appoint the req'uired officers and staff to handle these items of work in 
the DDA. Prior to the transfer of the Slum Wing to the DDA, it was the 
Commissioner, MCD, who was discharging the function of the competent 
authority. Some powers of the Competent Authority where further 
delegated by the Commissioner MCD to some of his 
Dy. Commissioner's, Special Engineer (Slum & Housing), Asstt. 
Commissioner (Slums) and other Asstt. Commissioners. Notification 
regarding. appointment of Commissioner (MCt» as competent authority 
was issued vide Delhi Administration Notification No. F.l(22YS7ILSG 
dated 15.6.1959. 

Initially the L.G. Sectt. vide Office Order No. F.50(90a)n3ILSG dated 
12.2.74 appointed Shri Jag Mohan'the then VC, DDA. as Commissioner 
(Slums) in the DDA, in addition to his own duties as VC, DDA until 
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further orders. Subsequently, the Administrator issued Notification 
No. F.12(4)ILSG dated 19.2.74 appointing Shri P.P. Srivastava the then 
Commissioner (Slums) as the competent authority for the purpose of the 
said Act. 

During 1978, Shri G.C. Srivastava was appointed as Dy. Commissioner 
in-charge of the Slum Wing. Accordingly a fresh Notification designating 
incumbent Dy. Commissioner issued in order to vest the powers ot 
"Competent Authority". Accordingly a fresh notification was issued. 

Thereafter Shri P. Chakraborty was appointed as Director (Slums) and 
put in-charge of the Slum Wing. Once again a fresh Notification was 
required vesting in the new incumbent the powers of the competent 
authority. Accordingly a notification dated 14.5.80 was issued vesting 
powers of competent authority in the office of the Director (Slums). 

Thereafter the post of Director was upgraded to that of Commissioner 
(Slums). Meanwhile, there was a change of incumbent. Accordingly the 
powers of competent authority were to vest in the office of the 
Commissioner (Slums). A fresh notification dated 10.2.1986 was issued 
vesting the powers of Commissioner (Slums). 



APPENDIX IV 
(Vide Para 35) 

Details showing the receipt o//unds &: expenditure agains, the pilln scheme 
'Slum Clearance Scheme' lor the year 1980-81 to 1991·92 (upto Feb. 92). 

(Rs. in lakhs) 

S.No. Year Budaeted Fundi Fundi Exp. Balance Remarks 
Provision releaaed Reed. incurred 
by Delhi 

Admn . 
. ,. 

I. 198().81 SO. 00 SO.OO 50.00 79.27 (- )29.27 
2. 1981-82 lSO.00 2SO.00 2SO.00 184.20 36.53 
3. 1982-83 3SO.00 390.0S 3SO.00 337.96 48.57 
4. 1983-84 425.00 43S.00 47S.0S 309.66 213.96 
S. 1984-85 SOO.OO SSO.OO SSO.OO 446.97 316.99 
6. 1985-86 580.00 580.00 44S.7S 4SI.24 
7. 1986-87 241.47 209.77 
8. 1987-88 124.56 8S.21 
9. 1988-89 4s.o3 40.18 

10. 1989-90 28.45 11.73 
II. 1990-91 Slum I 4S.73 (- )34.00 

Slum·1I 19.56 (-)19.56 (- )S3.56 
12. 1991·92 Slum I (-)34.00 

Slum II 2.93 (-)22.49 (- )56.49 
(UpIO Feb. 92) 

225S.0S 2311.54 (- )S6.49 
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~tails .howing the rtetip' of flUIds & tJCpenditun incu"td then agaiflll tht pilln 'CMmt 
'Enl'ironmtntallmprolltmtnl in Slum Artar' for the year 19lJO..lJl to 1991·92. (Upto Feb. 92) 

(Ra. In lakhs) 

S.No. Year Bud&eted Funds Funds Exp. Balance Remarks 
Pl'OYision Released Reed. Incurred I 

by Delhi 
Admn. 

I. 1980-81 100.00 200.00 200.00 161.68 38.32 
2. 1981·82 200.00 300.00 300.00 18.40 319.92 
3. 1982-83 2OS.00 205.00 205.00 181.53 337.39 
4. 1983-84 290.00 305.00 305.00 360.20 282.19 
5. 1984-85 400.00 550.00 575.00 496.97 360.22 

(+ )25.00 
6. 1985-86 400.00 500.00 500.00 4n.69 387.53 
7. 1986-87 500.00 550.00 550.00 422.71 509.82 
8. 1987-88 550.00 600.00 I 600.00 443.72 666.10 
9. 1988-89 600.00 124.48 124.48 219.78 570.80 

10. 1989·90 400.00 19.78 19.78 146.28 144.32 
299.98 

II. 1990-91 Slum I 200.00 36.28 36.28 173.98 6.62 
Slum II 122.00 122.00 37.71 84.29 90.91 

12. 1991·92 Slum I 0.30 6.32 
(Upto Feb. 92) 

Slum II 200.00 200.00 100.00 108.28 76.01 82.33 

3637.54 3555.21 82.33 
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Of,.,11 ,/towill, lit. melpt of fIIItdI • upMlllIUN lItcumd IMIWOII .,.,." lit. pIM xii .... 
OfMOfH'W'Il of plot for SM/ Itoul",' 'Howl", lor Ito. W,.u, StcIkHt' for ",. 1fII' INNI 

", 1991-91 
(RI. In lakbl) 

S.No. Year Budpteel fundi Fuadl Exp. Balance Remarkl 
Provilioa Releued Reed. Incurred 
by Deihl 

Admn. 
1. 1980-81 
2. 1981-82 
3. 1982-83 
4. 1983-14 
5. 1984-8S 
6. 1985-86 392.00 392.00 392.00 392.00 

425.00 425.00 415.00 425.00 
(Loan) .,. 1986-87 692.00 765.40 765.40 0.38 1157.02 

425.00 
S. 1987 ... 0.27 11.56.75 

415.00 
9. 1988-89 11.56.75 

0.08 424.92 
10. 1989-90 11.56.75 

424.92 
11. 1990091 11.56.75 

424.92 
12. 1991·92 (-)1582.40 (-)0.73 RI. 1582.40 

h •• been 
refunded to 
Delhi Admn. 
durin, Feb.· 
March, 92 

·NII· 0.73 (-)0.73 



APPENDIX V 
(Vld, P.n 51) 

Dlmlll 0/ pill" Jch,,,,,,, wh,,, th, ,xptndltu" Iuu "." OlllNplffl "p10 1991-92 
(F,brlUlry, 1992) 

(Ra. in Lekh.) 
S.No. N.me of the Scheme Amount 

Over-tpent 
Remew 

I. Environment.1 Improvement in 
JJ C1uaren 

2. Structunl Improvement of 
Kltn. 

3. Conat. of Nlpt Shelten 
4. Slum Ce.nnce Scheme 
5. Pda. Built-up f.cllltl .. , 

Community H.n., B •• U Vlk •• 
Kendr •• etc. 

6. Conttructlon of P.y " U .. 
J.n.uvldha Complex .. 

7. Honiculture workllPlant.Uon of 
creel 

1026.87 Scheme tnntferred to M.C.D. w.e.t. 
29.10.91 

139.14 Scheme now with Commr. (5AJJ)-1I 

60.78 • 
34.00 • 
86.86 

69.10 Scheme tr.n.ferred to M.C.D. w.e.l. 
29.10.91 

89.73 

8. Publicity Pro .... mme 13.26 
9. PI.nnina A Monltorlnl 22.31 

10. Re ... rch A Innew.tlon 9.70 
II. Work .pace for Inform.1 teCtor 116.92 
12. Up .... datlon of SlumIJJC. 1.048 
13. Site .nd .. rvlee., R.locatlon of 174.36 

Jhugie f.mllie. 

Tot.l: 1145.21 
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No. 

2 

APPENDIX VI 

STATEMENT OF OBSERVATIONSIRECOMMENDATIONS 

Para Ministry! 
No. Deptt. 

2 3 

133 Urban 
Develop-
ment 

134 -do-

Observations and Recommendations 

4 

The Slum Wing of Delhi Development 
Authority is responsible for improving the 
quality of life of slum and Jhuggi Jhompri 
dwellers in the Union Territory of Delhi by 
undertaking programmes and implementing 
policies concerning extension of minimum basic 
facilities required for human living. The DDA 
(Slum) aims at providing shelters to the 
shelterless. residential units to the slum dwellers 
and economically weaker sections etc. The three 
specific schemes relating to Slum Clearance and 
Improvement of Slums. Environmental 
Improvement in Urban Slums and construction 
of Flats for Economically weaker sections and 
providing developed plots for Self-housing 
included in the Audit Para under examination 
come under the purview of Slum Wing of the 
DDA. 

The Slum Wing headed by Commissioner 
(Slums). is primarily responsible for 
implementation of the scheme within the ambit 
of the Slum Area (Improvement and Clearance) 
Act. 1956. and allied schemes of Government of 
IndialDelhi Administration. The Scheme of 
Slum Clearance and Improvement which forms 
part of the Delhi Plan Schemes is funded by the 
Delhi Administration but exec~ted by the 
Central Government through· the Delhi 
Development Authority. 
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3. 135 

4. 136 

5 ·137 

3 

Urban 
Develop-
ment 

-do-

-do-

81 

4 

The execution of the Slum Clearance, 
improvement and allied schemes and the Jhuggi 
Jhompri removal scheme was transferred from 
the Municipal Corporation of Delhi to Delhi 
Development Authority w.e.£. 15.5.1980 by the 
Delhi Administration in the specific directive 
issued by the than Ministry of Works & 
Housing in February 1980. 

The Committee were informed during 
evidence by the Secretary, Ministry of Urban 
Development that "the Slum Wing has become 
an orphan child and we still do not know 
whether it is functioning under the Vice-
Chairman. DDA or the Delhi Administration." 
In view of duality of control by the Delhi 
Administration and the Vice-Chairman. DDA. 
the Slum Wing DDA had been functioning 
independently and evading accountability as 
neither of the two Organisations had complete 
information regarding the functioning of the 
Slum Wing. The Committee were also informed 
that in view of this situation a formal order 
reiterating the earlier order of 1980 was issued 
in January 1992 stating that "the Commissioners 
in charge of the Slum Wing in DDA shall 
function under the supervision and control of 
Vice-Chairman. DDA for day to day 
administration as also for execution of the Plan 
Scheme and for any work relating to his 
charge." 

The Committee are unable to appreciate the 
necessity for issuing the above mentioned order. 
The 1980 order clearly provided for transfer of 
the Slum Wing from MCD to DDA retaining it 
as a separate entity for staff purposes only. 
Even in regard to service matters it clearly 
provided that the Slum Deptt. would be the 
concern of the Slum establishment headed by 
the. Director (Slum & JJ) under the overall 
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direction and control of V.C., DDA. In the 
circumstances. the Committee fail to understand 
as to how a doubt had arisen in regard to the 
Slum Wing being not an integrated part of 
DDA. The Vice Chairman, DDA admitted 
before the Committee that the Slum Wing was 
under his overall control and guidance and the 
recent order of 1992 need not have been iuued. 
This is further strengthened by the Secretary of 
the Ministry of Urban Development who 
unequivocally stated that the Slum Wing is the 
responsibility of the DDA who should have 
monitored the schemes entrusted to it. 

The Committee find that the Slum Wing had 
been functioning against all established norms 
and procedures. It was formulating and submit-
ting proposals in respect of slum clearance and 
allied schemes directly to the Delhi 
Administration without reference to the DDA 
and without its prior approval. Further, as the 
budget of the Slum Wing forms part of the 
Budget of DDA, the funds for these schemes 
should have been released by the Delhi 
Administration to the DDA and the established 
financial procedures of the DDA should have 
been followed before these funds were utilised 
by the Commissioner (Slums) for these 
schemes. However surprisingly, the funds were 
released directly by the Delhi Administration to 
the Commissioner (Slums) from 1986 onwards 
although earlier the release of funds to the Slum 
Wing had been through DDA. The Committee 
could get no satisfactory explanation for this 
aberration from the established financial 
procedures from the Delhi Administration. The 
Committee cannot but deplore the manner in 
which the Slum Wing of the DDA has been 
allowed to function both by the Delhi 
Administration and the DDA and the 
abrogation of its responsibility by fhe Ministry 
of Urban Development in regard to the 
functioning of this Department. Neither DDA 
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cared to ensure proper implementation of the 
schemes and programmes of the Slum Wing nor 
the Delhi Administration evinced the desired 
interest in monitoring the progress made under 
the Schemes and the utilisation of funds which 
it was disbursing so as to ensure that the 
objectives of slum clearance and improvement 
are achieved. Instead, funds were being 
released on a continuing basis, even without 
obtaining utilisation certificates, basing the 
releases on demands from the Slum Wing. The 
Committee find that in the circumstances that 
existed, the Slum Wing of DDA extracted the 
maximum mileage without submitting itself to 
any authority and leaned on the Delhi 
Administration or the DDA as the exigencies 
demanded. The result has been unsatifactory 
performance of the Slum Wing, financial 
irregularities, instances of unauthorised 
expenditure beyond budgetary allocations and 
crucial time was lost in improving the lot of the 
slum dwellers as detailed in subsequent 
paragraphs. 

The Committee recommend that the reasons 
for the lapses on the part of both the DDA and 
Delhi Administration which adversely 
affected the performance of the Slum Wing 
during the last twelve years and the 
circumstances under which the Ministry allowed 
matters to drift without taking any remedial 
measures till the Committee called the officers 
of the Ministry and DDA for ,evidence should 
be gone into and the responsibility fixed. 

The Committee were informed during 
evidence that the Slum Development would be 
removed from the DDA and be given an 
autonomous status for which a draft legislation 
submitted by the Delhi Adminis~ration was 
under consideration. The Committee desire that 
an early decision be taken in the matter and 
suitable guidelines drawn up to govern the 
functioning of this body so as to effectively 
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implement the programmes of Slum Im-
provement. 

According to the Audit paragraph, out of the 
total loans and grants amounting to Rs. 66.26 
crores received by DDA from Delhi 
Administration under the Schemes (i) Slum 
Clearance and Improvement of Slums (ii) 
Environmental Improvement in Urban Slums 
and (iii) Construction of Flats for Economically 
Weaker Sections and providing Developed Plots 
for Self-housing, an expenditure of Rs. 44.53 
crores was only incurred during the period 
1980-81 to 1987-88 leaving an unutilised balance 
amounting to Rs. 21.73 crores which is almost 
113rd of the total releases. The Audit Para has 
also highlighted that no separate account for 
loans and grants received and expenditure 
incurred therefrom were prepared by the DDA. 
Subsequently, the audit informed the 
Committee that the unspent balances worked 
out to Rs. 25.95 crores, while according to the 
information furnished by the Ministry of Urban 
Development to the Committee the amount of , 
these unspent balances as on 31.3.1988 was 
Rs. 23.33 crores. According to the Ministry of 
Urban Development, these errors were 
fundamentally clerical and due to oversight. The 
explanation furnished by the Ministry is hardly 
convincing. The Committee are of the view that 
the discrepancies in figures given above cast a 
serious reflection on the manner in which 
records are maintained in the DDA and Delhi 
Administration and the careless and perfunctory 
approach by the DDA. Delhi Administration 
and the Ministry in furnishing information 
desired by the Committee. 

They would like to point out in this 
connection that the Audit paragraph relating to 
Slum Clearance and Improvement of Slums 
and Economically Weaker Sections Housing 
Programme was selected for detailed 
examination by the Public Accounts Committee 
in 1989 and a list of questions for eliciting 
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advance information on the subject sent to the 
Ministry of Urban Development on 4th August, 
1989 requesting them to furnish requisite 
information by 31st August, 1989. The replies 
were however, received only on 11 th 
December, 1991. i.e. after a lapse of more than 
2 years. These replies though inordinately 
delayed were still incomplete in certain respects 
and it was in pursuance of the specific directions 
of the Committee on 23.1.1992, that the 
complete information was made available on 
14th February, 1992. That the information 
furnished to the Committee even after the lapse 
of more than two years was still full of 
discrepancies is a sad commentary on the 
functioning of the concerned department. The 
Committee cannot but help recording their 
displeasure over the scant regard shown by the 
Ministry and the Depratment concerned in 
compiling and transmitting information required 
by the Committee. They hope that in future 
there would be proper scrutiny and promptness 
in furnishing information desired by the 
Committee. 

The Committee fihd that the Slum Wing has 
not utilised almost lt3rd of the total releases on 
account of the scheme of construction of flats 
for economically weaker sections and providing 
developed plots for self-housing not being 
approved and because of certain operational 
bottlenecks in the implementation of the otiter 
programmes. They regret to not.e that in respect 
of the Scheme relating to construction of Aats 
for Economically Weaker Sections and 
providing developed plots for self-housing, 
funds to the tune of Rs. 15.82 crores were 
released by Delhi Administration during 1985-86 
and 1986-87 though the scheme had not been 
approved and was still under the consideration 
of the Government. The Committee are unable 
to accept the plea of the Delhi Administration 
that a large amount of Rs. 15.82 crores was 
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released . before IIpproval of the scheme to 
initiate the preliminary steps including 
acquisition of land. The Committee are deeply 
distressed to note that during the meeting 
convened by Chief Secy. Delhi Administration 
on 2.12.1988, a directive was given to DDA to 
refund this amount within two months, that 
Slum Wing continued to retain this amount 
unauthorisedly in flagrant violation of the 
prescribed procedure according to which the 
unspent balances have to be either refunded to 
the sanctioning authority or else their approval 
for retaining the same needs to be obtained. 
The Committee also find that unspent amount 
had been kept in fixed deposits by DDA which 
is a breach of terms and conditions governing 
the grants, as stipulated in the General 
Financial Rules. Further, this refund had been 
delayed despite repeated reminders from Delhi 
Administration and it was only after a directive 
given by the Ministry and the issue raised by 
the PAC at the time of oral evidence on 
23.1.1992 that funds were refunded during 
Februal')l'March 1992. The plea of the 
Commissioner, (Slum Wing) that "in retrospect, 
I would have given that money but at the same 
time the lingering apprehensions in my mind 
were about the liquidity of the Department 
which I was heading that it would have 
absolutely 80ne into financial problems" is 
untenable particularly when the slum Wing had 
substantial balances in the banks i.e. Rs. 2482 
lakhs in March, 1988, Rs. 3685 lakhs in March 
1989 and Rs. 3734 lakhs in March, 1990. The 
amount of Rs. 1582.40 lakhs was finally 
refunded by the Slum Wing, DDA to Delhi 
Administration in five instalments paid on 
21.2.92, 27.2.92, 9.3.92, 13.3.92 and 28.3.92. 
The statement made by' Secretary of the 
Ministry that the issue of refund would have 
still continued but for the observations of audit 
and the PAC being seized of it is c1car~y 
indicative of the mishandling of the financial 



2 

12 144 

13 145 

3 

Urban 
Develop-
ment 

-00-

87 

4 

matters by the Slum Wing and the DDA. The 
Committee were also informed that the funds 
were refunded partly by encashment of fixed 
deposits for Rs. 981.75 lakhs and the balance 
amount of Rs. 600.65 lakhs from the funds 
received for plan schemes from Delhi 
Administration on 27th March 1992. they 
disapprove of the manner of refunding the 
amount whereby implementation of approved 
schemes might be affected. 

The Committee are inclined to conclude that 
there has been a deliberate attempt on the pan 
of the DDA (Slum wing) in withholding the 
unutilised funds sanctioned for a scheme which 
was not eventually cleared by the Government 
and strongly disapprove the recalcitrant attitude 
adopted by the DDA, slum wing in the matter. 
They also seriously view the action on the part 
of Slum Wing, DDA to invest the unspent 
funds in short term deposits without any 
approval of the Government. The Committee 
have. been informed that the Lt. Governor of 
Delhi has already been requested by the 
Ministry to fix responsibility in this regard. The 
Committee desire that ,the entire matter be 
thoroughly examined expeditiously with a view 
to fixing responsibility at all levels. 

The Committee note that no separate account 
under loans and grants in respect of the 
individual schemes of Slum Clearance is 
maintained. AI~ the slum Wing of the DDA 
has been only preparing receipt and payment 
accounts reflecting the overall position in 
respect of plan funds and DDA's own 
funds without the supporting explanatory 
memorandum/statement. The Special audit 
Report that went into the functioning of the 
DDA in 1991 has indicated that no reasons 
have been assigned by DDA for not following 
the procedure laid down in the DDA Budget 
and Accounts Rules 1982. The Committee 
desire that the maintenance of accounts and 
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preparation of balance sheet be done as per the 
procedures that have been laid down. 

According to the Ministry of. Urban 
Development. an amount of Rs. 13.13 crores 
upto 31.3.1991 on account of outstanding 
instalments of loan under the scheme 'Slum 
Clearance and Improvement of Slums' has 
become payable by Slum Wing. DDA. Out of. 
this. Rs. 4.74 crores represents instalments of 
principal and Rs. 8.39 crores being normal 
interest plus penal interest on over-due 
instalments as no instalment has yet been paid. 
According to DDA. the entire amount was 
utilised for construction of slum tenements for 
sulum dwellers. An expenditure of . Rs. 4.98 
crores is claimed to have been incurred on the 
maintenance during the years 1980-91 and 
another sum of Rs. 2.32 crores was spent on 
individual plumbing of slum tenements to 
provide independent water meters before 
transfer of lease-hold rights to slum dwellers. It 
has been further stated that DDA found it 
difficult to enforce recovery of instalments and 
interest because of the problem of recovery of 
licenance fcc from allottees belonging to weaker 
sections and due to pressures beyond their 
control. The Committee have been informed 
that because of lack of resources and slow 
liquidation of tenements. the DDA would 
submit a proposal to Delhi Administration and 
Government of India to seek conversion of this 
amount of outstanding loan into grant subject to 
the provision that the future recovery by way of 
liquidation will be remitted to the' Delhi 
Administration on quarterly basis. The plea of 
lack of resources for non-payment of loan 
instalments by the DDA docs not carry 
conviction. While on the one hand the slum 
wing has been pleading lack of resources. on 
the other hand. massive amounts of unutilised 
balances have been deposited in banks from 
year to year without proper approvals. The 
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Committee are thus unable to appreciate lack of 
funds as the factor 'responsible for the 
outstanding loans. Scrutiny of the Special Audit 
Report of the Directorate of Audit,Delhi 
Administration reveals that in the light of the 
decision taken by the Government of India in 
1984, DDA was required to stop maintenance 
of Tenements except the civic services by 
NDMOMCD but despite this an expenditure of 
Rs. 4.98 crores is claimed to have been incurred 
by DDA in this regard during the years 
198~91. Also a sum of Rs. 2.32 crores spent 
on individual plumbing of slum tenements to 
provide independent water meters before 
transfer of lease hold rights to slum dwel1ers are 
in contravention of the clear orders of 
Government of India. 

The Committee cannot help concluding that 
the portion of the amount' of Rs. 7.30 crores 
specified above expended after 1984 has been 
incurred in violation of the decision taken by 
the Government of India in 1984 and are of the '. 
view that there is no locus standi on the part of 
the DDA to go in for conversion of overdue 
instalments of loans into grants which will only 
imply placing a pretnium on mismanagement 
of financial resources and contribute to 
unapproved spending. 

The Slum clearance and improvement ,of 
slums had been under execution since 1956-57 
and initial1y this was by the Municipal Cor-
poration of Delhi. Under the scheme, selected 
areas were to be earmarked for clearance after 
a survey of the slum areas, the buildings which 
were dangerous were to be demolished, the 
areas cleared and be utilised for providing 
community facilities". The residents of such 
buildings were to be provided with flllts on 
licence fee basis in the various slum! 
rehabilitation colonies. About 2200 hectares of 
area in Delhi has been designated as slum area 
from time to time since 1956 onwards. Against 
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a physical target of 5850 flats for the period 
1980-85 a total of 6474 flats were constructed 
upto 31.3.1988. Additionally the work relating 
to construction of 1096 flats located at 
Jahangirpuri (288). Tilak Vihar (608) and 
Sangam Park (200) was· in progress as on 
31.3.88. Out of 6474 flats constructed during thc 
period 1980-88 for allotment to the families 
residing in propcrtieVKatras declared 
dangerous and unfit for human living. the 
Committee find that 1884 tenements were 
awaiting allotment as on 31.12.91. The various 
criteria applied by DDA to attract residents to 
accept the constructed tenments could not 
evoke the requisite response from them. The 
main reasons, according to DDA for these 
tenements lying vacant were sentimental, 
economic and ancestral attachment with the 
areas and flats apart from the intention of 
residents to take greater advantage by not 
accepting the original flats as per the policy in 
vogue of providing one additional flat to a 
family having more than 5 members with a 
married male member or a widowed daughter. 
The Committee have now been informed that 
the DDA was considering further liberalisation 
of the conditions of eligibility of allotment of 
tenements constructed under slum clearance 
scheme and the detailed proposals have been 
placed before the authority for their 
consideration. 

The Committee are dissatisfied with the 
efforts made on the part of the DDA to allot 
the remaining 1884 flats which has been allowed 
to remain vacant for such a long time since 
construction. This according to the Committee 
has not only resulted in dead investment but 
also affects the security of the families living in I': 
dangerous properties. The Committee desire 
that all necessary steps in this regard should be 
taken expeditiously so that the families affected 
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by the· slum clearance operations are suitably 
rehabilitated u early as possible. 
Y~t another case illustrating the pathetic and 
miserable state of working of Slum Wing, DDA 
is the inordinate and unusual delay in the 
construction of 1024 flats initiated in June, 
1984. While normal time required for 
completing the construction of any housing 
complex was 12-18 months, it is a matter of 
deep concern that these houses could not be 
completed even by November 1988 i.e., after 
more than 4 years of starting construction. On 
the basis of the information now furnished by 
the Ministry of Urban Development, the 
Committee are distressed to find that 488 of 
these 1024 flats still remain to be completed. 
The Committee desire that the reasons for the 
inordinate delay be looked into and remedial 
measures taken. 
Out of the 488 flats yet to be completed. 200 
flats at Sangam Park have been under litigat~on 
since August, 1982 and 288 slum tenements at 
Jahangir Puri have been trespassed. What is 
more disturbing is the fact that a number of 
Delhi Police Personnel have also trespassed 
apart from the other trespassers. The 
Committee take a very serious view of the 
situation and recommend that apart from 
getting the trespassers at Jahangir Puri evicted, 
Ministry of Home AffairslDelhi Administration 
should be approached to take appropriate 
action against the Delhi Police Personnel 
involved in this case. In the opinion of the 
Committee, this illegal act would have' not been 
possible without the connivance of the officials 
of the Slum Wing who were responsible lor the 
maintenance and supervision of this complex. 
The Committee recommend that the question of. 
involvement of these officials of the Slum Wing 
in this case should be· thorougly examined and 
stringent action taken against such officials for 
derelication of their duty. 
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The Committee note that as against the actual 
construction of 1416 flats under the slum clear· 
ance scheme during 1983-84, the construction of 
1540 flats was reported to Delhi Administration. 
The Ministry of Urban Development have 
conceded that it was an error in reporting for 
which Slum Wing of DDA was fully 
responsible. In the light of the fact that the 
number of flats constructed under this scheme 
had a bearing on release of funds, the 
Committee would like the matter to be 
enquired into with a view to finding out 
whether there was deliberate attempt on the 
part of the Slum Wing officials to present a 
misleading picture. The Committee would like 
to be apprised about the findings in this regard 
and hope that the Slum Wing. DDA would be 
careful and vigilant while furnishing such 
statistics in future. 
The Committee find that licence fcc for the 
slum flats amounting to Rs. 2.09 crorcs was 
recoverable from occupant~allottees of slum 
tenements by the end of March. 1985. Against 
this, a sum of Rs. 0.68 crores was recovered 
during 1985-88 and Rs. 0.53 crores recovered 
during 1988-91, thus leaving an outstanding 
balance of Rs. 0.88 crores. The Ministry has 
contended that no action was possible against 
the defaulters as they belonged . to indigent 
section of society which made initiation of 
coercive measures against them infeasible. The 
Committee desire that necessary measures be 
taken to recover the arrears of licence fee. 
The Committee note that of the 754 allotments 
made to the riot affected persons who owned 
properties in the Union Territory of Delhi only 
16 riot victims have surrendered their properties 
to the Department. r..,itially it was contemplated 
that the properties surrendered by the riot 
victims would be taken .over by the 
Delhi Adl1linistration and auctioned and in 
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lieu of these surrendered properties, tenement! 
flat would be allotted and the excess 01 
proceeds returned to the owners. In view of 
this, the initial deposits were not insisted upon 
in the case of riot victim allottees who were 
property owners on the same analogy as widow 
allottees. However, this was later found 
infeasible as these properties either did not 
belong to the allottees or had been sold out or 
were not free from encumberances. In view of 
the various legal and administrative difficulties 
involved in taking over of the properties of the 
property owners, in January, 1990 it was 
decided that riot victim property owners be 
treated at par with tenant category and an 
initial deposit of Rs. 30001- be obtained from 
them and the balance recovcred in instalments 
over a period of time. The matter was again 
reviewed in 1991 and the amount of initial 
deposit enhanced to Rs. 10,0001- taking into 
account the higher paying capacity of the 
property owners in comparison to .the tenant 
category allottees. As of date an amount of 
Rs. 4.3 lakhs has been recovered from 43 
allottees. The Committee tr'ust that the notices 
issued to the riot victims will be monitored and 
the. initial deposit collected expeditiously and in 
respect of others where notices are to be issued 
the same will be done without further dealy and 
followed up. 

The Committee are given to understand that a 
survey of all the properties/taken under the 
control of the Slum Wing is conductcd for 
identifying dangerous katras/properties and 
those unfit for human living identified to be 
demolished. 

The Committee find that 90 properties were 
demolished as a result of 64 operations during. 
1980-88 and during the period 1988-1991. 365 
properties have been declared dangerous by 
Slum Wing, DDA and PWD, Delhi 
Administration. Further in respect of properties 
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dcmolishcd no scparatc regjltcr showin, thc 
arca of land. propcrtics acquircd and utilisation 
thcrcof was maintaincd. It has been statcd that 
such a rcgistcr showing thc details of land ,and 
utilisation thercof is now being maintained. Of 
thc total of 16197.95 sq. mets. of land. only 
4342.51 sq. mts. has becn so far utilised and thc 
rcst of the· land to thc tunc of 11855.44 sq. mts. 
remained unutilised so far. DDA has not been 
ablc to furnish any valid rcasons justifying the 
delay in utilisation of this large portion of land 
which clcarly indicates lack of planning and 
purposeful approach on thc part of DDA. It is 
nccdlcss to say that kceping vacant land for so 
long only invites cncroachers and the 
consequent problem of cvacuating them. The 
Committee desire that the Delhi 
AdministrationIDDA draw up a time bound 
programme for the utilisation of land acquired 
and meticulously follow the same. They also 
recommend that suitable measures be taken to 
demolish the remaining properties that have 
bcen dcclared dangerous for living. 

The Committee further note that 365 properties 
have been declare as dangerous by Slum Wing. 
DDA and PWD. Delhi Administration during 
the period 1988 to 1991. Surprisingly only 5 of 
these properties have so far been demolished. 
The reason for delay in the demolition of these 
properties is that the property holders arc .bent 
upon to have allotment of one flat to each of 
the married male member in addition to the one 
to the head of the family which is against the 
prcsent policy of allotment of maximum of 2 
flats to each of the family. Another difficulty is 
stated to be the hesitation on the part of the 
property owncrs to shift to far off places where 
their clientele will not be willing to visit them. 
The Slum Wing is stated to' have engaged the 
services of social workers of Delhi University 
for conducting survey. among other things. to 
find out reasons for their unwillingness to move 
from the existing dangerous sites. The 
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Committee hope that the DDA (Slum Wing) 
would make all efforts to resolve the difficulties 
urgently so that the demolition of the remaining 
360 properties is taken up without any further 
delay. They would like to be apprised of the 
latest position in this regard. 

The scheme of environmental improvement in 
Urban Slums envisages the provision of 7 basic 
amenities in Slum areas viz., water supply, 
sanitation, sewerage, roads, street lighting, 
public toilets and drains, based on the norms 
laid down by the Ministry of Works &. Housing 
on a per capita expenditure basis. This scheme 
was launched in 1972·73 as a Centrally 
sponsored Programme for improving the 
conditions of people living in the Slum Areas. 
The expenditure norm with a cost ceiling of 
Rs. 120 I- per capita laid down by the 
Government of India in 1972·73 has been 
reviewed and increased from time to time and 
the present ceiling is Rs. 300 I· per .capita. 

Against the approved outlay of Rs. 26.45 crores 
for the scheme 'Environmental Improvement in 
Urban Slum' during the period 1980·81 to 
1987·88. a sum of Rs. 32.35 crores was released 
to the Slum Wing, DDA. The Committee, 
however, find that the actual expenditure 
incurred on the scheme was only Rs. 25.69 
crores. Further, against the targetted 
beneficiaries of 1254 lakhs under the scheme for 
the period 1980·81 to 1987·88 as per approved 
outlay, the number of actual beneficiaries was 
1221 lakhs with a shortfall of 33,000 
beneficiaries. According to DDA, the funds· 
released could not be spent because of thc 
inherent problems; in the execution of 
devclopment of such works. Thus. while the 
expenditure incurred was 79% of the funds 
released the physical achievement was 97%. In 
this context the basis on which Dclhi 
Administration released funds to the tune of 
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Rs. 5.90 crores during 1980-88 over and above 
the plan outlay of Rs. 26.45 crores are not 
clear. Apparently, Delhi Administration did not 
scrutinise the request of DDA for additional 
funds on a scientific basis before acceding to the 
request of DDA. The Committee are unhappy 
to note that lack of proper scrutiny had blocked 
about Rs. 6 crores from being deployed on 
some other scheme that might have been 
affected on account of scarcity of funds. 

The Committee are deeply concerned to further 
note that the project for the extension of 
minimum basic civic amenities under the 
scheme of 'Environmental Improvement in 
Urban Slums' involving an expenditure to the 
tune of Rs. 25.69 crores was executed by DDA, 
Slum Wing. in an ad hoc and unscientific 
manner without conducting any prior survey 
and fixing targets, etc. What is even more 
surprising is the fact that DDA has not even 
been able to provide information regarding 
areas covered or those excluded. The 
Committee cannot help observing that such a 
situation where ad hocism holds sway leaves 
scope for corruption and malpracties. Also, had 
the targets been fixed in a scientific manner, the 
beneficiaries under the scheme would have been 
much greater keeping in view the extent of 
funds that were available with the authorities. 
The Committee strongly deprecate such a 
perfunctory approach on the part of the 
authorities and recommend that execution of 
such schemes in future should be done in a 
planned and scientific manner. The Committee 
also recommend the DDA to initiate necessary 
action to compile all relevant information and 
maintain necessary records relnting to fixation 
of targets, areas identified. achievements. 
expenditure incurred area-wise etc., so that 
release of funds will be more JlCalistic and in 
keeping with the actual requirements. The 
Committee stress the need for necessary 
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documentation and suggest regular monitoring 
of the scheme in terms of the objectives 
envisaged in order to assess the progress made 
under the scheme. 

The Committee note that in the Seventh Five 
Year Plan (1985·90), an outlay of Rs. 26.80 
crores was approved for the construction of 
9,000 dwelling units for economically weaker 
sections. An outlay of Rs. 26 crores was also 
approved in the Plan period for a related 
scheme i.e. development of about 26,000 plots 
containing basic facilities for self help housing 
for economically weaker sections including 
scheduled castes and squatters. The detailed 
project reports relating to these two schemes 
were submitted to the Ministry of Urban 
Development for approval in October, 1985. 
The Ministry after almost one year decided 
(September, 1986) that both the schemes might 
be integrated as a single unified scheme by 
which 45,000 developed plots could be allotted 
to the EWS families. The Ministry again took 
another 20 months and in June 1988 submitted 
a note on the integrated project received from 
Delhi Administration to the Cabinet for their 
approval. Meanwhile, the Delhi Administration 
had already released about Rs. 15.82 crores to 
the Slum Wing of DDA in 1985·86 and 1986·87 
to acquire land and initiate the preliminary 
steps for executing these schemes. According to 
the Ministry, a final view to drop the integrated 
project was taken as the scheme had not been 
cleared even by January 1990 while it was to 
form part of the Seventh Plan (1985-90) and 
another similar scheme was on the anvil for 
consideration in the 8th Plan period. 
Subsequently, while furnishing post evidence 
information the dropping of the scheme during 
the Seventh Plan has been attributed to the 
non-identification of target group of 
beneficiaries for the allotment of developed 
plots. 
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The shifting stands of the Ministry as to why the 
scheme was ultimately dropped give a dismal 
picture. The Committee are unable to 
appreciate the inordinate delay initially in 
processing the schemes by the Ministry for 
Cabinet approval and thereafter in resubmitting 
to the Cabinet the full package of measures to 
solve the problems of housing in urban areas as 
desired by the Cabinet. They see no reason as 
to why the issues of identification of target 
group or availability of land could not be 
decided expeditiously. Apparently. the Ministry 
lacked clear perception of how the schemes 
could be formulated and operationalised and in 
the process. lost a whole plan period to execute 
the schemes· while the objective of the 
Government to give assistance for the housing 
remained a distant goal with the problems of 
shelter for the lower strata steadily aggravating. 
The Committee desire that the Ministry draw 
up a clear perspective plan in respect of 
relocation of JJ clusters so as to achieve the 
objectives set without undue wastage of time. 

The Committee regret to observed that out of 
1194.96 acres of land acquired for construction 
of flats. 71 acres was lying vacant out of which 
48 acres had been encroached upon. The 
encroachment on 31.46 acres of this land is by 
six Jhuggi clusters. For the remaining portion of 
encroached land (17 acres). the action under 
Public Premises (Eviction) act is stated to have 
been initiated. It is strange that no plan has yet 
been chalked out for the devclopment of 
71 acres of vacant land. This clearly reveals that 
there is absolutely no perspective planning for 
the development of the vacant land. The delay 
in developing the vacant land unnecessarily puts 
pressure on the land owning agencies to take 
steps . to avoid encroachmen,t and to incur 
expenditure on the man-power deployed for 
security besides depriving the likely 
beneficiaries of the benefits which could be 
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accrued therefrom. The Committee recommend 
that a time bound programme for the early 

I 
development of the vacant land should be 
drawn up and implemented without any further 
delay. 

The Committee are concerned to note the 
gradual increase in number of Jhuggi-Jhopries 
in Delhi over the years. From a mere figure of 
12,749 in 1951 the number of Jhuggis have 
increased to 98,709 in 1981. 1,71,000 in 1987 
and to 2,59,344 in 1991. The number of Jhuggi-
Jhompri clusters have also increased form 414 in 
1983 to 929 in 1991. The Committee are 
unhappy to note that the detailed information 
regarding slums that have developed on the 
Government land or land owned by public 
bodies controlled by Government and those on 
private lands is not available either with the 
Ministry or with the DDA. The Committee arc 
unable to understand as to how in the absence 
of such information the DDA and the other 
concerned agencies take action for removal of 
squatters from the public places or initiate 
follow-up action to provide slum tenements to 
them. The Committee desire that appropriate 
steps be taken to collect all the requisite 
information relating to the existence and 
proliferation of slums in Delhi and necessary 
remedial steps taken not only to check the 
proliferation of slums but also to liquidate the 
existing slums. 
The Committee are informed that the local 
bodies like MCD and NDMC remove the 
squatters from the Municipal lands. As regards 
the Public lands. the land owning agencies arc 
responsible for removing the squatters from 
their respective land pockets. DDA. the land 
owning agency. have regular programme for 
removal of squatters and demolition etc .• 
through their enforcement agency. During the 
last one year. 6304 demolitions have been 
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carried out and 286 acres of land have been 
reclaimed by DDA. The Committee are given 
to understand that regular patrolling is 
conducted to prevent the growth of new slums 
and demolition operations are carried out with 
the help of the local police. Strict instructions 
are stated to have been issued to the land 
owning agencies to maintain vigil and to take 
preventive action in respect of encroachment! 
unauthorised occupation of public land under 
their jurisdiction. 

In view of the gradual but steady increase both 
in the number of jhuggi jhompri clusters and the 
actual number of jhuggi-jhompries. the 
Committee are inclined to believe that the 
programmes formulated by the DDAIDelhi 
Administration in the sphere of slum 
development have not been properly planned 
and executed. The Committee feel that timely 
and affective measures to prevent 
encroachments and unauthorised construction is 
a necessary pre-requisite. Proliferation of 
unauthorised structure and subsequently their 
demolition is avoidable particularly whcn 
detailed guidelines are there with the Delhi 
AdministrationIDDA. The Committee 
recommend that . the Delhi Administration! 
DDA should review their guidelines. modify 
them wherever necessary. strictly enforce the 
same and take penal action against those who 
collude or connive with the encroachers on 
public land. 

The Committee are constrained to observe that 
no study has so far been conducted to find out 
as to how the growth of the slums can be 
restricted in the city. Such a study would have 
helped the Government to take suitable 
remedial steps. However. the emergence of the 
slums can generally be attributed to rapid 
urbanisation. inadequate development of small 
and medium towns. migration to the urban 
areas from different parts of the country etc. 
The Committee recommend that Ministry 
should document the results of the studies 
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on slums conducted by the Research 
OrganisationslState Government agencies in 
other metropolitan cities like Bombay for 
tackling the growth of slums in Delhi. They 
should also take up with the various other 
concerned Government Departments the 
question of speedy development of the National 
Capital Region so that the areas around Delhi 
could be developed adequate at the earliest with 
a view to discouraging migration of people to 
Delhi from the peripheral areas in future. 

Although several crores of rupees have been 
spent on the different schemes being executed 
by the Slum Wing, the Committee are surprised 
to find that no evaluation of these schemes has 
ever done by any Government agency till the 
period of the Audit Report with a view to 
determining the extent to which the aims and 
objectives of the schemes have been achieved. 
It is also strange that while budgetary 
allocations have been made annually, the DDAI 
Delhi Administration have not reviewed the 
manner in which the schemes have been 
implemented and the targets set have been 
achieved. The Committee strongly deprecate 
the total apathy on the part of the Ministry of 
Urban Development, Delhi Administration and 
above all the DDA in this regard. They are now 
informed that the Delhi Administration has 
created an 'Urban Improvement Department' in 
February, 1990 for effective control on the work 
of the Slum Wing and that the' Planning and 
Monitoring Cell of that Department is stated to 
be taking up the review of all the schemes of 
Slum Wing. The Committee have also been 
informed that the review on schemes on 
'Environmental Improvement in ]J Clusters' 
and 'In-situ upgradation of ]J Clusters' have 
already been completed and certain remedial 
measures initiated by Delhi Administration. The 
Committee hope that the review/evaluation of 
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other plan schemes would be 
expeditiously. They would like to 
outcome of such evaluation 
conclusive action taken thereon. 

completed 
know the 
alongwith 

The Committee note that the present incumbent 
to the post of Commissioner, Slums had moved 
a proposal for his absorption on the same POlt 
to which the Lt. Governor/Chairman, DDA 
had given his concurrence and the resignation of 
the Officer from Delhi Admn. had been 
accepted in November 1987. The Committee 
find it rather strange that the DDA has 
processed the case for absorption of a person on 
a particular post which is against the established 
procedure. The Committee need hardly point 
out that persons can be absorbed into the 
organisation where they are serving but not on 
a particular post as in the present case. The 
Committee, therefore, desire that the question 
of absorption of the present incumbent to the 
post of Commissioner. Slums on that post 
should be reviewed. 

The Committee have been informed that the 
Slum Wing had been consistently evading 
accountability by taking advantage of the 
duality of control under the DDA and the Delhi 
Administration with the result that neither of 
the' organisations had complete information 
about its functioning. Further. the Slum Wing 
of the DDA had been resorting to excess 
expenditure on other schemes year after year 
over and above the budgeted allocations and at 
the same time depositing massive amounts of 
plan funds in the banks for other schemes. The 
Committee have also been informed that the 
above as well as other financial complaints 
received and adverse press reports compelled 
the Delhi Administra,ion to conduct a special 
audit of the Slum Wing by its Internal Audit 
Team in respect of all tbe accosnts relating to 
plan funds released by the Delhi 
Administration. The Special Audit Report 
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submitted in 1991 has high-lighted several lapses 
and a number of financial improperities in the 
functioning of the Slum Wing. The Report 
clearly brings out the financial irregularities of 
non refund of unspent balances, depositing 
these unspent amounts in fixed deposits year 
after year without approvals, non repayment of 
Government loans, diversion of resources to 
meet the expenditure over and above the 
budget allocation without proper approvals, 
improper maintenance of accounts, non 
reconciliation of accounts between the DDA 
Slum Wing and the concerned Departments, 
ultra-vire appointment and detention of 
deputationists etc. The Committee suggest that 
the Government may institute a high level 
enquiry by an independent authority to evaluate 
the functioning fo the Slum Wing including the 
findings that have emanated in the special Audit 
Report with a view to fixing of responsibility for· 
the lapses, financial and other irregularities and 
for taking deterrent action against those found 
guilty. 

The foregoing paragraphs clearly reveal that: 

One-third of the total releases amounting to 
Rs. 23.33 crores remained unutilised; 

Release of funds to the tune of Rs. 15.82 crores 
by Delhi Administration even before the 
scheme was approved; 

Unauthorised retention of unspent balances and 
refund of the same only after receiving a 
directive from the Ministry and the issue raised 
by the PAC; 

Mismanagement of financial resources through 
unapproved spending on items like maintenance 
of tenements; 

Non-repayment of loan instalments; 

Financial improprieties in the functioning of the 
Slum Wing, DDA; 
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Delay in construction of 488 out of 1024 Oats 
constructed in June 1984 and non-allotment of 
1984 out of 6474 Oats constructed during 
1980-88; 

Delay in demolishing as many as 360 out of 365 
pruperties declared dangerous during 1988-91. 
Ad hoc and unscientific manner of expending 
resources under the scheme Environmental 
Improvement in Slums; 
Absence of essential data relating to growth of 
slums, plan for land ac'quired for construction of 
Oats etc. 

Inadequate planning and improper execution of 
schemes under slum development; 

Lack of review/evaluation of the schemes 
covered in the audit para; and 
Duality of control by Delhi Administration and 
vice-Chairman, DDA, resulting in the Slum 
Wing functioning independently and evading 
responsibility. 

The Committee take serious note of the 
functioning of the Slum Wing, DDA, and the 
circumstances under which the Ministry, the 
Delhi Administration and the DDA allowed 
matters to drift ever more than a decade 
resulting in this chatic state of affairs. They 
recommend that necessary action be taken and 
responsibility fixed in respect of the 
irregularities pointed out by the Committee and 
the findings that have emerged from the Special 
Audit Report. The Committee were informed 
that slum development would be removed fromt 
the DDA and be given an autonomous status 
for which a draft legislation submitted by the 
Delhi Administration was under consideration. 
The Committee desire that an early decision in 
this regard be taken and suitable guidelines 
evolved to govern the functionint of this body 
to effectively implement the programmes of 
slum improvement. 
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